BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT SOUTHERN
BENCH

Application No.53 of 2020
Between

Olympia Grande Apartment Owners Welfare
Association, Pallavaram Registration No.569/2016,
Represented by its Secretary Mr.S.Chandrasekar,
No.328, GST Road, Pallavaram,

Chennai — 600 043.

Email ID :ogaowa2016@gmail.com

Phone No. 9381011008

... Applicant
AND
1. M/s.KSM Nirman Private Ltd.,
Represented by its Managing Director,
No.1, SIDCO Industrial Estate, Guindy,
Chennai - 600 032.
Email ID :sales@olympiagroup.in
Phone No. 044 — 4356 3773 and two others.
... Respondents
CONVENIENCE TYPED SET
SL DATE DOCUMENTS PAGE NO
NO
1 ] 16.04.2013 | Environmental clearance granted to the 1st 01 -12
Respondent
2 | 24.02.2015 | Amendment to the Environmental clearance 13 -15
in Letter No.SEIAA-TN/F453/KPM/8(a)/EC-
145-AMDT/2011 '
3 | 06.07.2017 | Letter sent by the 15t Respondent to the 16 |
Applicant Association
4 | 12.09.2017 | Email sent by the 15t Respondent to the 17
Applicant Association
S5 |26.09.2017 | Email sent by the 1st Respondent to the 18
Applicant Association
6 | 01.11.2017 | Notice issued by the Municipal Commissioner 19
to 1st Respondent in Na.Ka.No.
2081/2016/E3
7 125.01.2018 | Email sent by Mr.A.J.Balaji, CEO of the 1st 20
Respondent to the Applicant Association
8 101.02.2018 | Email sent by the Applicant Association to 21
the 1st Respondent




29.10.2018

Email sent by Mr.S.Vishnukumar, General
Manager (Operations) of the 1st Respondent to
the Applicant Association

22

10

30.10.2018

Email sent by Mr.Agi Thomas, Maintenance
Secretary of the Applicant Association to the
1st Respondent

23

11

30.09.2019

Copy of the complaint given by the Applicant
Association through email to the 3rd
Respondent against 15t Respondent

24 - 25

12

15.10.2019

Copy of the complaint given by the Applicant
Association to the 27d Respondent and to the
Principal Secretary to the Government of
Tamil Nadu against 1st Respondent

26 - 27

13

15.10.2019

Copy of the complaint given by the Applicant
Association to the Commissioner of Police,
Chennai and other higher officials against the
1st Respondent

28 - 29

14

30.10.2019

Request by the Member Secretary of 3rd
Respondent to the 2nd Respondent, vide letter
No.SEIAA-TN/Complaint/012003/
F.No.63/2019 to initiate enquiry against 1st
Respondent

30

15

17.12.2019

Show cause notice issued by the District
Environmental Engineer against the 1st
Respondent in Proceedings
No.F.MMN2257 /Not Applied/ DEE/ ..
TNPCB/A/2019 under the Air (Prevention
and control of Pollution) Act, 1981

31

16

17.12.2019

Show cause notice issued by the District
Environmental Engineer against the 1st
Respondent in Proceedings
No.F.MMN2257 /Not Applied/ DEE/
TNPCB/A/2019 under the Water (Prevention
and Control of Pollution) Act, 1974

32

17

19.05.2020

Notice issued by the Chairman of the 2nd
Respondent to the 1st Respondent in
Proc.No.T2/TNPCB/F-094/
Construction /2020

33 - 34

18

20.05.2020

Letter issued by Tamil Nadu Fire and Rescue
Services Department in
K.Dis.No.15551/C1/2019

35




19

07.07.2020

Email sent by 1st Respondent to Applicant
Association

36

20

18.07.2020

Email sent by 15t Respondent to Applicant
Association

37

2l

20.07.2020

Email sent by 1st Respondent to Applicant
Association

38

22

06.08.2020

Email sent by 1st Respondent to Applicant
Association

39

23

06.08.2020

RTI filed by the Applicant Association

40 - 43

24

05.09.2020

Reply received by the Applicant Association
for the RTI Application

44 - 46

25

25.09.2020

Letter sent by the Applicant Association to
the Member Secretary of 314 Respondent and
several others against the 1st Respondent

47 - 54

26

09.11.2020

Order of the Hon’ble Tamil Nadu Real Estate
Appellate Tribunal, Chennai

55 - 65

27

27.11.2020

Email sent by the Applicant to Hon’ble Chief
Ministers Special cell, 27d and 3rd
Respondents and also to other officials

66

28

09.12.2020

Email sent by the Applicant to the District
Collector, the Assistant Commissioner of
Police and other officials along with photos

67-71

29

16.12.2020

Letter sent by the Applicant to the District
Collector, the Assistant Commissioner of
Police and other officials along with photos

72 - 74

30

21.12.2020

Letter issued by the District Environmental
Engineer of the 1st Respondent and Applicant
in Lr.No.DEE/TNPCB/MMN/Complaint to the
1st Respondent

75 -76

31

05.01.2021

Letter sent by the Applicant to the Hon’ble
Chief Ministers Special Cell, 2nd and 314
Respondents and to other higher officials

77 -79

32

12.02.2021

Letter issued by the District Environmental
Engineer of the 1st Respondent and Applicant
in Proceedings No. F.

MMN2257 /OL/DEE/TNPCB/MMN /W /2021

80 - 81




33 | 18.01.2021 | Letter from the District Environmental 82 - 83
Engineer, Tamil Nadu Pollution Control
Board, Maraimalai Nagar to the Project
Manager, M/s. Olympia Grand, Chennai

34 | 25.01.2021 | Letter from the 1st Respondent to the 84 - 125
Applicant
35 -- Report of Analysis dated 23.12.2020 in ROA 126

No. 641/2020-21

36 | 20.02.2021 | Letter from the Applicant to the 1st 127 - 128
Respondent

It is certified that the above mentioned documents are true copy of the original
documents.

Dated at Chennai on this 25t day of February, 2021. /

Counsel fm:zhe Applicant



DR. H.MALLESHAPPA,LF.S.,
MEMBER SECRETARY

STATE LEVEL ENVIRONMENT
IMPACT ASSESSMENT
AUTHORITY,

TAMILNADU,

3rd Floor, PanagalMaaligai,
No.1 Jeenis Road, Saidapet,
Chennai-15.

Letter No. SEIAA/TN/F.453IEC/ 8(a)/146/2011 dt: 16.04.2013.

To

The Authorised Signatory,

M/s. KSM Nirman Pvt Ltd,
Oliympia Technology Park,
1, SIDCO Industrial Estate,
Guindy, Chennai - 600 032.

Sir,

sub: SEIAA, TN - Environmental Clearance - Proposed
construction of Residential Apartments - "OLYMPIA
GRANDE"- M/s KSM Nirman Pvt. Ltd., Revenue
S F.No.32/1, 32/2,:32/3, 33/2, 33/2A, 33/2C, 36/1, 36/2,
36/3, 36/4, 36/5, 36/6, 37/1, 37/2, 3714, 37/5, 3716, 38/2A,
38/2B, 39/3, 39/4B1[p], 39/4B2 and New S.F No. 2, 411,
42, 5/1, 512, 6[1A, 6/1B, 6/1C, 6/1D, 8/1, 2211, 231 & 24/1
in BlockNo-15, ward No- ‘A’, Door No.:328 GST Road of
ISSA Pallavaram village, Tambaram Taluk, Kancheepuram
District — Issued — Regarding

This has reference to your application dated 23.02.2011 submitted to the
State Level Environment Impact Assessment Authority, Tamil Nadu seeking
Environmental Clearance under the Environment Impact Assessment
Notification, 2006, as amended.

It is noted, interalia that the project proposal involves to construct
Residential apartments with Block A — B+S+11Floors =9 Towers - 398 units,
Block B — B+S+11 Floors — 3 Towers -132 units, Block C — B+S+11 Floors- 1
Tower - 44 units, Block D— B+S+11 Floors - 1 Tower - 33 units, Block E —
B+S+11 Floors — 1 Tower - 29 units, EWS — B+S+11 Floors — LIG1 & 2 - 2
Towers — 154 units, Club House — B+S+ 4 Floors — 1 Tower. Total number of
occupants is 4434. Total No. of dwelling units — 788. The area of the plot is
58613.94 m? and the built up area is 105554.91 m*. The parking area as per
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State Level Environmental lmpactAssessmentAuthority, TN 12013

report is 4469.96 m? and green belt area is 6009.63 m? (site green belt area —
3148.63 sq.m + OSR —2861.00 sq.m).

Daily fresh water requirement for the project will be 375 KLD, which will
be met from the Pallavaram Municipality source. Out of which 365 KLD will be
used for the domestic purposes & 10 KLD for swimming pool. The sewage
generated after treatment will be 414 KLD out of which 190 KLD will be recycled
for flushing, 21 KLD will be utilized for gardening & 203 KLD will be disposed to
CMWSSB sewer line.

Solid Waste generation has been projected as 2.66 MT/day out of which
1.6 MT/day of Biodegradable waste, the Organic sludge generation from STP of
60 Kgs/day will be treated through Organic waste convertor of 1.5 TPD capacity
& digested waste will be used as manure for gardening and the 1.06 MT/day of
Non-Biodegradable / recyclable waste will be handed over to the authorized
vendors as reported.

The power required will be of 4914 KVA with backup power of 260 KVA
DG set: 1 no. with 40 m stack height from ground level, 180 KVA DG set: 1 no.
with 40 m stack height from ground level, 160 KVA DG set. 2 nos. with 40 m
stack height from ground level each.

The total cost of the project is about Rs. 22000 Lakhs.

The project activity is covered in 8(a) of the Schedule and is of 'B2' category. It
does not require Public Consultation as per Para 7(i) Il Stage (3) (d) ‘Public
Consultation’ of EIA Notification, 2006. Based on the application made in Form-
1, Form-lA, Conceptual plan, Annexures, and the additional clarifications
furnished by the proponent, the SEAC vide ltem No. 36.13 in its 36" meeting
conducted on 22" February, 2013 and recommended to the SEIAA, Tamil Nadu
to grant Environmental Clearance to this project. The proﬁbsal was considered
by the SEIAA, Tamil Nadu vide Item No.68-51 in its meeting held on 10.04.2013
and the proposal was discussed in detail and decided to issue EC. Accor_dingly,
the SEIAA hereby accords Environmental Clearance to the above project under
the provisions of EIA Notification dated 14" September, 2006 as amended, with
validity for five years from the date of issue of EC, subject to the condition that

and strict compliance of the terms and conditions stipulated below:

D
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SPECIFIC CONDITIONS

Construction Phase

D)

iii)

iv)

vi)

vii)

viii)

“Consent for Establishment” shall be obtained from the Tamil Nadu
Pollution Control Board and a copy shall be submitted to the SEIAA,
Tamil Nadu before taking up of any construction activity at the site.

The entire water requirement during construction phase shall be met
from private tankers as committed.
All required sanitary and hygienic measures should be in place before

starting construction activities and they have to be maintained
throughout the construction phase.

A First Aid Room shall be provided in the project site during the entire
construction phase of the project.

Adequate drinking water and sanitary facilities should be provided for
construction workers at the site. The safe disposal of waste water and
solid wastes generated' during the construction phase should be
ensured. :

All the labourers to be engaged for construction should be screened
for health and adequately treated before and during their employment
on the work at the site.

The solid waste in the form of excavated earth excluding the top soil
generated from the project activity shall be scientifically utilized for
construction of approach roads and peripheral roads, as reported.

All the top soil excavated during construction activities should be
stored for use in horticulture/ landscape development within the
project site.

Disposal of other construction debris during construction phase
should not create any adverse effect on the neighboring communities
and be disposed off only in approved sites, with the approval of
Competent Authority with necessary precautions for general safety
and health aspects of the people.

Construction spoils, including bituminous materials and other
hazardous materials, must not be allowed to contaminate
watercourses. The dump sites for such materials must be secured so

that they should not leach into the adjacent land/ lake/ stream etc.

r4
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State Level Environmental Impact Assessment Authority, TN { 2013

Xi)

xii)

Xiii)

Xiv)

XV)

Xvi)

XVii)

xviii)

Xix)

XX)

XXi)

D A

!

Low Sulphur Diesel shall be used for the operating diesel generator
sets to be used during construction phase. The air and noise
emission shall conform to the standards prescribed in the Rules under
the Environment (Protection) Act, 1986, and the Rules framed
thereon.

Vehicles hired for bringing construction materials to the site should be
in good condition and should conform to air and noise emission
standards, prescribed by TNPCB/CPCB. The vehicles should be
operated only during non-peak hours.

Ambient air and noise levels should conform to residential standards
prescribed by the TNPCB, both during day and night. Incremental
pollution loads on the ambient air and noise quality should be closely
monitored during the construction phase.

Fly- Ash bricks should be used as building material in the construction
as per the provision of Fly ash Notification of September, 1999 as
amended. 4

Ready mix concrete of high 'quality should -be used in building
construction and necessary cub-tests should be conducted to
ascertain their quality. _

Storm water control and its re-use shall be as per CGWB and BIS
standards for various applications.

Water demand during construction should be reduced by use of pre-
mixed concrete, curing agents and other best practices prevalent,
Fixtures for showers, toilet flushing and drinking water should be of
low flow type by adopting the use of aerators / pressure reducing
devises / sensor based control. i

Use of glass shall be reduced up to 40% to reauce the electricity
consumption and load on air conditioning. If necessary, high quality
double glass with special reflecting coating shall be used in windows.
Roof should meet prescriptive requirement as per Energy
Conservation Building Code by using appropriate thermal insulation
material, to fulfill the requirement.

Adequate measures to reduce air and noise pollution during
construction shall be adopted, conforming to norms prescribed by the
TNPCB on noise limits.

YA
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XXii)

XXiii)
XXiv)
Xxv)
XXVi)
XXVii)

XXViii)

XXiX)

XXX)

Opaque wall should meet prescriptive requirement as per Energy
Conservation Building Code which is mandatory for all air conditioned
spaces by use of appropriate thermal insulation material to fulfill the
requirement,

The Project proponent is requested to indicate the probable date of
commissioning of the project supported with necessary bar charts.
Adequate fire protection equipments and rescue arrangements should
be made as per the prescribed standards.

Proper approach road for firé—ﬁghting vehicles and for rescue
operations in the event of emergency shall be made.

Design of buildings should be in conformity with the Seismic Zone
Classifications.

All ECBC norms have to be adopted.

The proponent should also ensure to keep necessary road width as
per O.M. dated 7.2.12 of MOIEF, GOI, New Delhi with respect to high
rise buildings. _

Personnel working in dusty areas should wear protective respiratory
devices and they should also be provided with adequate training and
information on safety and health aspects. Occupational health
surveillance program of the: @qfﬁérs should be undertaken periodically
to observe ény contractions due to exposure to dust and take
corrective measures, if needed.

Periodical medical examination of the workers engaged in the project
shall be carried out and records maintained. For the purpose,
schedule of health examination of the workers should be drawn and
followed accordingly. The workers shall be provided with personnel

protective measures such as masks, gloves, boots etc.

Operation Phase

i)

The Proponent as committed shall be responsible for the maintenance
of common facilities including greening, rain water harvesting, sewage
disposal, solid waste disposal and environmental monitoring facility
post handing over for a span of one year and during the first year itself
association of the apartment owners shall be formed and entire above
responsibilities shall be transferred and maintained by them
continuously throughout.

Mo
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i

Vi)

vii)

vii)

Before handing over of the completed flats to the allottees, the entire
water requirement during operation phase shall be met from
Pallavaram Municipality as committed after getting permission
scientifically throughout the period of operation.

The Proponent as committed shall utilize 190 KLD of treated sewage

for flushing, 21 KLD for gardening & 203 KLD disposed to CMWSSB
Sewer line scientifically throughout the period of operation.
The proponent shall ensure that storm water drain provided at the
project site shall be maintained without choking or causing stagnation
and should also ensure that the storm water shall be properly
disposed off in the natural drainage / channels without disrupting the
adjacent public. Adequate harvesting of the storm water should also
be ensured.
The proponent should also ensure that necessary trenches for
openings shall be provided at periodic intervals along the compound
wall, so as to let out the storm water during rainy season, without
stagnation / ponding.
The proponent shall ensure that rain water collected from the covered
roof of the buildings, etc shall be scientifically harvested so as to
ensure the maximum ben’eﬁciaﬁon of rain water harvesting.
Rain*water harvesting for roof run-off and surface run-off, as per plan
submitted should be implemented. Before recharging the surface run
off, pre-treatment with screens, settlers etc. must be done to remove
suspended matter, oil and grease, etc.
The proponent shall issue plans showing Separate pipelines marked
with different colour with the following details
Ii. Location of STP, compost system, underground sewer line.
ii. Pipe Line conveying the treated effluent for green belt
development.

iii. Pipe Line conveying the treated effluent for toilet flushing

Iv. Water supply pipeline

v. Gas supply pipe line if proposed

vi. Telephone cable

vii. Power cable

viii. Strom water drain

D\
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State Level Environmental Impact Assessment Authority, TN , 2013

X)

Xi)

Xii)

xiii)

Xiv)

XV)

XVi)

XVii)

XViii)

ix. Rain water harvesting system
to all the allottees/owners while executing the allotment order/sale
deed.

The solid waste generated from the project activity shall be treated
and disposed off as committed, and as per the prescribed method of
collection and segregation at source etc.

The biodegradable municipal solid waste shall be treated through
organic waste convertor and the manure shall be used as compost for
green belt development/ avenue plantatlon as committed.

A First Aid Room shall be provided during operation of the project,
with necessary equipments and life- saving medicines.

The Plastic wastes shall be segregated and disposed as per the
provisions of Plastic Waste (Management & Handling) Rules 2011.

The acoustic enclosures sha!l be installed at all noise generating
equipments such as DG sets, air conditioning systems, etc. and the
noise level shall be maintained as per MoEF/CPCB/TNPCB
guidelines/norms both during day and night time.

The green belt design along the periphery of the plot shall achieve
attenuation factor conforming to the day and night noise standards
prescribed for residential land use. The open spaces inside the plot
shall be suitably landscaped and covered with vegetation of suitable
variety.

Incremental pollution loads on the ambient air quality, noise and water
quality shall be periodically monitored after commissioning of the
project.

Application of solar energy should be incorporated for illumination of
common areas, lighting for gardens and street lighting in addition to
provision for solar water heating. A hybrids system or fully solar
system for a portion of the apartments shall be provided.

Traffic congestion near the entry and exit points from the roads
adjoining the proposed projects site shall be avoided. Parking shall be
fully internalized and no public space should be utilized.

A report on the energy conservation measures conforming to energy

conservation norms prescribed by the Bureau of Energy Efficiency

Paoe 7 af 172 MEMRER cEnbEYAD YV
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| 3 P

XiX)

XX)

XXi)

xxii)

xXiii)

XXiv)

XXV)

XXVi)

shall be prepared incorporating details about building materials &
technology; R & U factors etc and submitted to the SEIAA in three

month's time.

The Proponent shall install two STP units each consists of bar screen
chamber, equalization tank, MBBR, Secondary clarified tank, Alum
Doser, clarified water tank, Mechanical filter press, Pressure sand
filter, Activated carbon filter, UV Disinfection system, Ultra filtration
unit & Final holding tank as committed (Capacity of 195 KLD & 315
KLD) and operated continuously to achieve the standards prescribed
by the Tamil Nadu Pollution Control Board.

It is the sole responsibility of the proponent to dispose 203 KLD of
treated sewage to CMWSSB sewer line throughout the period of
operation as committed. _

It is the sole responsibility of the proponent that the treated sewage

water disposed for green belt development/ avenue plantation should
not pollute the soil/ ground water/ adjacent canals/ lakes/ ponds, etc.
No construction activity of any kind shall be taken up in the OSR area.
Consent of the local body concerned should be obtained for using the
secondary treated sewage in the OSR area.

Spent oil from D.G sets should be stored in HDPE drums in an
isolated covered facility and disposed as per the Hazardous Wastes
(Management, Handling, = Tansboundary Movement) Rules 2008.
Spent oil from D.G sets should be disposed off through registered
recyclers.

The e waste generated should be collected and disposed to a nearby
authorized e-waste centre as per e waste (Management & Handling),
Rules 2011.

To facilitate easy disposal and making the solid waste disposal less
laborious, chute shall be provided in each floor with a collection bin
(wheeled bins with top lid arrangement) in the bottom of the chute to
be kept in the ground floor level which the bins shall be transferréd to
the solid waste disposal area identified within the facility.

A terrace garden area of 1981.78 sq.m (Roof top area) shall be
developed and maintained continuously by the proponent as
committed.
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GENERAL CONDITIONS

)

i)

It is mandatory for the Project proponent to furnish to the SEIAA, Half
yearly compliance report in Hard and Soft copies on 1 June and 1%
December of each calendar year in respect of the conditions stipulated in
the prior Environmental Clearance.

In the case of any change(s) in the scope of the project, a fresh appraisal
by the SEAC/SEIAA shall be obtained. .

A copy of the clearance letter shall be sent by the proponent to the

Commissioner_of Corporation/ municipalities/ executive officers of town

panchayat / Block development officers of panchayat union whichever is

applicable and the Local NGO, if any, from whom suggestions

/representations, if any, have been received while processing the

proposal. The clearance letter shall also be put on the website of the
Proponent. |

iv) The SEIAA reserves the righ’t"l-:to add additional safeguard measures

subsequently, if non compliance of EC conditions are found and to take
action, including revoking of th-is-Environmental Clearance as the case
may be.

All other statutory clearances such as the approvals for storage of diesel
from Chief Controller of '--E)'fplo'_sives, Fire and Rescue Services
Department, Civil Aviation Department, Forest Conservation Act, 1980
and Wild Life (Protection) Act, 1972, State / Central Ground Water
Authority, Coastal Regulatory Zone Authority, other statutory and other
authorities as applicable to the project shall be obtained by project

proponent from the concerned competent authorities.

vi) The project authorities should advertise with basic details at least in two

local newspaper widely circulated, one of which shall be in the vernacular
language of the locality concerned, within 7 days of the issue of
clearance and a copy of the clearance letter is available with the State
Pollution Control Board and also at website of SEIAA, TN and a copy of
the same should be forwarded to the Regional Office of the Ministry of

Environment and Forests located at Bangalore.

vii) Under the provisions of Environment (Protection) Act, 1986, legal action

shall be initiated against the project proponent if it is found that

Construction of the project has been started without obtaining

Page 9 of 12 . MEMBER Séb?lg‘}kﬂRY,
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Environmental Clearance, and for any other action resulting in violation of
any condition stipulated in the Environmental Clearance.

viiiyThe proponent shall upload the status of compliance of the stipulated EC
conditions, including results of monitored data on their website and shall
update the same periodically. It shall simultaneously be sent to the
Regional Office of MoEF, Bengaluru, the respective Zonal Office of
CPCB, Bengaluru and the TNPCB. The criteria pollutant levels namely;
SPM, RSPM, SOz, NOx (ambient levels as well as stack emissions) or
critical sectoral parameters, indicated for the project shall be monitored
and displayed at a convenient location near the main gate of the
company in the public domain.

ix) A copy of the Environmental clearance (EC) letter shall be issued to all
the allottees /owners while executing the allotment order / sale deed/
before handing over of the building to allottees.

x) A separate environmental management cell with suitable qualified
personnel should be set-up under the control of a Senior Executive, who
will report directly to the He.ad of the Organization. .

xi) The funds earmarked for environmental protection measures should be
kept in separate account and should not be diverted for other purpose.
Year wise expenditure should be reported to the Ministry of Environment
and Forests and its Regional Office located at Bangalore.

xii) The Regional Office of the Ministry located at Bangalore shall monitor
compliance of the stipulated conditions. The project authorities should

extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information / monitoring reports.

xiii)The project proponent shall submit six - monthly reports on the status of
compliance of the stipulated environmental ciearance conditions including
results of monitored data (both in hard copies as well as by e-mail) to the
Ministry of Environment and Forests, its Regional Office Bangalore, the
respective Zonal Office of Central Pollution Control Board, SEIAA, TN
and the State Pollution Control Board.

xiv) The environmental statement for each financial year ending 31% March
in Form-V as is mandated to be submitted by the project proponent to the
concerned State Pollution Control Board as prescribed under the

Environment (Protection) Rules, 1986, as amended subsequently, shall

Y VYAV
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also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent
to the Regional Office of the Ministry of Environment and Forests,
Bangalore by e-mail.

xv) The Environmental Clearance does not absolve the applicant/proponent
of his obligation/requirement to obtain other statutory and administrative
clearances from other statutory and administrative authorities.

xvi) This Environmental Clearance does not imply that the other statutory /
administrative clearances shall be granted to the project by the
concerned authorities. Such authorities would be considering the project
on merits and be taking decisions independently of the Environmental
Clearance.

xvii) The SEIAA, TN may alter/modify the above conditions or stipulate any
further condition in the interest of environment protection, even during
the subsequent period.

xviii) The SEIAA, TN may cancel the environmental clearance granted to this
project under the provisions of EIA Notification, 2006, if, at any stage of
the validity of this environmental clearance, if it is found or if it comes to
the knowledge of this SEIAA, TN that the project proponent has
deliberately concealed and/or submitted false or misleading information
or inadequate data for obtaining the environmental clearance.

xix) Failure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract action under the
provisions of the Environment (Protection) Act, 1986.

xx) The above conditions will be enforced inter-alia, under the provisions of
the Water (Prevention & Control of Pollution) Act, 1974, the Air
(Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986, the Public Liability Insurance ‘Act, 1991, along
with their amendments ,draft Minor Mineral Conservation & Development
Rules , 2010 framed under MMDR Act 1957, National Commission for
protection of Child Right Rules ,2006 and rules made there under and
also any other orders passed by the Hon'ble Supreme Court of
India/Hon'ble High Court of Madras and any other Courts of Law,
including the Hon'ble Natural Green Tribunal relating to the subject

matter.
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xxi) Any appeal against this environmental clearance shall lie with the

Hon'ble National Green Tribunal, if preferred, within a period of 30 days

- as prescribed under Section 16 of the National Green Tribunal Act,
2010.

VAN
MEMBER SECRETARY,
M- SEIAA -TN

Copy to:-

1. The Principal Secretary to Government, Environment & Forests Dept,
Govt. of Tamil Nadu, Fort St. George, Chennai - 9.

2. The Chairman, Central Pollution Control Board, Parivesh Bhavan,
CBD Cum-Office Complex, East Arjun Nagar, New Delhi 110032.

3. The Member Secretary, Tamil Nadu Pollution Control Board,
76, Mount Salai, Guindy, Chennai-600 032.

4. The CCF, Regional Office, Ministry of Environment & Forest (SZ),
Kendriya Sadan, IV fioor, E&F wings, 17" Main Road,
Koramangala Il Block, Bangalore - 560034,

5. Monitoring Cell, | A Division, Ministry of Environment & Forests,
Paryavaran Bhavan, CGO Complex, New Delhi 110003.

6. The Commissioner, Chenn"aii:Co_r_i)_br‘ation. Chennai.

7. Stock File.
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DR. H.MALLESHAPPA,I.F.S.,

STATE LEVEL ENVIRONMENT
MEMBER SECRETARY

) f X IMPACT ASSESSMENT AUTHORITY
Wi TAMILNADU,

fiew¥y  3rd Floor, Panagal Maaligai,

MNa.1 Jeenis Road, Saidapet,

Chennai - 600 0165,

Letter No.SEIAA-TN/F 453 /KPM/8(a)/EC-145-Amdi/2011 Dated 24.02,2015,

To

M/s KSM Nirman Pvt Ld,

Olympia Technology Park,

#1, SIRCO Industrial Eslate, Guindy,
Chennal - 600 032,

Sir,

Sub: SEIAA, TN - Project of construction of Roesidential Apartments tilled
*OLYMPIA GRANDE’ at Issa Pallavaram viliage, Tambaram tluk,
Kancheepuram district by M/s KSM Nirman Pvt Ltd - Environmental
Clearance issued dated 16.04.2013 - Amcndment in  Environmental
Clearance for the change of development plan of BLOCK - C of the project
due to utility reasons - Issued - Regarding.

This has reference to your letter dated 12.02.2015 seeking amendment in
Environmental Clearance issued by State Level Environment Impact Assessment

Authority vide letter ref SEIAA/TN/F.453/ECI8(2)/145/2011 dated 16.04.2013 on the
aforesaid residential project,

Environmental Clerance was issued to Lthe residential project for the construction
of & residential blocks namely Block - A to Block - F + 1 club house with total built up
area of 1,05,554.91 sq.m in a plot area of 28613.94 sq.m providing 788 dwelling units.

The project description mentioned in the Environmental Clearance as follows: -

Block A B+S+11 Floors |9 Towers | 356 dwelling units
Block B | B4SI111Floors 3 Towers | 132 dwelling units
‘Block C B+S-+11 Floors | 1 Tower 44 dwelling units __ “
‘Block D | B+S+11 Floors | 1 Tower | 33 dwelling units |
‘Block E | B+S+11 Floors | 1 Tower | 29 dwelling units )
Block F ‘("E-\_"JS) B+S+11 Floors | 2 Towers 1-5_‘_1_21"-\551”% units
(LIG 1 & 2) -
CivbTouwse | 87574 Fioors iTower |- "
F e o - Total | 788 dwelling units I
--2‘_

Telephone No. 044 - 24359974 Fax - 24359975 E mail. msecylnsetaa@yahoe.com

!
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Now, it is sought for amendment in Environmental Clearagnce for the change in

the development ptan of BLOCK - C due to utility reasons, as foliows::

| Block C "--m"rﬁ?é:-_iul-_ﬁat_fﬁ \ 1 Tower 108 Service Apartments -+
i ' 2 floors of Restaurants with
, _ | kitchen & an office. _

olal Mo of Dwelling Units in the project = 744 dwelling units 4 108 Service

Apartments with connected amenities.

It is informed that due tc the revision in the development plan of BLOCK - C,
there is only changes in the number of dwelling units in the project ( i.e from 788 nos to
744 nos with an addition of 108 service aparatments + connected amenities) and no
other change in the other environmenta! companents of the projecl. In this regard, an
AFFIDAVIT in a non judicial stamp papers has been furnished by the project ﬁ:roponent to

assure the same.

The subject matter was discussed in the 120th meeting of the SEIAA-TN held on
24.02.2015 vide Itern No. 120-53. The Authority has resolved to issue amendment in
the Environmental Clearance Issued for the aforesaid residential project vide letter ref
SEIAA[TNKFASB/EC/&(a}/145/2011 dated 16.04.2013 for the following changes as
mentioned below

i) At Para no.2, in the third line the sentence read as “Block T - B+S+11 Floors - 1

Tower - 44 unils” shall be now substituted as “Block C - B+S+11 Foors - 1

Tower - 108 Service Apartments + 2 floors of Restaurants with kitchen & an

office”.

i) AtParano.2, in the seventh line the sentence read as “Total No of dwelling unils

. 788" shall be now substituted as srotal No of dwelling units - 744 -+ 108

Service Apartments + 2 floors of Restaurants with kitchen & an offfce".

All ather project details including conditions mentioned- in the environmental

clearance issued dated 16.04.2013 for the aforesaid residential apatments project shall

A7
)/2/ 1
MEMBER SECRETARY

remain the same.

_(g'? SEIAA - T
Tm’qz\u/

T W B T ER S

Telephone No. 044 - 24359 974  Fax - 24359975 F mail. msecyinseliaa@yahoo.com



Copy to:-

1. The Principal Secretary Lo Government,
Environment & Forests Department,
Govt, of Tamil Nadu, Fort St. George,
Chennai 600 009,

2. The Member Secretary,
Tamil Nadu Pollution Control Board,
76, Mount Salai, Guindy, Chennai - 600 032,

3. The ACCF(C), Regional Office of MoEF,
34, HEPC Building, I & 2nd Floors,
Cathedral Garden Road, Nungampakkam,
Chennai - 600 034,

4. Monitoring Cell, 1 A Division, Ministry of Environment & Forests,
Paryavaran Bhavan, CGO Complex, New DRethi 110003,

5. The District Collector, Kancheepuram aistricl,

Telephone No, 044 - 24359974 Fax - 243599705 I mall. msecyinseaa@yaboo.con



KSM NIRMAN

A unit of
OLYMPIA TECH PARK (CHENNAI) PRIVATE LIMITED

(CIN : U45208TN2013PTC030266)

BY RPAD
LR No: GRANDE/OWNER/2017-18/B3-08C Dated: 06% July 2017

To,

Mr. Balaji. S,

Olympia Grande,B3-08C
328, GST Road,Pallavaram,
Chennai - 600043

Ph: 9003978111

Dear Sir,

Sub: Intimation of Handover of Common Area Maintenance to Olympia Grande Apartment Owners
Welfare Association, Regn. No. 569/2016, 328, GST Road, Pallavaram, Chennai 600043 - Reg

Dear Sir / Madam,
Greetings!

“Olympia Grande Apartment Owners Welfare Association”, a registered society under the Tamil Nadu Societies Act 1975,
bearing a registration number 563/2016 claimed to be the representative body representing the owners of Grande and
have come forward to take over the Common Area Maintenance of Olympia Grande Premises.

Based on our discussions held with the President and Chief Secretary of the above mentioned association, we hereby
intimate that the maintenance shall be handed over to the association on 15" July 2017 and Olympia Grande Apartment
Owners Welfare Association (‘Association’) shall be taking charges of the maintenance of the premises effective 16" July
2017.

As part of the handover process, we would also be handing over the corpus amount to the Association, without prejudice to
our right to collect the outstanding maintenance dues, if any, from the respective apartment owners.

We will be sending you the statement of accounts in the next couple of days and we request you to settle your dues
towards maintenance if any as of the current month so as to enable a smooth transition process and avoid any disruption
of services / further suitable steps or actions.

w

We extend our sincere thanks to you for extending your kind support and look forward for the same to have smooth
transition.

For Olympia Tech Park (Chennai) Pvt. Ltd.

Authorlsed gnatory

Registered Office : No. 1, SIDCO Industrial Estate, Guindy, Chennai - 600 032.
Phone : 044 - 4356 3773 /74 /75 Fax: 91 - 44 - 4356 3289 Email : sales@olympiagroup.in
PAN : AABCOS8102F GST: 33AABCOB10ZF1ZX
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M G ma ]l Narayanamurti Hariharan <dr.hnm1963@gmail.com>

Verification and Ratification of Expenses for 2016-17

Tue, Sep 12, 2017 at 10:33 AM

A.J Balaji <ajbalaji@olympiatechpark.com>
To: Narayanamurti Hariharan <dr.hnm1963@gmail.com>
Cc: gm-marketing <gm-marketing@olympiagroup.in>, Vishnu <vishnu@olympiagroup.in>

Ref: Our letter ref: KSM/OGAOWA/2017-18/0602 dated 26" June 2017
[Kind Attention: Mr. H Narayanamurthy, President - 0GAOWA

Dear Sir,

With reference to our letter mentioned above, we have vide the letter communicated the audited certificate for the expenses
incurred towards Maintenance for financial year 2016-17 and the bills and vouchers would be made available for verification

effective Monday 18th September 2017 at our office at Olympia tech Park.
We request you to kindly depute your authorized representatives to conduct the verification process.

Up on your confirmation on the dates and the persons visiting, we shall facilitate the verification pracess and one of our
finance person shall also be available to assist as needed.

Warm Regards,

Balaji A J

Pleasure in the job puts perfection in the work.

- Aristotle

% Please do not print this email unless it is absolutely necessary. Spread environmental awareness.

Disclaimer:

Information contained and transmitted by this e-mail is confidential, proprietary, and legally privileged data of sender's organisation that is intended
for use only by the addressee. If you are not the intended recipient, you are notified that any dissemination, distribution, or copying of this e-mail is
strictly prohibited and you are requested to delete this e-mail immediately and notify the originator.



11/11/2020 Gmail - Handover Letter

”‘ Gma” Narayanamurti Hariharan <dr.hnm1963@gmail.com>

Handover Letter

A.J Balaji <ajbalaji@olympiatechpark.com> Tue, Sep 26, 2017 at 6:31 PM
To: Narayanamurti Hariharan <dr.hnm1963@gmail.com>
Cc: gm-marketing <gm-marketing@olympiagroup.in>

Dear Sir,

As per your discussion with Mr Sampath, learned that you would not be available tomorrow ta e part of handover process and you would be delegating
the Secretary and the treasurer to represent on your behalf.

We request you to kindly impress them to have the handover letter executed as well as submit the list of honafide members list in your letter head during
tomorrow meeting.

[Quoted text hidden]

Dear Sir,

[Quoted text hidden]
4 attachments

T}j Pending Works Annexure Il 110917.pdf

50K
4‘.‘._;_'] OGAOWA handover letter 110917.pdf
= 142K

@ Grande Corpus Annexure Il.PDF
173K

@ Grande Corpus Annexare |.PDF
339K



e ]

. & - - i ° ; - .
ENELV208L DLAAHIA COMPLAINT, DO . ) . : g -

il .
LISOREILYTE BENT & 9jsyisseaty
&GrmGusmi,
. Qesitensir—44.

565, 616t 2081/2016/G)3 - ' e 01112017

Gurger  Gubens GUiung — RILEYNSG UL ~ URenmh mesrid) —
ST AT WL — USEUTeLIT MU Lh — SMUND Com’ i — mer
LIGU 6VITEUITLD Syt — M/s Ges.erend s1id. Biftomest  spedhaur Qs L;nrt.'},
GlemyGau’ sAGLL BnsusrgHet — G.S.T gremsuuilgier o S|(DE@1omy,
Ol sCyLsHdnier ouim ai st smmsgn Gad
CGE sl QaeAGumsn - LTS8, ah e Lo i
CUITGE&TSSISE @mm) sHuGD s — Crpc gL (nfifley 1336t
B BLaNpSme TGS tgifgj'l&)@g,_g,sﬁ GG SLOTS.

unenar: ol Gam L p@eu WO mih aummemy Gem Lm” dwr, SMIUTD oeutaaflet
Glerwed emm sig.si fo-65.676001.1151/2017/ 2y, rrirert.31.10.3017. - '

ek ko

urmieneu§lay &ﬁ@{ﬁm»@@mmt} G L g;r_r{h:;uﬁh Sjpuitseflt  Glews wpamm gz ddm
amEh Sl tomeul L 1D, UsOsUITEUILE sul L LD, SITDLIMD Gamlih, mer Led sumeurn ot M/s Ges.61810 61101
Biured  @alofur QLé umis NenyCauc OAGLL  Bmnsrddat G.S.T gremnullguater 695
Sulasliyaser Glasmeim_ gm) S @memi_iu e 2|BEEGwMy. Gumiy S lp L & EO\ 5581 m,&,;@ﬁrﬂdmﬁn.u_ﬂg_
sl Gsdw GlB®\eh srrsmeudled GloualGuminumg * umieneuuled  eessr 2 gdlrafletuy.  siflayfi
GlauernGuim sug) gL Llewuiu@Eng,. _ ; - g &

PeiasSalamar e BefiGuy Qo @ Wi U esHe gmmar g Croc L 1o,
133at &1 wpmith Qurs;) sssmamy gL Slert S BLop&ma Gk QameT sriui 6T6UT LIGD 5 (@lsat etpsuih

' Q;gﬂﬂﬂé&f}aﬁu@eﬁm@!. . [
RILE
S smssoTureTT
; _ USD6DAILYLD RS

M/s Gas.srerd .snd. fliiomest OIDAWT QL& Lmié GenrCoun’ sOIAIGIL L,
6T6001.328, 515].67en0) Ay Gur(h), Lisd sumreuh | Gleatsnar-600 043.

(Email.ld: sales@olympiagroup.in)
560 : ‘
2 LGS L m@BsuT hmih BUmeUML Gem L mefut, gmbvipi.
B Lisoflsg) aidlésiubEng
L wreIlL gy Aggmeuni s .
2. wornld fiiaurs wetre BusGmT, Qo UL (@) smbugih.




11/11/2020 Gmail - Corpus list as of Dec 2017 for Grande

M G ma |[ Narayanamurti Hariharan <dr.hnm1963@gmail.com>

Corpus list as of Dec 2017 for Grande

A.J Balaji <ajbalaji@olympiatechpark.com> Thu, Jan 25, 2018 at 1:07 PM

To: Narayanamurti Hariharan <dr.hnm1963@gmail.com>
Cc: gm-marketing <gm-marketing@olympiagroup.in>, Vishnu <vishnu@olympiagroup.in>

Kind Attention : Mr Narayanamurthy, President 0GAOWA

Dear Sir,

With reference to the discussions held with our office and in specific with Mr Sampath Kumar, we herewith enclose the
Corpus list as of December 2017 of those owners who have paid the corpus and possessed the flats. Kindly note that this
list includes those 26 owners who have raised their concerns and seek your advice on the same. .

Look forward to hear from your end so that we can work to have the transition completed at the earliest. Also as advised by
you to our GM-Projects, our office will hand over both the STP's on 015! Feb 2018 to association.

Warm Regards,
Balaji A J

E & OE.

@ Corpus - Grande - Up to Dec 17.pdf
227K
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h‘l G ma ll Narayanamurti Hariharan <dr.hnm1963@gmail.com>

Corpus list as of Dec 2017 for Grande

Narayanamurti Hariharan <dr.hnm1963@gmail.com> Thu, Feb 1, 2018 at 11:01 PM
To: "A.J Balaji" <ajbalaji@olympiatechpark.com>

Cc: gm-marketing <gm-marketing@olympiagroup.in>, Vishnu <vishnu@olympiagroup.in>

Bce: ECM <ecm_ogaowa@googlegroups.com>

Dear Sir,

We would like to inform you that the given worksheet for the Corpus Fund calculation is not as per the format
we shared vide our letter dated December 11, 2017. There is no details about total number of flats and how
many sold as well as registration completed.

You may recall various bi-party meetings and its minutes on Corpus Fund and its accrued interest. Your details
lack information on accrued interest.

Since one year more, you are dragging the handover process and reluctant to handover the Corpus Fund. Please
be informed that we cannot administer maintenance services without funds. You are required to handover the
parent documents, plan approvals, registration and licences and any other documents related to this property
alongwith total Corpus Fund with accrued interest.

Unless otherwise, we cannot takeover the STP maintenance as such you have to continue to operate the same
till you handover.

We require total handover of the premises alongwith all the equipments /utilities in perfect working condition.
Inspite of various meetings and requests, correspondences, you are dragging the handover process which
confirms all the statutory liabilities continue to bind you alongwith any service failures. We will be constrained
to continue to administer maintenance services if you fail to handover for a further period beyond February,
2018. :

You are requested to give us the copy of all the related documents enable us to study to come back for
clearance to takeover the original documents towards takeover process.

Please confirm your action on or before 5t February, 2018 and your cooperation in this regard will be much
appreciated.

Regards

Dr.H.Narayanamurthi
President - OGAOWA
[Quoted text hidden]



11/11/2020 Gmail - Re: STP taking over

NI G ma II Narayanamurti Hariharan <dr.hnm1963@gmail.com>

Re: STP taking over

Tue, Oct 30, 2018 at 11:25 AM

Agi A. Thomas <swatkat37@yahoo.com>

Reply-To: "Agi A. Thomas" <swatkat37@yahoo.com>

To: Vishnu - Olympia <vishnu@olympiagroup.in>

Cc: Sampath <gm-marketing@olympiagroup.in>, Narayanamurti Hariharan <dr.hnm1963@gmail.com>
Dear Vishnu,

As shared earlier, STP is shifted to President sir scope till formal handaver per norms. Kindly support closure of
discussion with him. Thanks!

Rgds,

Agi A. Thomas

Chennai, India.

On Monday, 29 October, 2018, 4:54:07 PM IST, Vishnu - Olympia <vishnu@olympiagroup.in> wrote:
Dear Agi Thomas,

Gentle reminder to take over the STP

Warm Regards,

S.Vishnukuumar

+91-44-43563773/74/75

b% Please do not print this email unless it is absolutely necessary. Spread environmental awareness.
Disclaimer:

Information contained and transmitted by this e-mail is confidential, proprietary, and legally privileged data of sender's organisation that is intended for
use only by the addressee. If you are not the intended recipient, you are notified that any disseminalion, distribution, or copying of this e-mail is strictly
prohibited and you are requested to delete this e-mail immediately and notify the originator.

From: Vishnu - Olympia [mailto:vishnu@olympiagroup.in]

Sent: Wednesday, October 3, 2018 1:53 PM

To: 'Agi A. Thomas' <swatkat37@yahoo.com>

Cc: 'Narayanamurti Hariharan' <dr.hnm1963@gmail.com>; 'Chandrasekar Sitaraman'
<sekarbpcl@gmail.com>; 'Balaji S." <balajics.mails@gmail.com>; 'Sampath G.M marketing’ <gm-
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ﬁ Gma]] Narayanamurti Hariharan <dr.hnm1963@gmail.com>

Re: STP taking over

Tue, Oct 30, 2018 at 11:25 AM

Agi A. Thomas <swatkat37@yahoo.com>

Reply-To: "Agi A. Thomas" <swatkat37@yahoo.com>

To: Vishnu - Olympia <vishnu@olympiagroup.in>

Cc: Sampath <gm-marketing@olympiagroup.in>, Narayanamurti Hariharan <dr.hnm1963@gmail.com>
Dear Vishnu,

As shared earlier, STP is shifted to President sir scope till formal handover per norms. Kindly support closure of
discussion with him. Thanks!

Rgds,

Agi A. Thomas

Chennai, India.

On Monday, 29 Octaber, 2018, 4:54:07 PM IST, Vishnu - Olympia <vishnu@olympiagroup.in> wrote:
Dear Agi Thomas,

Gentle reminder to take over the STP

Warm Regards,

S.Vishnukuumar

+91-44-43563773/74/75

ﬁ Please do not print this cmail unless it is absolutely necessary. Spread environmental awareness.
Disclaimer:

Information contained and transmitted by this e-mail is confidential, proprietary, and legally privileged data of sender's organisation that is intended for
use only by the addressee. I you are not the intended recipient, you are notified that any disseminalion, distribution, or copying of this e-mail is sirictly
prohibited and you are requested to delete this e-mail immedialely and notify the originator.

From: Vishnu - Olympia [mailto:vishn u@olympiagroup.in]

Sent: Wednesday, October 3, 2018 1:53 PM

To: 'Agi A. Thomas' <swatkat37@yahoo.com>

Cc: 'Narayanamurti Hariharan' <dr.hnm1963@gmail.com>: ‘Chandrasekar Sitaraman'
<sekarbpcl@gmail.com>; 'Balaji S.' <balajics.mails@gmail.com>; 'Sampath G.M marketing' <gm-
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OGA OWA <ogaowa2016@gmail.com>

Gmail - Filing objections against grant of Environmental clearance — reg.

Filing objections against grant of Environmental clearance - reg.

1 message

OGA OWA <ogaowa2016@gmail.com>

Mon, Sep 30, 2019 at 3:29 PM

To: forsec@tn.gov.in, msecytnseiaa@yahoo.com, tnpch-chn@gov.in, ro.moefccc@gov.in, monitoring-ec@nic.in,

collrkpm@nic.in

Cc: Narayanamurti Hariharan <dr.hnm1963@gmail.com>, chandrasekar sitaraman <sekarbpcl@gmail.com>, Balaji S
<balajics.mails@gmail.com>, Nirmal Kumar <knirmalk@gmail.com>

To

The Principal Secretary to Government,
Environment & Forest Department,

Tamilnadu,

Fort St. George, Chennai — 600009.

Email : forsec@tn.gov.in

The Member Secretary

Tamilnadu Pollution Control Board,

76, Mount Salai, Guindy,
Chennai — 600032,
Email : tnpcb-chn@gov.in.

The District Collector,
Kancheepuram District, .
First Floor , Collectorate,
Collectorate,

Kancheepuram — 631501.
Email : collrkpm@nic.in

30.09.2019

The Member Secretary,
State Level Environment Impact Government of
Assessment Authority, Tamilnadu,

3" Floor, Panagal Maaligai, No.1, Jeenis Road,
Saidapet, Chennai — 600015.
Email : msecytnseiaa@yahoo.com

The ACCF(C), Regional Office of MoEF,

34, HEPC Building, 1°t & 2™ Floor,

Cathedral Garden Road,

Nungampakkam, Chennai — 600034.
Email : ro.moefccc@gov.in

Manitoring Cell, | A Division,
Ministry of Environment & Forests,
Paryavaran Bhavan,
CGO Complex,

New Delhi — 110003.

Email : monitoring-ec@nic.in

Dear Sir

Sub: 1.Environmental Clearance for the change of development plan of C Tower for the Olympia Grande.
2.Filing objections against grant of Environmental clearance — reg.

Ref: 1. Your Letter no: SEIAA-TN/F 453/KPM/8(a)/EC-145-Amdt/2011 dated 24.02.2015.
2. Ministry of Environment, Forest and Climate change notification no: 2910 dated 09.12.2016.

We would like to inform you that there are 745 apartments and 3000 public are residing ordinarily inside Olympia
Grande that includes senior citizens, women and children. It is a gated community and the builtup area is more than
1,50,000 sq. meters.

The developer M/s. KSM Nirman Pvt Ltd has sold the C Tower for establishing restaurant and Lodging inside

residential area. We have been reported that the owner of 3" Floor in C Tower, Mr. R Senthilkumar has applied for
Environmental clearance towards establishing restaurants and lodging houses which is classified under the list of
industry as per government of Tamilnadu notifications.

There is no valid consent for operating sewage treatment plant and there is no exclusive STP for these restaurant.
They are trying to let out restaurant and loading sewage through rain water drainage chambers without treatment
which is highly objectionable and illegal.

https://mail.google.com/mail/u/0?ik=030d7c47ff&view=pt&search=all&permthid=thread-a%3Ar6493941950492131347%7Cmsg-a%3Ar649559443370...  1/2
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There is no air pollution control measures attach to the DG set so as to satisfy the ambient air quality / emission
standards and this unit shall let out process emission at any point of time. This unit failed to meet the ambient noise
level standards and they usually burn solid waste inside premises.

1111/2020 Gmail - Filing objections against grant of Environmental clearance — reg.

There is no solid waste disposal system as required by provisions and municipal administration.

There is no rain water harvesting so as to recharge the ground water and green belt in and around the premises.

The safety and security of 3000 public will be under threat and affect peaceful living of 745 families inside premises
due to air and water pollutants by restaurant operations and lodging inside premises.

The proponent has failed to implement the specific conditions towards environmental clearance (Page 5, 6, 7 & 8 of
Operation Phase |, ii, iii, iv, v, vi, vii, viii, ix, X, i, Xii, xiii, Xiv, Xv, xvi, xvii, xviii, xix, xx, Xxi, xxii, xxiii, xxiv, xxv & xxvi) clause
and violated. A copy of reference is attached.

Kindly register our objections to establish restaurant and lodging inside Olympia Grande premises of residential area
and request you not to give or withdraw any registration / license or consent or clearence to operate the same at the
interest of public safety and health.

Thanking You, Sir

For OGAOWA

Dr. H Narayanamurthi S Chandrasekar R S Sakthivel

President Chief Secretary Treasurer

P Ramanathan M Tholcoopian Dr. H Sankaran

Vice President . Joint Secretary Secretary — Club & Recreation
A Sethuraman Agi Ambotty Thomas P Balaji

Senior Vice President Secretary- Maintenance Engineering  Secretary - Administration

B Balraj S Balaji K Nirmal Kumar

Executive Vice President Secretary - Legal & PR Secretary-IT & Communication

OLYMPIA GRANDE APARTMENT OWNERS’ WELFARE ASSOCIATION, PALLAVARAM (OGAOWA),
Registration No.569/2016

No.328, GST Road, Pallavaram, Chennai - 43

Website : hitp://www.ogaowa.com

hitps://mail. google.com/mail/u/0?ik=030d7c47ff&view=pt&search=all&permthid=thread-a%3Ar6493941950492131347%7Cmsg-a%3Ar649559443370... 2/2



OLYMPIA GRANDE APARTMENT OWNERS'’
WELFARE ASSOCIATION, PALLAVARAM

Reglstration No. : 569/2016 @
No.328, G.S.T. Road, Pallavaram, Chennai - 43.
Email ID : ogaowa2016@gmail.com Waebsite : http://www.ogaowa.com

Uctober 15, 2015

The Principal Secretary to Government The Member Secretary
Environment and Pollution Control Department Tamll Nadu Pollution Control Board
Secretarlat, Tamil Nadu 76, Mount Salal,

Chennal - 600009 Guindy, Chennal - 600 032

Emall: forsec@tn.gov.In Emall-ID: tnpcb-chn@gov.in

The Joint Chief Environmental Englneer, The District Environmental Englneer
Tamilnadu Pollution Control Board, Tamllnadu Pollution Control Board,
First Floor, 950/1, Poonamallee High Road, Flrst Floor, 950/1, Poonamallee High Road,
Arumbakkam, Chennal-600 106 Arumbakkam, Chennal-600 106
Email ID : jceechennai@gmall.com Emall ID : tnpcbchennal@yahoo.in
Dear Sir,

Sub : Violation of Pollution Control norms

Ref : 1. The Revenue Divisional Officer, Tambaram proceedings letter Na.Ka.No.1151/2017/A
dt.31.10.2017

2. The Commissioner, Pallavaram Municipality notlce Na.Ka.No,2081/2016/E3 dt.01.11.2017
3. The Commissioner, Pallavaram Municipality notice Na.Ka.No.6643/2017/H1 dt.06.06.2018
We would like to inform you that there are 745 apartments and 3000 people are residing ordinarily Inside

Olympia Grande premises that includes senior citizens, women and children. It is a gated community.

The Managing Director, M/s.KSM Nirman Private Limited / M/s.Olympia Tech Park Private Limited, No.1,
SIDCO Industrial Estate, Guindy, Chennai — 600032 is the promoter of this project and maintaining
sewage treatment plants at this site through M/s. Clar Aqua Pvt Ltd, No. 10/81, Ganesh Avenue, 4"
Street, Sakthi Nagar, Porur, Chennai— 600116. .

They have installed Sewage Treatment Plants in the capacity of 165 KLD and 315 KLD to treat the sewage
water for reuse (BOD <20 mg/l & TSS < 20 mg/l). Total STP capacity required (90% of the total water
demand = 555 Cu.m.) = 500 KLD.

1. Design, drawing, capacity of both plants are not meeting the standard requirements of municipal
administration laws as well as Pollution Control Board.

2. Both the plants are placed and erected at minus basement and found in wrong place where the level
of oxygen is restricted which may result in Acrobic and Anacrobic process failures.

3.  Whenever raining both plants are found marooned and the sewage water is mixed with rain water

always. More so, stagnation of sewage water become mosquito’s breeding centre.

“Service to Humanity is Service to God”



OLYMPIA GRANDE APARTMENT OWNERS'’
WELFARE ASSOCIATION, PALLAVARAM

Registration No. : 569/2016
No.328, G.S.T. Road, Pallavaram, Chennal - 43.

Email ID: ogaowa2016@gmall.com Website : http://www.ogaowa.com
4. The developer violated ;

Clearance letter No. SEIAA-TN/F453/KPM/8(a)/EC-145-Amdt/2011 dated 24.02.2015. Member
Secretary, State Level Environment Impact Assessment Authority, Tamil Nadu.

5. The developer do not have any valld consent from Tamil Nadu Pollution Control Board under Sec 21
of the Air (Prevention and Control of Pollution) Act, 1QBi and under Sec 25 of the Water (Preventlon
and Control of Pollution) Act, 1974.

6. The developer violated the Minlstry of Environment, Forest and Climate Change Notification no.2910
dt.09/12/2016. .

7. The developer violated The Chennal City Municipal Corporation Act 1919 and The Tamil Nadu
Combined Development and Bullding Rules, 2019.

8. The developer do not have valid clearance certificate from Commissioner, Pallavaram Municipality
for operating both the Sewage Treatment Plant.

9. The developer violated the Solid Waste Management Rules, 2016 and Sub rules 3(8), 4(6), 4(7) and
4(8) failed to establish facility of segregation of wastes.

10. The developer violated The Tamil Nadu Public Health Act, 1939.

There was a natural calamity during October 30 & 31, 2017 and we observed the sewage water mixed
with rain water and flowing on public roads. The Commissioner, Pallavaram Municipality has already
issued a notice to the developer as cited above (2) & (3) to implement statutory provisions. Further, we
have noticed the sewage water was flowing on roads on 13"'October, 2019 and caused public health
injury to the residents of Olympia Grande — Gated community as well as to the neighbour residents of

Kamaraj Nagar.

We request the authority to take necessary action against the developer and protect the public health of

the residents of Olympia Grande.

Thanking you, sir
Yours faithfully,

For OGAOWA
——"Dr.H.Narayanamurthi < S Chandrasekar
President Chief Secretary

A SetHuraman
Senior Vice President
Encl:a/a

S.Balaji
Secretary — Legal & Public Relations

Joint Secretary

“ Service to Humanity is Service to God”

-



OLYMPIA GRANDE APARTMENT OWNERS’

WELFARE ASSOCIATION, PALLAVARAM

Registration No. : 569/2016 8
No.328, G.S.T. Road, Pallavaram, Chennal - 43,

Email ID : ogaowa2016@gmail.com Website : http://www.ogaowa.com

October 15, 2019

The Commissioner of Police, Joint Commissioner of Pollce South (L&Q)
Greater Chennal Police, Police Commilssioner Office Road,

No. 132, Commissioner Office Bullding, St. Thomas Mount,

EVK Sampath Road, Vepery, Chennal-600007 Chennal-600 016

Email: cop@vsnl.net

The Deputy Commissioner of Police, The Deputy Commlssioner of Police (Intelligence)
Police Commissioner Office Road, Greater Chennal Police,
St.Thomas Mount, Chennai,-600 016 No. 132, Commissloner Office Bullding,

EVK Sampath Road, Vepery, Chennai-600007

The Asst. Commissioner of Police The Inspector of Police (L&O)

Pallavaram Range Pallavaram Police Statlon - -5
GST Road, Pallavaram, Chennai-600043 . Pallavaram, Chennal - 600043
Dear Sir,

Sub: Complaint on violation of Pollution Control norms
Ref: 1. The Revenue Divisional Officer, Tambaram proceedings letter Na.Ka.No.1151/2017/A
dt.31.10.2017
2. The Commissioner, Pallavaram Municipality notice Na.Ka.No.2081/2016/€3 dt.01.11.2017
3. The Commissioner, Pallavaram Municipality notice Na.Ka.No.6643/2017/H1 dt.06.06.2018

We would like to inform you that there are 745 apartments and 3000 people are residing ordinarily inside
Olympia Grande premises that includes senior citizens, women and children. It is a gated community.

The Managing Director, M/s.KSM Nirman Private Limited / M/s.Olympia Tech Park Private Limited, No.1,
SIDCO Industrial Estate, Guindy, Chennai — 600032 is the promoter of this project and maintaining
sewage treatment plants at this site through M/s. Clar Aqua Pvt Ltd, No. 10/81, Ganesh Avenue, 4t
Strcet, Sakthi Nagar, Porur, Chennai— 600116.

They have installed Sewage Treatment Plants in the capacity of 165 KLD*and 315 KLD to treat the sewage
water for reuse (BOD <20 mg/l & TSS < 20 mg/l). Total STP capacity required (90% of the total water
demand = 555 Cu.m.) = 500 KLD.

1. Design, drawing, capacity of both plants are not meeting the standard requirements of municipal
administration laws as well as Pollution Control Board.

2. Both the plants are placed and erected at minus basement and found in wrong place where the level
of oxygen is restricted which may result in Acrobic and Anacrobic process failures.

3. Whenever raining both plants are found marooned and the sewage water is mixed with rain water

always. More so, stagnation of sewage water become mosquito’s breeding centre.

“Service to Humanity is Service to Gog”



OLYMPIA GRANDE APARTMENT OWNERS’
WELFARE ASSOCIATION, PALLAVARAN

Registration No. : 569/2016
No.328, G.S.T. Road, Pallavaram, Chennal - 43.
Email ID : ogaowa2016@gmail.com Website : http://www.ogaowa.com

4, The developer violated the specific and general condltions of operatlon. Refer: Environme ntal
Clearance letter No. SEIAA-TN/F453/KPM/8(a)/EC-145-Amdt/2011 dated 24.02.2015. Member
Secretary, State Level Environment Impact Assessment Authority, Tamil Nadu.

5. The developer do not have any valld consent from Tamlil Nadu Pollution Control Board under Sec 21
of the Air (Prevention and Control of Pollution) Act, 198I1 and under Sec 25 of the Water (Prevention
and Control of Pollution) Act, 1974.

6. The developer viclated the Ministry of Environment, Forest and Climate Change Notification no.2910
dt.09/12/2016.

7. The developer violated The Chennal City Municipal Corporation Act 19 1.9 and The Tamil Nadu
Combined Development and Building Rules, 2019,

8. The developer do not have valid clearance certificate from Commissioner, Pallavaram Municipality
for operating both the Sewage Treatment Plant. ‘

9. The developer violated the Solid Waste Management Rules, 2016 and Sub rules 3(8), 4(6), 4(7) and
4(8) failed to establish facility of segregation of wastes,

10. The developer violated The Tamil Nadu Public Health Act, 1939.

There was a natural calamity during October 30 & 31, 2017 and we observed the sewage water mixed
with rain water and flowing on public roads. The Commissioner, Pallavaram Municipality has already
issued a notice to the developer as cited above (2) & (3) to implement statutory provisions. Further, we
have noticed the sewage water was flowing on roads on 13""October, 2019 and caused public health
injury to the residents of Olympia Grande — Gated community as well as to the neighbour residents of
Kamaraj Nagar.

Kindly register complaint on the Developer cum Managing Director of M/s.KSM Nirman Private Ltd and
take necessary legal action against him under IPC 269 and CrPC 133 and related applicable provisions
and protect public health.

Thanking you, sir
Yours faithfully,

For OGAOWA
%’a?ayanamurthi S Chandrasekar el
President Chief Secretary \
(M): 9490115930 .

\

- / / ~
A Sethufaman M S.Balaji
=

Senior Vice President oint Secretary Secretary — Legal & Public Relations

Encl:a/a

“ Service to Humanity is Service to God”
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" Dr. JAYANTHL. M., LF.S., STATE LEVEL ENVIRONMENT IMPACT
Member Secretary ASSESSMENT AUTHORITY - TAMIL NADU

3rd Floor, Panagal Maaligai,
No.1 Jeenis Road, Saidapet, Chennai-15.
Telephone No. : 044-2435 9974

Letter No. SEIAA-TN/complaint/012003/F.No.63/2019 dated: 30.10.2019
To

The Member Secretary

Tamil Nadu Pollution Centrol Board,
76, Mount Salai, Guindy,

Chennai — 600 032.

Sir,
Sub: SEIAA-TN —Complaint received from Dr.H.Narayanamurthi,
President, OGAOWA, Pallavaram, Chennai — Objection for the

change of development plan of C tower for the Olympia Grande
developer of M/s. KSM Nirman Pvt. Ltd., - Reg..

Ref: Complaint received from Thiru. Dr.H.Narayanamurthi, Pallavaram,
District dated 30.09.2019

Pk ek ok dek

With reference to the letter cited above, a complaint was received from
Dr.H.Narayanamurthi, President, Olympia Grande Apartment Owners Welfare
Association, Pallavaram, Chennai for the change of development plan of C tower for the
Olympia Grande developer of M/s. KSM Nirman Pvt. Ltd., that has failed to implement
the specific conditions towards environmental ¢learance (page 5,6,7 & 8 of Operation
Phase |,ii,iii,iv,v,vi,vii,viii,ix,x, xi,xii, xiii,xiv,xv,xvi,xvii xviii, xix, xx, xxi, xxii, xxiii, xxiv,xxv, & XXVi)
clause and violated.

- Hence, it is requested to look in to the complaint petition, if any violation it is
requested to take action under The Water (Prevention and Control of Pollution) Act
1974 & The Air (Prevention and Control of Pollution) Act 1981 and the details of action
taken may be intimated directly to the petitioner and also.intimated to this office for

further course of action to be taken by this office if necessary. Hence the above petition
is enclosed herewith.

Encl: As above.

\,Lyw.&g,\,é’fumm_#
or Member Secretary.
SP‘ AOSEIAA-TN
Copy to
/" Dr.H. Narayanamurthi, | ..
- President, ' N

Olympia Grande Apartment Owners’ Welfare Association, Pallavaram,
No.328, G.s.t. Road,

Pallavaram, Chennai — 43. )
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TAMILNADU POLLUTION CONTROL BOARD

Of0.The District Environmental Engineer,
Tamilnadu Pollution Control Board,
Maraimalai Adigalar Street,

M.M.Nagar - 603209.

Kancheepuram District

Proceedings No.F.MMN2257/Not applied/DEE/TNPCB/A/2019 dated. 17.12.2019

Sub: TNPC Board - Industries - M/s. KSM Nirman Pvt Ltd, S.F.No. 2,4/1,4/2,5/1,5/2,
6/1A,6/1B,6/1C, ISSA Pallavaram Village, Pallavaram Taluk, Kancheepuram District -
Operating the unit without consent of the Board - Show Cause notice - Issued - Reg.

Ref: Inspection of the unit by TNPC Board official on 12.11.2019 & 17.12.2019
FhkkkkkkEk
The Air (Prevention and Contral of Pollution) Act, 1981 as amended in 1987 is in force in
Tamil Nadu. Tamil Nadu Pollution Control Board enforces the above Act,

Subject to the provisions of Section 21 of the Air (Prevention and Control of Pollution)
Act, 1981 as amended in 1987 (hereinafter referred to as the Act), no person shall establish
the unit in the Air Pollution Control area without obtaining the consent of TNPC Board.
Contravention of Section 21 is an offence under Section 37 of the Act punishable with
imprisonment for a term not less than one year and six months but which may extend to six,
years and with fine.

Whereas during inspection of the unit of M/s. KSM Nirman Pvt Ltd, S.F.No.
2,4/1,4/2,5/1,5/2,6/1A,6/1B,6/1C, ISSA Pallavaram Village, Pallavaram Taluk, Kancheepuram
District it was noticed that the unit is in operation without the consent of the Board and has not
taken any step to apply for the Consent to Operate of the Board.

Thereby you are violating the provisions of Section 21 of the Act, which are offences
punishable under Section 37 of the Act with imprisonment for a term which shall not be less
than one year and six months, but which may extend to six years and with fine.

Hence, you are directed to show cause within 7 days from the date of receipt of this
notice as to why penal action for offence under Section 37 of the Act should not be taken
against you for contravening the provisions of Section 21 of the Act and also why directions
should not be issued under Section 31A of the Act for closure of the unit, stoppage of power
supply etc.,

It is informed that non-receipt of reply within the prescribed period will be construed
that you have no satisfactory explanation to offer for the above contravéntion and action will
be taken accordingly.

Dl

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Maraimalai Nagar

To
The Authorised Signatory, /@\/v\‘\"
M/s. KSM Nirman Pvt Ltd, N \

No 1 SIDCO Industrial Estate,
Guindy, Chennai 600 032

Copy to

The President,

Olympia Grande Apartment Owners’ Welfare Association
Pallavaram,

No.328, G.S.T. Road, Pallavaram, Chennai -43

L}
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TAMILNADU POLLUTION CONTROL BOARD
0O/o0.The District Environmental Engineer,
Tamilnadu Pollution Control Board,
Maraimalai Adigalar Street,
M.M.Nagar - 603209.
Kancheepuram District.

Proceedings No.F.MMN2257/Not applied/DEE/TNPCB/W /2019 dated. 17.12.2019

Sub: TNPC Board - Industries - M/s. KSM Nirman Pvt Ltd, S.F.No. 2,4/1,4/2,5/1,5/2,
6/1A,6/1B,6/1C, ISSA Pallavaram Village, Pallavaram Taluk, Kancheepuram District -
Operating the unit without consent of the Board - Show Cause notice — Issued - Reg.

Ref: Inspection of the unit by TNPC Board official on 12.11.2019 & 17.12.2019
EEEFEEE
The Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988 is in
force in Tamil Nadu. Tamil Nadu Pollution Control Board enforces the above Act.

Subject to the provisions of Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended in 1988 (hereinafter referred to as the Act), no person shall
without the valid consent of the Board, shall establish or bring into use any new or altered
outlet for the discharge of sewage or trade effluent into a stream or well or sewer or on land.
Contravention of Section 25 is an offence under Section 44 of the Act punishable with
imprisonment for a term not less than one year and six months but which may extend to six
years and with fine.

Whereas during inspection of the unit of M/s. KSM Nirman Pvt Ltd, S.F.No.
2,4/1,4/2,5/1,5/2,6/1A,6/1B,6/1C, ISSA Pallavaram Village, Pallavaram Taluk, Kancheepuram
District it was noticed that the unit has established its activity and almost all the dwelling units
are occupied, sewage generated from the unit is dlsposed outside the premises. STPs provided
in the unit were not in operable condition. The unit has not taken any step to apply for the
Consent to Operate of the Board.

Thereby you are violating the provisions of Section 25 of the Act, which are offences
punishable under Section 44 of the Act with imprisonment for a term which shall not be less
than one year and six months, but which may extend to six years and with fine.

Hence, you are directed to show cause within 7 days from the date of receipt of this
notice as to why penal action for offence under Section 44 of the Act should not be taken
against you for contravening the provisions of Section 25 of the Act and also why directions
should not be issued under Section 33A of the Act for closure of the unit, stoppage of power
supply etc.,

It is informed that non-receipt of reply within the prescribed ﬁ\ériod will be construed
that you have no satisfactory explanation to offer for the above contravention and action will
be taken accordingly.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Maraimalai Nagar
To 7

The Authorised Signatory, / \\A{H
M/s. KSM Nirman Pvt Ltd, y

No 1 SIDCO Industrial Estate,

Guindy, Chennai 600 032

Copy to

The President,

Olympia Grande Apartment Owners’ Welfare Association,
pallavaram, No.328, G.S.T. Road, Pallavaram, Chennai -43



By Speed Post

Proc. No. T2[TNPCBI/F-094/Construction/2020//Bfifed: 19.05.2020

28 BAY 2000

Sub: TNPCB -Induslries- M/s. KSM Nirman Pwi Ltd-
2,411,4/2,511,512,611AG1B6/1C, ISSA Pallavaran

Kancheepuram Dislricl- Levying of Environmen ¢ :__fa; non
compliance of the Section 25 of the Water. (P&CP) Aul; 1 gnig ?‘{ &
Seclion 21 of the Air (P&CP) Acl, 1981as amended — Operating=wilhoul obtaining

Consent of the Board- Show cause nolice- ssued-Regarding.

1. Hon'ble National Green Tribunal (NGT), Principal Bench corder daled

19.02.2019 in O.A. No. 593 of 2017
2. CPCB Guidelines for levying of Environmental Compensalion
- DEE. Proc. No. F-OL-2257/DEE/TNPCB/MMN/IWEAI2013 dated 00.08.2013

3
)\l\;’ DEE office Proceedings No.F.MMN2257/Not applied/DEETNPCE/WSAI2019
daled. 17.12.2019

X's

. Inspeclion of the unil on 04.02.2020
. DEE's Lr. No. DEE/TNPCB/F MMN2257/Not applied/2019 daled 14.02.2020

Whereas the unit of M/s, KSM Mirman Pwv Lid., Olympia Grande al S.F.No.

2,41,412,51 512 6/AA6/1B,G/I1C, ISSA Pallavaram Village, Tambaram Taluk,

Kancheepuram District was issued wilh Show Cause nolice vide reference third ciled

proc.dated 08.08.2013 for conslrucling Residential Complex without oblaining the
consenl ol the Board.

Whereas, the unit of Mfs, KSM Nirman Pvl Ltd has applied for CTE dated
01.08,2013 and additional details were called for from the unil.

Whereas, based on the Hon'ble National Green Tribunal (PB),

New Delhi order
vide reference first cited and CPCB guidelines vi

‘2 relerence second cited, the District
Environmenlal Engineer, Maraimalainagar inspected the unit on 04.02.2020 and has

calculaled the environmental compensalion as below for Ihe damage caused lo lhe
environmenl on account of the violations by the unit ;

EC=PIxNxRxSxLF

EC is Enviranmental Compensaiion in Rupees.

Pl = Pollulion Index of induslrial sector (The unil falls under Red/Large)

Hence PI=80

N = Number of days of violation took place (From 08.08.2013 Show cause nolice
issued (ill latest inspeclion 04/02/2020). Hence N=2372 days

R = A faclor in Rupees (2) for EC (Rs.250/- average)

5 = Faclor for scale of aperation (1.5 for Large Scale unit)

LF = Localion factor. (Industrial unit located within Municipal ‘Boundary or up to

10 Km distance from the Municipal boundary of the City/Town) -Pallavaram
Municipality (0.2 Million Population) Hence, LF-1.0

_'_'—'——-_—____,
No. 76, MOUNT SALA|, GUINDY, CHENNAI - 600 032.
Tol : 22353134, 22353135, 22353136, 22353137, 22353138, 22352139, 22343140, 22353141
A Fax : 044 - 22353068
Emall : Inpcbti_h,md:!.vmlnnll_in Web : www.Inpeb.gov.in

Scanned by CamScanner



Therelore, Environmental Compensation:
EC=PIXNXRxSxLF
= BOx2372x250x1.5x1.0
=Rs.7, 11, 60,000 (Rs. Seven Crore Eleven lakhs and Sixly
Thousand only)

Whoreas an amount of Rs.7,11,60,000 is assessed as environmental
compensalion from 08.08.2013 (o 04/02/2021.

Whereas. the Hon'ble NGT in Ihe recenl cases has direcled to give lhe
opportunity to the units 1o meet thelr case and lake sleps to realize the environmental
compensaltion so imposed lo the unit in accordance wilh lF 2 law”

Thereby, il is concluded that the unil is violaling the Section 25 of the Waler
(PECP) Acl, 1974 as amaended wiich is offence punishable under Seclion 44 of he act
and seclion 21of the Air (P&CP) Act as amended which are offences punishable under
seclion 37 of the Air (PACP) Act also with imprisonment for a lerm which shall not be
less than ene year and six months, but which may extend to six years and with fine

Now therefore, you are directed to show cause wilhin SEVEN days from the date
of receipl of this notice why the Board shall nof recover lhe [Environmental
Compensalion of Rs.7, 11, 60.000 from 08.08.2013 1o 04/02/2020 against you for (he
non compliance of the provisions of the Seclion 25 of the Waler (P&CP) Acl, 1974 as
amended & Seclion 21 of the Air (P&CP) Act, 1981as amended.

ILis informed that non-receipl of any reply within lhe prescribed period will be

conlraventions and action wil| be laken on merits in accordance wilh law,

The receipt of this procecding shall be acknowledged,

v
2cil a0
For Chairnha
To e
| i’t "
The General Power of Altorney,

Mis.KSM Nirman PvlLid.,
No.1, SIDCO Induslrial Estate, Guindy,
Chennai 600032

Copy lo

/T he Dislrict Environmental Engineer
Tamil Nadu Pallution Contral Board,
Maraimalainagar~ For follow up and report,

Scanned by CamScanner
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TAMIL NADU FIRE AND RESCUE SERVICES DEPARTMENT
From To
Dr. C.Sylendrababu, IPS., M/s. M. Senthi Kumar,
Director General of Police (Railway)/ Olympia Grande, Block —- C,
Director Fire and Rescue Services (FAC), | No.328, GST Road,
No.17, Rukmani Lakshmipathi Salai, Pallavaram,
Egmore, : Chennai — 600 043.
Chennai - 600 008. )
K.Dis.N0.15551/C1/2019 Dated.20.05.2020
Sir,

Sub: Tamil Nadu Fire and Rescue Services — Directorate —
MSB - Issue of Fire Licence requested at M/s. M. Senthi
Kumar, Olympia Grand, T.S.No.2, 4/1, 4/2, 5/1, 5/2,
6/1A, 6/1B, 6/1D1, 8/1A, 22/1, 23/1, 24/1, Bloclk
No.15, Pallavaram Village, Door No.328, GST Road, ISSA
Pallavaram Village, Tambaram Taluk, Chennai - Reg.

Ref: - 1) The Applicant letter dated:30.09.2019.

2) The Joint Director, Northern Region, Chennai,
Report RC.No.3722/C/2020, dated:20.03.2020.

bk o ok e

With reference to the letter cited above, the MSB Inspection team,
Northern Region has inspected the building of M/s. M. Senthil Kumar,
Olympia Grand, T.S.No.2, 4/1, 4/2,5/1, 5/2,6/1A, 6/1B, 6/1D1, 8/ 1A,
22/1, 2341, 24/1, Block No.15, Pallavaram Village, Door No.328, (81
Road, ISSA Pallavaram Village, Tambaram Taluk, Chennai and the team
has not recommended the issue of Fire Licence at this stage due to the

lollowing reasons:-

1. Western side setback area is temporarily closed with steel
gate.

2. Hydrant Pipeline disconnected, hence all firefighting systems
including Yard Hydrant, Risers, etc., not working.

3. Stilt Floor is converted as Lobby which is not as per
approval.

4. Entire pump systems are not connected to the Fire
installation.

2) Therefore, you are informed to rectify the above defects and
apply for re-inspection for consideration to issue of Fire Licence.
B oo AW D one® Hevis Lbdog
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o \H\hrbj \ ﬂo’:m;;:ﬂsl‘ﬁ ] Jé;e and Rescue Services,
—‘-"-';—"gm’stmm‘e? f;: Imin) Fi‘i‘: Tamil Nadu. '
Copy to @K epuby o Qarricaa, Chennais. { ol i

The Joint Dlrectoﬂ‘\‘l'i‘“{%ém and Rescue Services,
Northern Region, Chennai.



1141172020 Gmail - Pump Service -STP Grande

M G ma || Narayanamurti Hariharan <dr.hnm1963@gmail.com>

Pump Service -STP Grande

Nesaraj <nesaraj@olympiagroup.in> Tue, Jul 7, 2020 at 5:24 PM
To: A Dhanyakumar <Dhanyakumar@vestian.in>

Cc: vishnu@olympiagroup.in, Narayanamurti Hariharan <dr.hnm1963@gmail.com>, chandrasekar sitaraman
<sekarbpcl@gmail.com>

Dear Dhanyakumar,

Kindly Provide the Gate Pass for following Pump & Motor Service to AV Electrical Mr. Anbarasu @ 9884925160
and the same will be returned on 10™ July’20.

Filter Feed Pump Set -1Naos [Kirloskar]

Screw Pump Set-2Nos[ABB]

Regards,

Nesaraj A

Disclaimer:

Information contained and transmitted by this e-mail is confidential, proprietary, and legally privileged data of sender's organisation that is

intended for use only by the addressee. If you are not the intended recipient, you are notified that any dissemination, distribution, or copying
of this e-mail is strictly prohibited and you are requested to delete this e-mail immediately and notify the originator.



11/11/2020 Gmail - STP Old Media - Grande
M G ma || Narayanamurti Hariharan <dr.hnm1963@gmail.com>

STP Old Media - Grande

Nesaraj <nesaraj@olympiagroup.in> Sat, Jul 18, 2020 at 2:57 PM
To: A Dhanyakumar <Dhanyakumar@vestian.in>

Cc: vishnu@olympiagroup.in, Narayanamurti Hariharan <dr.hnm1963@gmail.com>, chandrasekar sitaraman
<sekarbpcl@gmail.com>

Dear Dhanyakumar,

Request you allow to clear and taken out the old bio filter media by Clar Aqua from 315KLD Plant.

Regards,

Nesaraj A

Disclaimer:

Information contained and transmitted by this e-mail is confidential, proprietary, and legally privileged data of sender's organisation that is
intended for use only by the addressee. If you are not the intended recipient, you are notified that any dissemination, distribution, or copying
of this e-mail is strictly prohibited and you are requested to delete this e-mail immediately and notify the originator.



11/11/2020 Gmail - RE: STP Operator - Grande

M G ma || Narayanamurti Hariharan <dr.hnm1963@gmail.com>

RE: STP Operator - Grande

Nesaraj <nesaraj@olympiagroup.in> Mon, Jul 20, 2020 at 9:23 AM
To: A Dhanyakumar <Dhanyakumar@vestian.in>

Cc: vishnu@olympiagroup.in, Narayanamurti Hariharan <dr.hnm1963@gmail.com>, chandrasekar sitaraman
<sekarbpcl@gmail.com>

Dear Dhanyakumar,
Request you to allow the following M/s. Clar Aqua team member for STP operation.
Vignesh S- Operator

Regards,

Nesaraj A

Disclaimer:

Information contained and transmitted by this e-mail is confidential, proprietary, and legally privileged data of sender's organisation that is

intended for use only by the addressee. If you are not the intended recipient, you are notified that any dissemination, distribution, or copying
of this e=mail is strictly prohibited and you are requested to delete this e-mail immecdliately and notify the originator,

From: Nesaraj [mailto:nesaraj@olympiagroup.in]

Sent: Friday, July 10, 2020 11:44 PM

To: 'A Dhanyakumar' <Dhanyakumar@vestian.in>

Cc: vishnu@olympiagroup.in; 'Narayanamurti Hariharan' <dr.hnm1963@gmail.coms; 'chandrasekar
sitaraman' <sekarbpcl@gmail.com>

Subject: STP Operator - Grande

Dear Dhanyakumar,
Request you to allow the following M/s. Clar Aqua team member for STP operation.
Moorthy R- Operator

Regards,

Nesaraj A

Disclaimer:



11/11/2020 Gmail - RE: STP - Grande

M G ma || Narayanamurti Hariharan <dr.hnm1963@gmail.com>

RE: STP - Grande

Nesaraj <nesaraj@olympiagroup.in> Thu, Aug 6, 2020 at 9:53 AM
To: A Dhanyakumar <Dhanyakumar@vestian.in>

Cc: vishnu@olympiagroup.in, Narayanamurti Hariharan <dr.hnm1963@gmail.com>, chandrasekar sitaraman
<sekarbpcl@gmail.com>

Dear Dhanyakumar,

Reference to the trail mail, kindly allow the following M/s. Clar Aqua team members for the Periodical Inspection /
Routine Service for the plant up to 31" Aug’20.

Mr. Periyasamy

Mr. Uthirakotti

Mr. Jagan-Electrician
Mr. Karthik

Mr. Kalaivanan

Mr. Murali-Plumbing

Mr. Dhanasekar- Technician

Regards,

Nesaraj A

Disclaimer:

Infermation contained and transmitted by this e-mail is confidential, proprietary, and legally privileged data of sender's organisation that is
intended for use only by the addressee. If you are not the intended recipient, you are netified that any dissemination, distribution, or capying
of this e-mail Is strictly prohibited and you are requested to delete this e-mail immediately and notify the originator,

"

From: Nesaraj [mailto:nesaraj@olympiagroup.in]

Sent: Tuesday, August 04, 2020 11:40 AM

To: 'A Dhanyakumar' <Dhanyakumar@vestian.in>

Ce: vishnu@olympiagroup.in; Narayanamurti Hariharan (dr.hnm1963@gmail.com)
<dr.hnm1963@gmail.com>; 'chandrasekar sitaraman’ <sekarbpcl@gmail.com>
Subject: RE: STP - Grande

Dear Dhanyakumar,
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From To
Dr. S. Selvan, M.E., M.B.A,, Ph.D., Thiru. 1. Vinayagamoorthi,
Appellate Authority / F1-3BX & 3BY,
Chief Environmental Engineer, Olympia Grande Apartment,
Tamil Nadu Pollution Control Board, No. 328, GST Road,
76, Mount Salai, Guindy, Pallavar.am,
Chennai — 600 032. Chennai — 600 043.

Letter No: TNPCB/RTIA/014465/A068/2020, dt. ¥ .09.2020

Sub: TNPCB — RTI Act 2005 — Seeking Information under RTI Act —
Information Furnished — Reg.

Ref:  Your Appeal Petition dated: 06.08.2020, received here on 13.08.2020.
@re@e@

With reference to your Appeal Petition cited above, you have sought certain
information under RTI Act 2005. In this connection, | am to inform that the available
information is annexed to this letter.

Encl: As above.

Calm

. Appellate Authority

2N
FA

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 22353134, 22353135, 22353136, 22353137, 22353138, 22353139, 22343140, 22353141
Fax : 044 - 22353068
Email : thnpcb@md3.vsnl.net.in Web : www.tnpcb.gov.in
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TAMIL NADU POLLUTION CONTROL BOARL:
From To
Thiru. D. Vasudevan, B.E., M. Tech,, The Appellale Authority (RTI),
Public Information Officer, ) Tamil Nadu Pollution Control Board,
District Environmental Engineer, 76, Mount Salai,
Tamil Nadu Pollution Control Board, Guindy,

Maraimalai Adigalar Street, Chennai -600 032.
Maraimalai Nagar, ;
Chengalpattu Dislrict-603 209.

Sir,

Sub:

Ref:

Letter No. DEE/TNPCB/MMN/F- 9998/RTIA/2020/0t. 29.08.2020

Olo. DEE - TNPCB — MMN — Information for the RTIA Appeal petition —
Submitted — Regarding. .

1. Petition under the RTI Act 2005 dated 29.06.2020 received on 06.07.2020

2. Petition under the RTI Act 2005 dated 09.07.2020 received on 21.07.2020
3.T.O. Letter No. DEE/TNPCB/MN.N/F- 9851 & 9898/RTIA/2020/Dt. 28.07.2020
4. Petition under the RTI Act 2005 ‘ated 06.08.2020 received on 10.08.2020

5. Peiilion under the RTI Act 2005 dated 06.08.2020 through Board's Lr.
dt.18.08.2020

6.Board's Memo No. TNPCB/RTIA8014465/Appeal-068/2020, dated 21.08.2020
received on 28.08.2020

With reference to the Board's memo cited, | submit to state that information as  sought

by the pelilionerbunder the RTI Act, 2005 was already furnished vide this office Lelter under

reference 3" cited . But the petitioner preferred the appeal before the Appellate Authority,

therefore the information 1o be furnished is enclosed in the Annexure — | so as to furnish the

same to the petitioner.

This is submitted for kind information and necessary aclion please.

1]
Public Information Officer,
District Envirnnmental Engineer,
Tamilnadu Pollution Control Board,

Maraimalai iNagar




Annexure - |

Si.No.

Information Sought for

Informaiion furnished

Oyo Townhouse, 3%, 4™ apd 5" floor of 'C’
tower, Olymia Grande Premises, No. 328,
GST Road, Pallavaram — 600 046 is running
lodging house illegally. There are 144
lodging houses accommodated in this
building apart food industry. They are
generating sewage water from their day to
day operation and discharging sewage
without treatment to the storm waier
drainage that causes stagnation and
mosquito menace and bad odor. They do
not possess valid consent to operate the
sewage freatment plant. Kind:y refer our
petition for information sought and request to

provide relevant information and details.

Oyo Townhouse, a residential hotel installed
separale and exclusive STP for their use at
basement by encroaching car parking below
C Tower. They are regularly pumping out
sewage water in to rain water cannel and
spread other basement area. [t is an
eslablishment with separate entity mean! for
commercial purposes. OYO Townhouse do
not posses trade license, fire license, eating
house license and PCB consent. They have
violated approved building pla.» of CMDA.
You have also personally verified the
sewage water mix up and spread in to rain
waler cannel on 29/07/2020 06.30 pm.

| request you to furnish the copy of action
takenforder against "OYO Town House"
towards protecting public health from
pollution.

Kindly arrange to provide the relevant dciails
(banning operation) at the earliest for which
any necessary fee lo be paid, | am ready to
pay the same.

The unit of M/s. KSM Nirman Pvt
Ltd, has obiained Environmental
Clearance from SEIAATN vide Lelter
No.SEIAA/ TN/ F.453/  EC/8(a)/
145/2011Date.16.04.2013 and
subsequently oblained amendment vide
Letter No.SEIAA-TN/F-453/KPM/8(a)/EC-
145-Amdt/2011  Dated.24.02.2015 for
establishment of a resedential and
Service Apartment complex at S.F.No.
2,4/1,412,5/1,5/2,6/1A,6/1B,6/1C, etc.,
Issa Pallavaram Village, Tambaram
Taluk, Chengalpattu District with a total
built up area of 105554.91 Sq.m. in a plot
area of 28613.94 Sq.m.comprising of the
following:
Block A- B+S+11 Floors — 9 Towers -396
units,
Block B- B+S+11 Floors-3 Towers - 132
units,
Block C- B+S+11 Floors-1 Tower -
108 Service apartments + 2 floors of
restaurant with kitchen and an office,
Block D- B+S+11 Floors-1 Tower - 33
units,
Block E- B+S+11 Floors-1 Tower -
29 units,
EWS- B+S5S+11 Floors-L1G1 & 2 - 2
Towers - 154 units,
Club House- B+5+4 Floors- 1 Tower.
Meanwhile based on a complaint
received from Olympia Grande Apartment
Owners Welfare Association,
(OGAOWA), Pallavaram and other
members of OGAOWA against lhe
builder of their Residential Complex, that
M/is. KSM WNirman Pvt Ltd, for not
operating the STPs and discharging the
untreated sewade into municipal drainage
line, the unit was inspected by TNPCB
Officials on 12.11.2019 and 17.12.2019
and during inspaction it was noticed that

sewage generated from the complex




m'hmmerical complex —
Oyo Town House) is disposed outside the
premises. STPs provided in the unit were
not in operable condition. The unit has not
taken any step to apply for the Consent to
Operale of the Bozrd. Hence show cause
notice was issued to the unit of M/s. KSM
Nirman Pvt Ltd, vide T.O Proceedings
No.F.MMN2257/Nct applied/ DEE/
TNPCB/WR&A/2019 dated, 17.12.2019,
Action taken on the Oyo Town House
1. Show cause nolice was issued to the
M/s. KSM Nirman Put Ltd for its
Residential and Service Apartment
Complex — Oyo Town House vide T.O
Proceedings No.F.MMN2257/Not
applied/DEE/TNPCB/WSA/2019 dated.
17.12.2019. (copy enclosed).

2.As the unit of Mfs. KSM Nirman Pyt Ltd
— (Residential and Service Apartment
Complex — Oyo Town House) has not
responded to the show cause notice.
Another show cause notice was issued by
the Board vide Proceeding No.
T2IT NPCB/F.094/Construction/2020
dated 19.05.2020 to the above said
complex that why Board shall not recover
the Environmental Compensation of
Rs. 7,11,60,000 for the non compliance of
the provisions of the Sec 25 of Water
(P&CP) 1974 Act, and Sec 21 of Air
(PRCP) Act, 198% (copy enclosed).

3. Based on the direction of the Hon'ble
National Green Tribunal in O.A.No. 53 of
2020 the said complex (Residential and
Service Apartment complex — Oyo Town
House) of M/s. KSM Nirman Pvt Ltd, was
inspected by the Joint Committee
constituted by the Tribunal on 14.08.2020.
so as o furnish the report to the Hon'ble

National Green Tribunal

¢ 1S i i | ’

:‘ .r \ 1 !
Public Information Officer,

District Environmental Engineer, )

Toamilemado: Mot dic- ~
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TAMILNADU POLLUTION CONTROL BOARD

0/o.The District Environinental Engineer,
Tamiinadu Polluticn Control Board,
Maralmalai Adigalar Street,

M.M.Nagar - 603209.

Koancheepuram District

Proceedings No.F,MMN2257/Not applied /DEE/YNPCB/A/2019 dated. 17.12.2019

Sub: TNPC Board - Industries - M/s. KSM WNirman Pvt Ltd, S.F.No. 2,%/1,4/2,5/1,5/2,
6/1A,6/1B,6/1C, 1S5A Pallavaram Village, Pallavaram Taluk, Kancheepuram District -
Operating the unit without consent of the Board'- Show Cause notice - Issued - Reg.

Rel: Inspection of the unit by TNPC Bsard officlal on 12.11.2019 & 17.12.2019

CERR AL TS

The Alr (Prevention and Control of Pollution) Act, 1981 as amended In 1987 Is In force in
Tamil Nodu. Tamil Nadu Poliution Control Board enforces the above Acl.

Subject o the provisions of Section 21 of the Alr (Prevention and Control of Pollulion)
Act, 1981 as amended In 1987 (hercinafter referred to as the Act), no person shall establish
the unit In the Air Pollution Control area withoul oblaining the consent of- TNPC Board.
Contravention of Section 21 is an affence under Section 37 of the Act punishable with
Imprisonment for a term not less than one year and six months but which may extend to six
years and with fine.

Whereas during Inspection of the unit of M/s. KSM Nirman Pvt Ltd, S.F.No.
2,4/1,4/2,5/1,5/2,6/11,6/1B,6/1C, 155A Pallavaram Village, Pallavaram Taluk, Kancheepuram
District it was noticed that the unit is In operation without the cansent of the Board and has not
taken any step to apply for Lthe Consent to Operate of the Board.

Thereby you are violating the provisions of Section 21 of the Act, which are offences
punishable. under Seclion 37 of the Act with imprisonment for a term which shall not be less
than one year and six months, but which may extend o six years and with fine.

Hence, you are directed lo show cause wilhin 7 days from the date of receipt of this
notice as to why penal action for offence under Section 37 of the Act should not be taken
against you for contravening the provisions of Seclion 21 of the Act and also why directions

* should not be Issued under Section 31A of the Act for closure of the unit, stoppage of power
supply ete.,

It Is Informed that non-receipt of reply within the prescribed period will be construed
that you have no satisfactory explanation to offer for the above contraventlon and action will

be taken accordingly.
g bt

District Environmental Engineer,
Tamil Nadu Pollution Control Board:
Maraimalai Nagar

To
The Authorised Signatory, K;b/(\‘
M/s. KSM Nirman Put Ltd, /“’m\\\. N
No 1 SIDCO Industrial Estate, e . i ¥
Guindy, Chennal 600 032 e’ Ty

Z

_—3 {C unMDRn*SEMR\)

Copy 1o

The President, ( Sw"‘!‘y".;/
Olympia Grande Apartment Owners® Welfare Associatlan,

Pallavaram, © 6; No it

No.328, G.5.T. Road, Pallavaram, Chennal -13

Scanned by CamScanner



‘\‘ : : DY RPAD
¥
v '\-.1-

~

TAMILNADU POLLUTION CONTROL BOARD

0O/o0.The District Environr ental Engineer,
Tamilnadu Pollution Control Board,
Maralmalal Adigalor Street,

M.M.Hagar - 603209.

Kanchespuram District.

Lg No.F.MMN2257 /No! lied/D PCB ated. 17,12,2019

Sub: TNPC Board - Industries - M/fs. KSM Nirman Pvt Lid, S.F.No. 2,/1,4/2,5/1,5/2,
6/1A,5/18,6/1C, ISSA Pallavaram Village, Pallavaram Taluk, Kancheepuram District -
QOperating the unit without consent of the Board - Show Cause notice - Issued = Reg.

Ref: Inspection of the unit by TNPC Board officlal on 12.11.2019 & 17.12.2019
The Water (Prevention and Conlrol of Pollution) Act, 1974 as amended In 1988 is in
farce in Tamil Nadu. Tamil Nadu Pollution Control Board enflorces the above Act.

Subject lo the provisions of Secion 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended in 1988 [hereinafter referred to as the Act), no person shall
without the valid consent of the Board, shall establish or bring into use any new or altered
aullet for the discharge of sewage or tradz effluent into a stream or well or sewer or on land.
Contravention of Section 25 is an offence unrder Scction 44 of the Act punishable with
Imprisonment for a term not less than oniz year and six months but which may extend to six
years and with fine.

Whereos during Inspection of the wunit of M/s, KSH Nirman Pvt Ltd, S.F.No. ;
2,4/1,4/2,5/1,5/2,6/1A,6/1B,6/1C, ISSA Pallavaram Village, Pallavaram Taluk, Kancheepuram 1
District it was noticed that the unit has es'ablished its aclivity and almost all the dwelling units
ate occupied, sewage generated from the unit is disposed putside the premises. STPs provided
in the unit were not In operable conditior. The unit has not taken any step to apply for the :
Consent to Operate of the Board. '

Thereby you are violating the provislons of Section 25 of the Act, which are offences
punlshnble under Section 44 of the Act with imprisonment for a term which shall not ba less
than one year and six months, bul which may extend to six years and with fine,

Hence, you are directed o show cause within 7 days from the date of recelpt of this
notice as to why penal aclion for offence under Section 44 of the Act should not be taken
against you for contravening the provisions of Section 25 aof the Act and also why directions
should not be issued under Section 33A of the Act for closure of the unlt, stoppage of power
supply etc.,

IL Is informed that non-receipt of reply within the prescribed period will be construed
that you have no sotisfactory explanation o offer for tho above coptravention and actlon will

cardingly.
be taken accordingly X
: cl') I |\1[ !
District Envirdnmental Engincer,
Tamil Nadu Pollution Control Board,
Maralmalal Nagar

To “, ] /\

The Authorised Signatory, ' 3
M/s. K514 Nirman PvLLtd, / \?\\.'.\‘ )
No 1 SIDCO Industrial Estate,

//’4 : & cHAN DR ,
( e

Copy lo
The President,
Olympla Grande Apartment Owners’ Woelfare Association, - .
Pallavaram, No.328, G.5.T. Road, Pallavaram, Chennai -43 OG7A-O wﬂ o Juu;,,l—:‘;rﬁ
oy eitdt :
Ll “
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- OLYMPIA GRANDE APARTMENT OWNERS’

WELFARE ASSOCIATION, PALLAVARA

Registration No. : 569/2016
No.328, G.S.T. Road, Pallavaram, Chennai - 43.
Email ID : ogaowa2016@gmail.com Website : http://www.ogaowa.com

To,

The Principal Secretary to Government,
Environment & Forest Department,

Secretariat, Chennai 600009

Email: forsec@tn.gov.in

The Member Secretary,

State Level Environment Impact Government of
Assessment Authority, Tamilnadu,

Panagal Maaligai, No. 1, Jeenis Road,

Saidapet, Chennai — 600015.

Email: mstnseiaa@yahoo.com

The ACCF(C), Regional Office of MoEF,
34, HEPC Building, 1 & 2™ Floor,
Cathedral Garden Road,

Nungambakkam, Chennai — 600034.
Email: ro.moefccc@gov.in

Dear Sir,

25.09.2020

The Chief Minister Special Cell,
Secretariat, Chennai 600009
Email: cmcell@tn.gov.in

The Deputy Director General of Forests (C),
Ministry of Env., Forest and Climate Change,
Reg.Office (SEZ), Ist and lind Floor, 3" Floor,
34, Cathedral Garden Road,

- Nungambakkam, Chennai — 34

Email: ro.moefccc@gov.in

Monitoring Cell, | A Division,
Ministry of Environment & Forests,
Paryavaran Bhavan,

CGO Complex, New Delhi —110003.
Email: ec@nic.in

Sub: Violations and Non-Compliance to Environmental Clearance in respect of Residential Apartments —
OLYMPIA GRANDE by M/s KSM Nirman Pvt Ltd, Block no 15, ward no — ‘A’ Door No: 328, GST Road
of ISSA Pallavaram Village, Tambaram Taluk, Chengalpattu District — Reg.

Ref: 1. Your Letter No, SEIAA/TN/F.453/EC/8(a)/145/2011 dated 16.04.2013.
2. Your Letter No. SEIAA—TN/E453/KPMfB(a)/EC—145-Amdt/2011 dated 24.02.2015.
3. Your Letter No. EP/12.1/SEIAA/2017 —18/13/TN/1731 dated 30.10.2017.
4. Your Letter no. SEIAA-TN/Complaint/02003/F.No.63/2019 dated 30.10.2019.
5. Your Letter no. SEIAA-TN/Complaint/012223/F.N0.63/2019 dated 09.11.20189.

6. Our Letter dated 30.09.2019 & 01.06.2020.

We would like to inform you that the violations and non-compliance to the Environmental clearance are
continued by the developer M/s. KSM Nirman Private Limited, Mezzanine Floor, Altius Towers, Phase II,
Olympia Technology Park, #1, SIDCO Industrial Estate, Guindy Chennai 600 032 and no corrective
actions initiated so far. We have tabled the failures and non-compliance and the same is attached
herewith for your kind perusal and immediate action in Annexure 1.

Page 1 0f 2

“ Service to Humanity is Service to God”



OLYMPIA GRANDE APARTMENT OWNERS’
WELFARE ASSOCIATION, PALLAVARAM

Registration No. : 569/2016 . 3
No.328, G.S.T. Road, Pallavaram, Chennai - 43.
Email 'ID : 0gaowa2016@gmail.com Website http://www.ogaowa.com

The Director(S) conducted compliance audit on 02.08.2017 and report dated 30.10.2017. It reveals and
recorded many failures and non-compliances to the environmental clearance. Inspite of that the
developer did not bother about compliances to the Environment Protection Act, 1988. The existing
status are continuing for many years and thus residents of 788 apartments are badly affected.

inside Olympia Grande premises that includes senior citizens, women and children. It is a gated
community. OYO Townhouse — a residential hotel with 144 suits is also functioning inside premises and
continue to discharge untreated sewage in basement area by violating PCB norms.

The Managing Director, M/s.KSM Nirman Private Limited / M/s.Olympia Tech Park Private Limited, No.1,
SIDCO Industrial Estate, Guindy, Chennai — 600032 is the promoter of this project and maintaining sewage
treatment plants at this site through M/s. Clar Aqua Pvt Lt, No. 10/81, Ganesh Avenue, 4™ Street, Sakthi
Nagar, Porur, Chennai — 600116, Whenever raining, both plants re found marooned and the sewage water is
mixed with rain water always. More so, stagnation of sewage water become mosquito breeding center. They
continue to discharge untreated sewage water to the road side municipal sewage line without providing
recycling water as per the environmental clearance.

We request the authority to take necessary action against the developer
1. Cancel the environmental clearance.
2. Banning operations of OYO Townhouse — Industry

And protect the public health and environment.

Thanking you, Sir

Yours Faithfully,,

For OGAOWA SN
,/5/
K--r@/}——- Q/L_\/ /
Dr.H.Narayanamurthi S Chandrasekar
President Chief Secretary

(M) : 9490115930

). Seltivmeec

A Sethuraman
Senior Vice President

S.Balaji
Secretary — Legal & Public Relations

Page 2 of 2

* Service to Humanity is Service fo God”
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BEFORE THE TAMIL NADU REAL ESTATE
APPELATE TRIBUNAL (TNREAT)

(Tamil Nadu, Puducherry, Andaman &
Nicobar Island)

(Under the Real Estate Regulation
and Development Act 2016)

Dated : 09.11.2020

Coram : Mr.Justice B.Rajendran, Chairperson
Mr.N.Balasubramanian, Judicial Member
Ms.Leena Nair, Administrative Wlember

Appeal No.75 of 2019

Olympia Grande Apartment Owner's Welfare
Assaciation, Pallavaram Registration .. Appellant(s)
M/s.KSEM Nirman Private Limited Vb .. Respondent(s)

This appeal was taken on file on 26.11.2019 and came up for final hearing
on 13.10.2020 in the presence of M/s. Hari Radhakrishnan, G.Derrick Sarm,
G.Vijayabalan, N Ahilandeeswari, J.Ganesh Ram, Advocates for the Appellants,
The respondents appeared through M/s.Fox Mandal & Associates,
P.Jayapr;kash. J.John Zachariah, M V.V.N. Sivanthy, Vijay R Sekar Advocates,
Having heard the arguments of both sides through video conferencing and having
stood over for consideration till this day and this Tribunal delivered the following:

ORDER

1. The appellant is the Olympia Grande Apartments Owners' Welfare
Assaciation and the respondent is the promoter. The appellant preferred a
complaint in C.No.327/2019 before the Regulatory<Authority for the relief of
handing over of Corpus Fund, documents, direction to rectify anomalies and
deviation and damages and also to fulfill the promises and commitments at the
time of sale. The respondent/promoter would contend that the completion
certificate for the 16 residential flats have been obtained prior to the notification of
the RERA. The promoter had completed 16 residential towers and handed over

th

possession in 2016 itself. The 17" tower is a commercial tower consisting of

serviced apartments. On the above said contentions the authority came to a



Vg

conclusion that all the 16 residential towers have been completed and handed
over possession as well as completion certificates for these 16 residential towers
obtained prior to the Act coming Into force, the complaint is not maintainable and
is ordered accordingly. Aggrieved upon that the appellant/allottee association
came forward with this appeal

2. The learned counsel for the appellant would submit that the project
includes 17 towers consisting of A (9 towers) B (3 towers) C (1 tower) D (1 tower)
E (1 tower) F (2 towers) and planning permit has been applied by the developer
and permission granted by CMDA on 26 04.2012. All the 788 owners have paid
for the UDS for the total common area and has right and privilege for the use of
common area for the common purposes. Olympia Grande by its name and
premises plan approval is one and unigue and all the 788 allottees have UDS in
the total area of the premises and can enjoy the property right of- common area
and no way if is separated as stand alone, Therefore, there is no relevancy for
the 3 partial completion certificates. Further would submit that the partial
completion certificate dated 13.05.2015, 6.11.2015 and 15.02 2016 have no legal
sanction to issue any partial completion certificate. The promoter has applied for
completion certificate on 31 05.2017 in any event on the date of coming into force
of RERA Act 2016. The promoter did not have a valid completion certificate. The
application for completion certificate was made only on December 2017. Further
would submit that on the date of coming inte force of Section 2 of the RERA Act
2016 the respondent had not even applied for completion certificate. Therefare
the subject project was an ongoing project. Lastly, the appellant's counsel would
submit that the 17" tower of the integrated project was converted from residential
to commercial in blatant viclation of provision of Section 14 (2) (i) of RERA
2016. Hence, the appellant prayed to setaside the order of the Authority.

3. The learned counsel for the respondent/buildér would submit that the
project of the promoter commenced in the year 2012, possession handed over in
the year 2015 and appellant association itself formed in the year 2016. Hence
prima facie the complaint itself is not maintainable. Further would submit that the

intention of the developer to take up commercial development has been



incorporated in the contract executed with the allottees. In addition the allottees
have also been informed about the project being developed in phases and not at
a time vide clause 26 of the construction agreement. On 6.7.2017 itself intimation
of handing over of common area maintenance to the Apartments’ QOwners
Welfare Association, even then, they have not taken any steps to take charge of
the maintenance. In fact to establish bonafide the developer has deposited the
corpus fund with interest in a fixed deposit with the Federal Bank and the copy of
the receipt and statement of accounts of the corpus fund were informed to the
Appellant. But the Appellant has not produced the register of members to
substantiate its claim of being the rightful association. In fact there is a dispute
between the apartment owners and there was a complaint before the District
Registrar (Administration) cum Registrar of Societies against the appellant on the
grounds of mismanagement. Any how the respondent/developer completed the
project and handed over the possession before the Act came into force. Hence
the complaint itself is not maintainable. So the authority rightly came to a correct
conclusion. So there is no chance for interference. Therefore the appeal has 1o

be dismissed.

4., Points for consideration:

1. Whether the complaint is maintainable?

2. Whether the appeal deserves to be allowed or not?
Point No.1: ‘

5. Perused both side contentions. On perusal the Appellant came forward
with the complaint for the relief of handing over of corpus fund and documents
and for rectification of some defects in construction. The appellant has not prayed
for registration of project. The anly contention raised by the promoter/respondent
is that the apartments have been completed and handed over possession In the
year 2015 ie., before the RERA Act came into force. So the RERA has no
jurisdiction to entertain the complaint. The authority has decided the complaint of
the appellant as not maintainable since the project has been completed in the
year 2015 and handed over possession before the RERA Act came into force.



The Learned Authority has not considered the relief sought for by the appellant
and the impugned order is not with regard to maintainability alone. In such
circumstancas the Learned Authority ought to have decided that the relief sought
for by the appellant is, why nat maintainable before the RERA Authority and what
is the remedy for their grievances have not been discussed. On the side of the
appellants they have relied CMDA letter to the appellant regarding deviation from
approved plan as a precedent. The appellant has relied the order In Complaint
No.35 of 2018 of the RERA, Chennai and also relied the confirmation order for,
Appeal No.5 of 2018 by the Division Bench of the Hon'ble Madras High Court in
CMA No.2287/2019 and also relied the Order of Haryana RERA Gurugram in
Complaint No.7 of 2018 dated 21.8.2018. Before going to discuss the merits of
the appeal first of all we have to decide whether the complaint is maintainable or
not.

6. The Real Estate (Regulations and Development) Act 2016 published in
gazette on 26.03.2016 Section 1 came into force. Section 2, Sections 20 to 38,
Sections 41 to 58, Sections 71 to 78, Sections 81 to 92 came into farce on
01.05.2016 Section 3 to 19, 40, 59 to 70, 79 and 80 came into force on
01.05.2017. The Real Estate Act Tamil Nadu Rules 2017 came into force on
29 06.2017. Section 3 of the RERA Act dealt with prior registration of Real Estate
project with* RERA. In this case admittedly the respondent’'s project was
completed and handed over possession in the year 2015 and there Is no dispute
On the side of the appellant the only contention is that the Corpus Fund of the
project, documents regarding the real estate projects have not been handed over
or rectified the deviation and paid damages. These are the reliefs sought for by
the Appellant before the Authority. After handing over possession without
rectifying the above items, as narrated in the relief, whether the promoter can be
relieved from the clutches of the law. This is the main qﬂ'estion to be answered
first. In this RERA Act there is a specific word for the ouster of civil court
jurisdiction contemplated u/s 79 which runs as follows :

79. No civil court shall have jurisdiction to entertain any suit or
proceeding in respect of any matter which the Authority or the
adjudicating officer or the Appellate Tribunal is empowered by or under



this Act to determine and no injunction shall be granted by any court or
other authority In respect of any action taken or to be taken in pursuance

of any power conferred by or under this Act.

7. According to this provision no civil court shall have jurisdiction to

entertain any suit or proceeding in respect of any matter which the Real Estate

Authority or the Adjudicating Officer or the Appellate Tribunal is empowered

under this Act. Under this Act what are the facts to be determined is narrated and

emphasized in the background of the Act or preamble of the Act. The Loksabha

Standing Committee on Urban Development has filed its report (Thirtieth report of

fifteenth Loksabha).

In this draft report of the Real Estate (Regulation and

Development) Bill 2013 in Chapter 1 the hackground of the bill is stated as

follows:

The real estate sector plays a catalytic role in fulfiliing the
need and demand for housing and Infrastructure in the counlry.
While this sector has grown significantly in recent years, it has been
largely unregulated. There is, thus, absence of professionalism and
standardization and lack of adequate consumer protection. Though
the Consumer Protection Act, 1986 Is available as a forum to the
buyers in the real estate market, the recourse is only curative and is
inadequate to address all the concerns of buyers and promoters in
that sector. The lack of standardization has been a constraint to the
heidlthy and orderly growth of industry. Therefore, the need for
regulating the sector has been emphasized in various forums, Though
availability of loan both through private and public banks have
become easier, the high rate of interest and the higher EMI has
posed additional financial burden on the people with the Jargely
unregulated Real Fstate and MHousing Sector, Consequently the
consumers are unable to procure complete information or enforce
accountability against builders and developers in the absence of an
effective mechanism in place. At this juncture the need for the Real
Estate (Regulation and Development) Bill is felt badly for astablishing
an oversight mechanisin to enforce accountability of the Resl Estate
Sector and providing adjudication machinery for speedy dispute
redressal,

The above background of the bill emphasized the following.

I

Absence of professionalism

Absence of standardization.

Lack of adequate consumer protectiori.

Absence of an effective mechanism,

To enforce accountability.

Providing adjudication machinery for speedy dispute redressal,

o



8. The legislature while enacting the RERA Act they have considered the
above said points and carefully worded and incorporated Section 71(1) proviso,

Saction 79 and 88 which are as follows

Power to adjudicate!

Section 71, (1) For the purpose of adjudging cempensation under
sections 12, 14, 18 and section 19, the Authority shall appoint in
consultation with the appropriate Goverpment one or more Judicial
officar as deemed necessary, who is or has been a District Judge to be an
adjudicating officer for holding an inquiry in the prescribed manner,
after giving any person concerned a reasonable opportunity of being
heard:

Provided that any person whose complaint in respect of matters covered
under sections 12, 14, 18 and saction 19 is pending before the Consumer
Disputes Redressal Forum or the Consumer Disputes Redressal
Commission or the WNational Consumer Redressal Commission,
astablished under section 9 of the Consumer Protection Act, 1986, on or
before the commencement of this Act, he may, with the permission of
such Forum or Commission, as the case may be, withdraw the complaint
pending before it and file an application before the adjudicating officer
wnder this Act.

Bar of Jurisdiction:

Section 79, No civil court shall have jurisdiction to entertain any suit or
proceeding in respect of any matter which the Authorily or fthe
adjudicating officer or the dppellate Tribunal is empowered by or under
this Act to determine and no injunction shall be granted by any court or
other authority in respect of any action taken or to be taken in
pursupance of any power conferred by or under this Act,

Application of other laws not barred:

Section 88. The provisions of this Act shall be in 2ddition to, and not in
darogation of, the provisions of any other law for the time befng in force,

9. Section 71 dealt with power to adjudicate by the adjudicating officer
under Sections 12.14,18 and 19 of the RERA Act. In this provision, there is a
proviso clause was included in which it has been specifically contemplated that
any person whose complaint in respect of matters for compensation etc is
pending before the Consumer forum on or before the commencement of this Act,
he may, with the permission of such Forum withdraw the complaint and filed
before the adjudicating officer under this Act. Section 79 dealt with Bar of
Jurisdiction, This provision contemplates that no civil court shall have juriscliction
to entertain any suit or proceeding in respect of any matter which the Authority

or the Adjudicating Officer or the Appellate Tribunal is empowered by or under



this Act to determine. Section 88 dealt with application of other laws not barred.
This provision of the Act shall be in addition to, and not in derogation of, the
provisions of any other law. So the legislature expressed their intention to
emphasize the above said six points stated supra that though the Consumer
Protection Act 1986 is available as a forum to the buyers in the real estate
market, the recourse is only curative and is inadequate to address all the
concerns of buyers and promoters in that sector. So they have incorporated the
proviso clause in Section 71(1) of RERA Act to withdraw the complaint under
Consumer Forum and to file the same before the Regulatory Authority,
Adjudicating Officer for the same grievances for the purpose of speedy dispute
redressal. Al the same time the legislature has barred the jurisdiction of civil
court to deal with the grievances under the construction Industry and further
enacted Section 88. At the same time further enacted Section 88 as the
provisions of RERA shall be in addition to the provisions of law and not in
derogation. These are the intentions of the legislature. From the above said
intentlon it reflects the applicability of the Act is not limited to the registered
projects a[one. In this RERA Act no where stated that these provisions of RERA

are applicable to the registerad projects alone,

10. Ultimately the intention of the legislature is to bring the disputes and
grievances regarding Real Estate sector under the single roof namely RERA Act.
So they have not specifically provided where the RERA Act is applicable to the
projects which were completed before the Act came into force or applicable only
to the projects which are on going on the date of commencement of the Act, For
the purpose of registration of project alone Section 3 is contemplated and Rule
2(h) were incorporated. Regarding grievances, claims and to enforce rights and
llabilities of the homebuyers and the promoters, the RERA Act is applicable
without any limitation. Section 14(3) of RERA Act runs as follows:

Section 14(3) In case any structural defect or any other defect in
workmanship, quality or provision of servicas or any other obligations of
the pramoter as per the agrooment for sale relating to such development

T



is brought to the notice of the promoter within a period of five years by the
allottee from the date of handing over possession, it shall be the duty of
the promoter to rectify such defects without further charge, within thirty
days, and in the event of promoter's failure to rectify such defects within
such time, the aggrieved allottees shall be entitled to recefve appropriate
compensation in the manner as provided under this Act.

Gectian 11 deals with Functions and duties of promoter.

11, (1) The promater shall, upon receiving his Login Id and
password under clause (a) of sub-section (1) or under sub-section (2) of
cection 5, as the case may be, create his web page on the website of the
Authority and enter all details of the proposed project as provided under
sub-section (2) of section 4, in all the fields as provided, for public viewing,
including—

() details of the registration granted by the Authority;

(b} quarterly up-to-date the list of number and types of apartrments
or plots, as the case may be, booked;

(¢) quarterly up-to-date the list of number of garages booked;

(d) quarterly up-to-date the list of approvals taken and the
approvals which are pending subsequent to conmencement certificate;

(e) quarterly up-to-date status of the project; and

(f) such other information and documents as may be specified by the
requlations made by the Authority.

As per Section 14(3) of RERA Act, the obligations of the promoter as per
the agreement for sale relating to such development is brought to the notice of
the promoter within a period of five years by the allottee from the date of
handing aver possession, it shall be the duty of the promoter to rectify the same.
In this provision the legislature specifically mentioned the period of limitation as
five years. In Section 11 (4) (a) proviso clause the responsibility of the promoter
extended beyond the period of five years as contemplated in section 14(3) and
shall continue even after the conveyance deed of all the apartments, plots or
buildings, as the case may be, to the allottees are executed. So even if all the
apartments were handed over and the sale deeds executed even then for the
structural defect or any other defect the promoter is liable and the responsibility
is fixed without any limitation. The above said provisions are contemplated in
this Act since it is a welfare legislation not only for the allottees but also for the
promoters. Now let us decide this issue on the basis of the intention of the

legislature.



11, In this case the appellant/complainant came forward before the
Authority for the relief of handing over of Corpus Fund, documents, to rectify
anomalies and deviation and damages. The appellant/complainant has not
prayed for registration of project and moreover the appellant/complainant has
not pleaded about the ongoing project. The only grievance of the appellant with
regard to Section 11. Section 11 dealt with functions and duties of the promoter.
According to the appellant, the promoter failed to do the duties and directed him
to do the duty by way of complaint. The promoter would contend that already
provided Fixed Deposit with regard to Corpus Fund and there is an internal
dispute with regard to the association they are agitating before the different
forum. Hence there is no mistake on the part of the respondent. It reflects from
the documents produced by the respondent. So both the appellant and the
respondent contended before the Authority regarding their stand with regard to
the complaint. Now the only redressal forum is contemplated in the preamble of
the RERA Act is Regulatory Authority under RERA Act. Other forum to redress
grievances is the civil court, It was also barred and pending complaint is also
permitted io withdraw from the consumer forum. In such circumstances the only
ways and means open to the aggrieved party under construction industry is the
provisions of RERA Act. Hence the appellant approached the Regulatory Authority
rightly and the RERA provisions also specifically contemplated with regard to
redress grievances under the RERA Act irrespective of their registration.
Moreover it is also the intention of the legislature if the dispute between the
appellant and the respondent are not redressed before the Authority under RERA
Act the purpose of the Act will be defeated. Hence this Tribunal comes to &
conclusion that the complaint of the appellant is absolutely maintainable before
the Regulatory Authority, since there is no other ways and means for the

appellant to redress their grievances. The point No.1 is answered accordingly.



foint No.2:

12. The learned Authority has passed order as the complaint is not

maintainable. The ahove said Order in paragraph 30 runs as follows:

“In as much as all the 16 residential Towers have been completed
and handed over possession as well as the completion certificatas for
these 10 residential towers obtained prior to the Act coming into force,
the Complaint is not maintainable and Is ordered accordingly.”

The Learned Authority came to a conclusion on the ground that 16
residential towers have been completed and handed over possession as well as
completion certificete for that 16 towers. Hence the complaint is not
maintainable. The relief sought for by the appellant is no way connected with
the completion of 16 towers. The Learned Authority has not considered the
relief claimed by the appellant, on the basis of the relief claimed by the
appellant/complainant alone the maintainability has to be decided. In this case
the Learned Authority, without considering the relief claimed by the appellant
and not even discussed anything about the relief claimed by the appellant and
simply accepted the plea of the respondent/promoter and has held that the
complaint is not maintainable. The legislature intended to redress the
grievances of the homebuyer or promoter under the provisions of the RERA
Act. That is why they have incorporated Section 71 praviso clause and Section
79 of the RERA Act. The appellant/complainant sought for the relief on the
basis of the duties and responsibilities of the promoter which is contemplated
under section 11 of RERA Act. For this relief the appellant/complainant cannot
approach the civil court since there is a specific bar under section 79 of RERA
Act. Therefore, the anly way open to the appellant/complainant is under RERA
Act. So as per Section 11 of the RERA Act the complaint is absolutely
maintainable and as decided in point No,1 of this order the intention of the
legislature is also to redress the grievances through the RERA Act. The

l.earned Authority without considering these provisions and intention of the

0



legislature simply dismissed the complaint as not maintainable is not sustainable and
It is against the RERA Act itself. In such circumstances this Tribunal comes to a
conclusion that this appeal Is deserves to be allowed. The point No.2 is answered

accordingly.

13. In the result this appeal Is allowed and order of the Regulatory Authority
in C.N0,327/2019 dated 6.11,2019 is set aside and the Regulatory Authority is
directed to restore C.N0.327/2019 to file and dispose the complaint on merits within

3 months. No costs, The connected Miscellansous Applications are closed,

This Qrder is dictated to the Stenographer, transcribed and typed In the
computer by her, corrected and pronounced by us In the open court on the 9™ day
of November 2020.

Sd/- XXXX
CHAIRPERSON

Sd/- XXXX Scl/- XXXX
ADMINISTRATIVE MENMBER JUDICIAL MEMBER

11



G ma ” OGA OWA <ogaowa201 6@gmail.com

Violation of PCB norms - reg
I message

JGA owa <0gaowa2016@gmail.com> Fri, Nov 27, 2020 at 12:23 PI
lo: forsec@tn.gov.in, tnpeb-chn@gov.in, tnpcbrnrnnagar@gmail.com, cmeell@tn.gov.in, msecytnseiaa@yahoo.com,
nstnsefaa@yahoo.com. ro.moefccc@gov.in, ec@nic.in, monitoring-ec@nic.in

~C: Narayanamurti
VMURUGESAN <tholcoppian@gmair.com>. Balaji S <balajfcs.mai!s@gmaﬂ.com>. hay_rams@yahoo.com,
sakthivelswaminathan@gmai!.com

There are two plants in the capacity of 315 KLD & 165 KLD and the name of the developer is

The Managing Director

KSM Nirman Private Ltd

No.1, SIDCO Industrial Estate, Guindy
Chennai - 600032

We herewith attach the video proof on violation of PCB norms and the residents are highly affected as wel| as objecting to the
violations of the developer,

Thanks & Regards

For Olympia Grande Apartment Owners’ Welfare Association

5 Chandrasekar
Chief Secretary
(M) : 7010076599

. J OG STP violation ll.mp4
— 12670K




OLYMPIA GRANDE APARTMENT OWNERS’
WELFARE ASSOCIATION, PALLAVARAM

Registration No. : 569/2016
No.328, G.S.T. Road, Pallavaram, Chennai - 43.
Email 1D : ogaowa2016@gmail.com Website : http://www.ogaowa.com

December 9, 2020

The Principal Secretary of Government The Chairman
Environment and Pollution Control Department Tamil Nadu Pollution Control Board
Secretariat, Tamil Nadu 76, Mount Salai
Chennai - 600009 Guindy, Chennai-600032
e.mail: forsec@tn.gov.in : e.mail : tnpch-chn@gov.in

\/ The Member Secretary, The District Environmental Engineer
State Level Environment Impact Government of Tamil Nadu Pollution Control Board,
Assessment Authority, Tamilnadu Maraimalai Adigalar Street,
3" Floor, Panagal Maaligai, No. 1, Jeenis Road Maraimalai Nagar, Chennai-603209

Saidapet, Chennai — 600015 e.mail: tnpcbmmnagar@gmail.com
e.mail: mstnseiaa@yahoo.com :

Dear Sir,

Sub: Violation of Pollution control norms — reg
Ref: 1. Our letters dated 15.10.2019, 07.12.2019, 19.01.2020, 13.02.2020, 25.02.2020 & 01.06.2020
2. Our complaint email dated 27.11.2020

We would like to inform you that developer, The Managing Director, M/s.KSM Nirman Private Ltd, No.1,
SIDCO Industrial Estate, Guindy, Chennai - 600032 are maintaining two Sewage Treatment Plants (315
KLD & 165 KLD) at Olympia Grande premises, No.328, GST Road, Pallavaram, Chennai-600043. Both
plants are operated without adhering PCB norms and environmental clearance. They do not have valid
consent to operate both plants under Air (Prevention and Control of Pollution) Act, 1981 and Water
{Prevention and Control of Pollution) Act, 1974

They are regularly pumping and discharging untreated sewage into the rain water drain channel
whenever raining. We have made complaint today at 2 PM and Mr.S.Senthil Kumar, Assistant Engineer
from Pollution Control Board, Chengalpattu visited the site and caught them red handed while pumping
and discharging untreated sewage into the rainwater drain channel at 4 PM today. Proof of video &
photographs are attached for your kind perusal.

OYO Townhouse a residential hotel which is situated in C tower is regularly pumping and discharging
untreated sewage into the basement area.

We request you to take necessary action against the developer and ensure the developer is adhering
the Environmental clearance issued by State Level Environment Impact Assessment Authority vide letter

Y -~
/{},r/
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OLYMPIA GRANDE APARTMENT OWNERS’
WELFARE ASSOCIATION, PALLAVARAM (6%

Registration No. : 569/2016 .
No.328, G.S.T. Road, Pallavaram, Chennai - 43.
Email 1D : ogaowa2016@gmail.com Website : http://www.ogaowa.com

ref SEIAA/TN/F.453/EC/8(a)/145/2011 dated 16.04.2013 and letter no. SEIAA-TN/F 453/KPM/8(a)/EC-
145-Amdt/2011 dated 24.02.2015 and to produce treated sewage for recycling water purpose (190 KLD
for flushing & 21 KLD for gardening). Failing which the necessary orders may be passed to withdraw the
environmental clearance dated 16.04.2013 and 24.02.2015 and protect the environment and public
health.

Yours faithfully
For Olympia Grande Apartment Owners’ Welfare Assaciation

~
] ,Z-*\)-A“V“'W#
s

S Chandrasekar
Chief Secretary
(M) : 7010076599
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“Service to Humanity is Service to God”
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OLYMPIA GRANDE APARTMENT OWNE&S
WELFARE ASSOCIATION, PALLAVAR

Registration No. : 569/2016
No.328, G.S.T. Road, Pallavaram, Chennai - 43.
Email ID : ogaowa2016@gmail.com Website : http://www.ogaowa.com

December 16, 2020
The Additional Chief Secretary to Government The Chairman
Environment and Forests Department Tamil Nadu Pollution Control Board
Secretariat, Chennai 600 009 76, Mount Salai
Email : forsec@tn.gov.in Guindy, Chennai - 600 032
Email : tnpcb-chn@gov.in
The Member Secretary The Member Secretary
State Level Environment Impact Assessment : Tamil Nadu Pollution Control Board
Authority — Tamilnadu 76, Mount Salai
3" Floor, Panagal Maaligai ‘ Guindy, Chennai - 600 032
No.1 leenis Road, Saidapet Email : tnpcb-chn@gov.in

Chennai-600015
Email : msecytnseiaa@yahoo.com

Dear Sir,

Sub: Violaticns and Non-Compliance to Environmental Clearance in respect of Residential
ﬁgartments — Olympia Grande by M/s.KSM Nirman Pvt Ltd, Block no 15, ward no — ‘A’ Door
No: 328, G5ST Road of ISSA Pallavaram Village, Tambaram Taluk, Chengalpattu District — Reg.
Ref: 1} Your Letter No. SEIAA/TN/F.453/EC/8(a)/145/2011 dated 16.04.2013.
2) Your Letter No. SEIAA-TN/E453/KPI/B(a)/EC-145-Amdt/2011 dated 24.02.2015.
3) Your Letter No. EP/12.1/SEIAA/2017 — 18/13/TN/1731 dated 30.10.2017.
4) Your Letter no. SEIAA-TN/Complaint/02003/F.No.63/2019 dated 30.10.2019.
5} Your Letter no. SEIAA-TN/Complaint/012223/F.No.63/2019 dated 09.11.20%9.
6) Our Letter dated 30.09.2019 & 01.06.2020.
7) Your letter No.SEIAA- TN}complaintjﬂlz'DOE’.ﬂ{F N0.63/2019-20 dated 25.02.2020
8) Your letter No.SEIAA-TN/complaint/15910/F.No. 167/2019 dated 16.10.2020
9) Our complaint petition dated December 9, 2020 & December 14, 2020

We would like to inform you that developer, The Managing Director, M/s.KSM Nirman Private Ltd,
No.l, SIDCO Industrial Estate, Guindy, Chennai - 600032 are maintaining two Sewage Treatment
Plants (315 KLD & 165 KLD} at Olympia Grande premises. Both plants are operated without adhering
PCB norms and environmental clearance. They do not have valid consent to operate both plants
under Air (Prevention and Control of Poliution) Act, 1981 and Water (Prevention and Control of
Pollution) Act, 1974. They are regularly pumping and discharging untreated sewage..i
water drain ch% whenever raining.




OLYMPIA GRANDE APARTMENT OWNERS’
WELFARE ASSOCIATION, PALLAY

Registration No. : 569/2016
No.328, G.S.T. Road, Pallavaram, Chennai - 43: |
Email ID : ogaowa2016@gmail.com Website : http://www.ogaowa.com

QYO Townhouse a residential hotel which is situated in C tower i$ regularly pumping and dxschargmg
untreated sewage into the basement area and rain water drain channel.

We are representing before the authorities since one year for their continuous violations of
environmental clearance and PCB norms and even now they are continuing the same.

We would like to draw your kind attention to the reference cited no.7 & & and request your
immediate action inorder to protect the environment and public health.

JR We yet to receive any communication from Pollution Control Board for the action taken and

- providing treated sewage for recycling water purpose (190 KLD for flushing and 21 KLD for
gardening) as directed by Member Secretary, State Level Environment Impact Assessment Authority
— Tamilnadu.

We request the authority to take necessary action against the develaper
1) Cancel the environmental clearance '

2) Banning operations of OYO Townhouse — Industry

And protect the public health and environment.

Thanking you, sir

For Olympia Grande Apartment Owners Welfare Association

ik ’}.H.Narayanamurthi S Chandrasekar
President Chief Secretary i {
(M) : 7010076598 v

K’.Ra manathan

Vice President

S.galaji
Secretary — Legal & Public Relations

",

Encl:

1. OQur complaint petition dated 25.09.2020 alongwith failures and nen-compliance report on
Environmental clearance '

2. Capy of letter No.SEIAA-TN/complaint/15910/F.No.167/2019 dated 16.10.2020

3. Copy of letter No.SEIAA-TN/complaint/0120030/F.No.63/2019-20 dated 25.02.2020
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TAMIL NADU POLLUTION CONTROL BOARD

From To
Er. D. Vasudevan, B.E., M.Tech., The Authorjity Signatory,
District Environmental Engineer, M/s. KSM Nirman Pvt Ltd
Tamil Nadu Pollution Control Board, A amalgamated Unil of Olyinpia Tech Park
Maraimalai Adigalar Street, (Chennai) Pvt Ltd.,
Maraimalai Nagar, ; Olympia T¢ch Park,
Chengalpattu District — 603 209. No.1, SIDCO Industrial Estate,
Guindy,
Chennai — 32.

Lr.No.DEE/TNPCB/MNMN/Complaint/ dated: 21.12.2020

Sir, _
Sub : DEE - TNPCB - MMN — Complaint against M/s. KSM Nirman Pwvt Lt
(Amalgamated unit of Olympia Tech Park (Chennai) Pvt Ltd., S.F.No. 2 (C
No. 39/4B1 pt) etc., Isa Pallavaram Village, Pallavaram Taluk, Chengalpa:
District regarding non operation of STP and failure to provide recycl
treated sewage for toilet flushing - Reg. :

Ref : 1.CTO Proceedings No. T2/TNPCB/F.2810MMN/RL/MMN/W&A/2020 dated
07.12.2020

2.Complaint petition received Olympia Grande Apartment Owners Welfare
Association, Pallavaram, Chénnai — 43 dated 09.12.2020 and 14.12.2020

With reference to the above, | am to inform that Consent to Operate was issued to
the unit of M/s. KSM Nirman Pvt Ltd., (Amalgamated unit of Olympia Tech Park
(Chennaj) Pvt Ltd., S.F.No. 2 (Old No. 39/4B1 pt) etc., Isa Pallavaram Village,
Pallavaram “.T aluk, Chengalpattu District under Section 25 of the Water (Prevention &
Control of Pollution) Act, 1974 as amended and Air Act of Section 21 of the Air

(Prevention and Control of Pollution) Act, 1981 as amended validity upto 31/03/2021
inter aila that ’ '

Special condition no. 13 - The occupier shall ensure that there shall not be any

discharge of effluent either treated or untreated into storm water drain at any point of
time and '

¢

Additional Condition No. 4 - The unit shall operate and-maintain the Sewage Treatment
Plants efficiently and continuously so as to satisfy the standards prescribed by the
Board and shall ensure that the treated sewage is utiiized for Toilet Fiushing and tor
gardening and greenbelt development, and the remaining shall be disposed through
Pallavaram Municipality Underground Sewerage system.

Whereas complaint has been received from M/s. Olympia Grande Apartment
Owners Welfare Association, Pallavaram, Chennaj — 43 regarding non operation of STP
and failure to provide recycled treated sewage for toilet flushing.

Based on the complaint, the unit was inspected by TNPCB Officials on 09.12.2020
and observed that the STP was not in operation and found that sewage was connected
to storm water drain by temporary hose pipe arrangement.



In view. of the above, you are requested to take immediate action to comply the’

following _
1. To sto‘p bypassing the sewage and to -operate the STPs continuously and
efficiently so as to satisfy the standards prescribed by the Board.
2. Treated sewage should be utilized for Toilet Flushing and for gardening and

greenbelt development, and the remaining shall be disposed through Pallavaram

Municipality Underground Sswerage system as per the conditions .of the consent
order issued. '

Failure to comply with necessary further action will be initiated against the unit for
non compliance of the conditions of the consent order issued.

| } NP oo -
District Environme nglneer
< Tamil:Nadr: Pollution Control Boa

3 Maralmalal Nagar
Copy to -u>

Dr. H. Narayanamurthi,
The President,

Olympia Grande Apartment Owners Welfare Association,
No.328, GST Road,

Pallavaram,
Chennai — 600.043. ' '

TN,



OLYMPIA GRANDE APARTMENT OWNE
WELFARE ASSOCIATION, PALLAVARAM

A
RS’

Reqgistration No. : 569!2016
No0.328, G.S.T. Road, Pallavaram, Chennai - 43.

Email ID : ogaowa2016@gmail.com Website : http://www.ogaowa.com

TN

January 5, 2021

The Additional Chief Secretary to Government  The Chief Minister’s Special Cell

Environment and Forests Department Secretariat, Fort St.George

Secretariat, Chennai 600 009 ' Chennai—600008 -

Email : forsec@tn.gov.in . Email : cmcell@tn.gov.in

The Chairman . - , The District Environmental Engineer

Tamil Nadu Pollution Control Board Tamilnadu Pollution Control Board

76, Mount Salai Maraimalai Adigalar Street

Guindy, Chennai < 600032 - Nextto Municipal Office, Maraimalai Nagar

Email : tnpch-chn@gov.in Chengalpattu District — 603209 -

Email : thpchmmnagar@gmail. com

Dear Sir,

Sub: . Violations and Non-Compliance to Environmental laws and PCB norms in respect of Residential

Apartments — Olympia Grande — reg

Ref : 1) The SEIAA Letter No. SEIAA/TN/F. 453/EC/8(a)/145/2011 dated 16.04.2013.

2) The SEIAA Letter No. SEIAA-TN/E453/KPM/B(a)/EC: :145-Amdt/2011. dated 24.02. 2015
3) The SEIAA Letter No. EP/12.1/SEIAA/2017 — 18/13/TN/1731 dated 30:10.2017.

4) The SEIAA Letter no. SEIAA-TN/Complaint/02003/F.No.63/2019 dated 30.10.2019.
- 5) The SEIAA Letter no. SEIAA-TN/CDmplainf[OIZZZBIF.NO.53/2019 dated 09.11.2019,

6) The SEIAA letter No. SEIAA-TN/complaint/0120030/F.No. 63/2019 20 dated 25.02.2020

7) The SEIAA letter No.SEIAA-TN/complaint/15910/F.No. 167/2019 dated 16.10.2020

B) The TNPCB Notice No.F.MIN2257/Not Applied/DEE/TNPCB/A/2019 & No.F. MMNZZS?/Not

Applled/DEE/TNPCBfW/Zl)lQ both dated 17.12.2019  ©

. '9) The TNPCB Notice No. Proc.no. T2/TNPCB/F-094/ Construction/2020 dated 19. 05.2020

10] The TNPCB Notice Lr.No.DEE/TNPCB/MMN/Complaint/dated 21.12.2020

11) The Pallavaram Municipality Notice Na.Ka.No. 2081/2016/E3 dt.01.11.2017

12) Our complaint petition dated 30.09.2019, 15.10. 2019, 07.12,2019, 19.01.2020, 13. 02 2020
+ 25.02.2020, 01.06.2020, 09.12.2020 & 14.12.2020

13) Our complaint email dated 27.11.2020, 17.12.2020 & 05.01.2021

T

We would like to inform you that M/s.KSM Nirman Pvt Ltd (Olympia Techpark (Chennai) Pvt Ltd), No.1; .
“SIDCO Industrial Estate, Guindy, Chennai - 600032 has installed two Sewage Treatment Plants (STPs) in
-the capacity of 315 KLD & 165 KLD inside Olympia Grande premises, No.328 GST Road, Pallavaram, .

L. Service to Humanity is Service to God”



OLYMPIA GRANDE APARTMENT OWNERS’
WELFARE ASSOCIATION, PALLAVARA

Registration No. : 569/2016
No 328, G.S.T. Road, Pallavaram, Chennai - 43.
Email ID : ogaowa2016@gmail.com Website : http://www.ogaowa.com

Chennai-600043: They are doing maintenance of STPs through a contractor, M/s.Clar Aqua Pvt. Ltd.,
having their office at No.10/81, Ganesh Avenue, 4th Street, Sakthi Nagar, Porur, Chennai-— 600 116. A
copy of work order executed between M/s.KSM Nirman Pvt Ltd and M/s.Clar Aqua Pvt. Ltd dated
December 2, 2018 is enclosed. :

We have been reporting you and complaining since many years that both' plants were ‘installed by -
violating PCB norms and environmental laws and would like to draw your kind attention to the reference
cited above. The "locétion, design, capacity, installation, operation, process and prdcedure' are found

-wrong and violating the environmental laws. Inspite of that there is rio action from your side towards
protecting environment and implementing'PCB'norms You are very much reluctant to take a'ction
against the developer for obvious reasons and they are causing public health injury continuously. There
are 3,000 people ordinarily residing in Olympia Grande premises. : :

They are not treating sewage and produce recycling water as per the PCB norms rather the\; are just_--
pumping the sewage into the municipal drainage common line and thus troubling the residents inside
Olympia Grande as well as neighbourhoods. The neighbour residents are also agitating frequently.

OYO Townhouse, which accommaodates 144 suites, a residential hotel is also discharging regularly
untreated sewage into the basement area as well as into storm water drain channel.

Today also they are pumping sewage into the storm water drain channel continuously. Further, both.
plants are found marooned. due to: the wrong location and inadequate capacity. We attached video
proof and spot photographs vide our email dated 5th January, 2021 for your kind perusal and _necessary
immediate action agamst the developer in order to comply PCB norms and Environmental comphance -_
and produce recychng water. '

 Thanking you, sir -

Yours faithfully
For Olympia Grande Apartment Owners’' Welfare Association

/’f

S Cﬁandrasekar
Chief Secretary
(M) : 7010076599

“ Service to Humanitv.is Service to God”
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i TAMILNADU POLLUTION CONTROL BOARD ]
1%: sac g Olo,The DI}StI‘ICt Environmental Engineer,
Tamilnadu Pollution Control Beard,

\ Maraimalai Adigalar Street,

4 - Maraimalai Nagar

i ' Chengalpattu District-603209

Proceedings No.FMMN_ZﬁS?JOUDEEH’NPCBJMMN!W!202.1 dated 12.01.2021

Sub: - TNPC Board — Residential complex - M/s. KSM Nirman Pvt Ltd,,- (Amalgamated
residential premises  of Olympia Tech Park (Chennai) Pvt-Ltd., S.F.No. 2:(Old"No.
39/4B1 pt) etc., Isa Pallavaram Village, Pallavaram Taluk, Chengalpattu District —

o Violation of consent order conditions - Show Cause notice issued - Reg.
Ref:  1.CTO Proceedings No.T2/TNPCB/F.2810MMN/RL/MMN/W&A/2020 dated 07. 12 2020
+ 2.T.0.Lr.No.DEE/TNPCB/MMN/Complaint/ dated: 21:12,2020
3. Your reply-letter dated 28:12.2020. fie
4, Complaint received from Olympia Grande Apartment Owners We_lfare Association,
2 Pallavaram; Chennai dated .04.01.2021 and 05.01.2021
5 5.:Inspection by TNPCB Officlals on 11.01.2021.

ol kol v st e
- +Tamil :Nadu Pollution+ Control ;Board : servesthis notice <on you -as i occupier for
contravening the conditions imposed.in consent order issued to the residential complex of M/s.
KSM Nirman Pvt Ltd., (Amalgamated residential- premises of Olympia Tech Park (Chennai) Pvt -
Ltd., S.F.No. 2 (Old No, 39/4B1: pt) etc., Isa Pallavaram Village, Pallavaram Taluk, Chengalpattu
District under Section 25 of the Water (Prevention and Control of Pollution) “Act, 1974 as
amended In 1988 (Hereinafter referred. to:as the. Act) in the reference 1% cited .Consent ito
Operate was.ifsgued with validity upto 31/03/2021 subject to certain conditions inter aila that:. .

Special condition no. 13 - The ocsupier shall ensure that there shall not be any discharge. of
St effluent either treated oruntreated into.storm water drain at any. pointof time .y s« o :
‘Additional’ Condition No.:4 - The .unit shall operate and maintain the Sewage Treatment

P Plants efficiently and cantinuously so as to satisfy the standards prescribed by the Board and
; shall ensure that the treated sewage is utilized for Toilet Flushing and _f_q_r gard.ening

greenbelt:development,:and the: remalmng shall be dnsposed through

1%

Underground Sewerage system.
“ Additional Condition No. 9 - The unit shall provide organic waste converter to handle thei-ﬂ

biodegradable waste immediately and to utilize the manure for gardening purposes and shall -

comply with all the provisions of the Solid Waste Management Rules 2016.
Where as vide reference 2™ cited the residential complex of Mis KSM NlrmamPvt Ltd

'(Ama\gamated residential premises of Olympia Tech Park (Chennai) Pvt: Ltd., S.F. No 2 (OId'-"
No. 39/4B1 pt) etc., Isa Palavaram Vilage, Pallavaram Taluk, Ghengalpattu DlStflCi was.
requested to take immediate action to comply the following TR

1. To stop bypassing the sewage and fo operate both STP continuously and effl ment[y SO

as to satisfy the standards prescribed by the Board.

3
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2. Treated sewage should be ulilized for Toilet Flushing and for gardening and greenbelt
development, and the 'remain[rig. shall be disposed through Pallavaram Municipality
Underground Sewerage system as per the condition in the consent order.

~ Whereas vide reference 3 cited in the reply furnished by the unit of M/s. KSM Nirman

Pvt Lid., stated that complaint made by M/s: Olympia Grande Apartment Owners Welfare
Association stating non — operation of STP and fallure to provide recycled treated sewage for

=

PR
s

£

toilet flushing is totally baseless.and false. allegations. Fuher stated that the assaciafion is

refusing to either'operate the planl as well as refusing to use the treated water for toilet flushing,
' gardening, etc. ‘
Whereas again a comp!amt has been received from Olympia Grande Apanment Owners
A Welfare Association, Pallavaram, Chennai dated 04.01. 2021 .and .05.01.2021 statmg that STPs
are submerged and sewage is mixed with rainwater and [s-being. pumped into rain.water.drain
which .lead's to health hazards. ', - s . - .
Whereas during inspection:of-ihe.residential complex of ‘M/s. KSM Nirman Pwvt Lid.,
_ (Amalgamated residential premises of Olympia TechiPark (Chennai) Put Ltd., S.F:No. 2 (Qld
I No. 39/4B1 pt) etc., Isa Pallavaram Village, Pallaviram Taluk, Chengalpatts District on
o4 11.01.2021.the following observations were:made = .+ . ¢ : g Sl
1. The STP of capacity of 165 KLD.and capaciy:of 315 KLD. were-under partial operation
wherein in the compenents like .ultra filtration, filter \press,:dosing system were not in
operation. . ) _
2. The treated / untreated sewage from beth. STPs found discharged into storm ‘water drain,
3. Organic waste converter has not been installed :and the’un segregated solid w-aéte- is
being disposed through Pallavaram Municipality.
Thereby -you are vlolating..'th.e_;:.:rovisions of Seclion 25-0of the Act,_which are offences
punishable under Section 44:of the Act withvimprisonment-for a term which shall'not be less than

g g e i PR

one year and six months, but which’may extend'to six'years'and with fine,

Hence, you-are directed to show cause'within 7 days-from the date of receipt of this
n()tie‘e*as to.why penal action for offence unider Section 44 of the Act should not-be taken against
you for contravening the provisions of Sgection 25 of the Act and also why directions.should-not
be issued under Section 33A.0f the Act for closure of thie residential complex stoppage of power
supply etc.,

It is informed that non-receipt of reply within the prescribed period will be construed that

'yourthave nosatisfactory, explanation '

aiQ’OffEﬁtOl' the above conlraventton and action will.b:

W .\7 _\_;' 25

accordinglyl ™ “"ﬁp

)2 ; ' District Envirohimental Engi

- Tamil Nadu Pollution Control Boa
To

1. The Authorised Signatory,
M/s.KSM Nirman Pvt. Lid.
[Amalgamated Unit of Olympia Tech Park [Chennai] Pvt. Lid],
ididassind ' Olympia Tech Park,
. No.1,SIDCO Industrial Estate; =~ " O MLy . TRIDA
G"'mﬂy,_ _thnn,_ai, Pin: 600 032,

2 The Chief Secretary, EERY Sl SO e T RS R e
Olympia.Grands Apartmanl Qwners Welfare Assomat:cn Pa]lavaram ‘.
No0.328, GST Road, :
Pallavaram, i ok TS R Lo TR e
Chennal —800 043 '

'Pége 20f2
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TAMIL NADU POLLUTION CONTROL BOARD

From To

Thiru. D. Vasudevan, B.E., M.Tech., M/s. The Project Manager, M/s.
District Environmental Engineer, Olympia Grand Block No. 15, No.328
Tamil Nadu Pollution Control Board, GST Road, Pallavaram Village,
Maraimalai Adigalar Street, Pallavaram Taluk, Chennai 600043
Maraimalai Nagar,

_Chengalpattu Dis_t-rict - 603 200.

Lr.No. DEE/ TNPCB/MNIN/ ROA/2020/dt..18.01.2021

Sub:  DEE - TNPCB — MMN - Anaigsis of effluent samples — Report of
analysis charges — Reg

I am to furnish the Report of Analysis of the sample collected in the presence of
Assistant Environmental Engineer/ Assistant Engineer on 12/20

Further | am to inform that the following parameters are exceeding the standards
prescribed the Board.

P = r 1
| S.Ng i Date of Cellcction Cxcasding Standards |
; '«ﬂupnc : 185 Cop- |
| ——

L

Hence, | request you to take necessary action so as to bring the quality of treated
effluent satisfy the standards prescribed by the Board and to inform the action taken
within a look's time.

Alsc | request you to remit the analysis charges to this office as detailed below.

SNo | Description No of Samples | Rate. Amount ;
‘ Rs. P Rs.P |

Fample charges for the month of 12/20 2410.00 |
Arrear sample charges — upto 3930.00
Total 6340.00 |

| (Rupees six thousand three hundred and fourty only)

The payment shall be made through a demand draft drawn in favour of District

Environmental Engineer, TamilNadu Pollution Control Board, and Maraimalai Nagar
within € days from the letter without fail.

The receipt of this letter shall be acknowledgement,

District En%ﬁhﬂmr,

Tamil Nadu Pollution Control Board,
Maraimalai Nagar.




TAMIL NADU POLLUTION CONTROL BOARD

DISTRICT ENVIRONMENTAL LABORATORY M.M.Nagar

Report of Analysis

ROA No. 641/2020-21dated 23.12.2020.

Waﬁéﬁgri&wm District Environmental Engineer ]
| aadress of the Tamil Nadu Pollution Control Board
| sender M.M.Nagar
{ Nature and One numbers of trade Sample quantity | 2.5L
number of effluent /sewage samples
samples :
Date and Time 9.12.2020 4.45pm Date and Time of | 10.12.2020 10.00
of Sample Sample receipt at | am
Collection lab
Point of 1 | Treated Sewage (UnTreated)
| collection 2
3
j SlhG | DEE Code no SSKD 28
i Tested as per APHA
I
Lab code No | 669 22" Edition 2012
Parameters Unit ll
1 | pH@ 25°C No. | 7.66" | Electrometric method
2 Total Suspended Solids @ 105° C mg/L 21% Gravimetric method
3 BOD @27°C3days mg/L 20 . | DO meter method
4 COD ma/L 240 Open Reflux method
5 | Phosphate as Pos? mg/L 4.5 Ascorbic Acid method
6 Total Nitrogen as N mg/L 3 Colorimetric method |

i v-'-‘-’:,-
OCQ\SCIEHTI ieOfficer (Lab)”;‘}?ﬂ_1

TNPCB, DEL M.M.Nagar



Aunit of
OLYMPIA TECH PARK (CHENNA!) PRIVATE LIMITED

(CIN : U45208TN2013PTC0980266)

KSM NIRMAN
&)

BY RPAD

LR No: OGAOWA/2020-21/0101 Dated: 25" Jan 2021
To, !
The President / Chief Secretary,

Olympia Grande Apartment Owners’ Welfare Association (‘Association’),

#328, GST Road, Pallavaram,

Chennai 600043

Dear Sir,

Sub: ‘OLYMPIA GRANDE’ - Operations and Maintenance of STP’s at Olympia
Grande - To be done by Olympia Grande Apartment Owners’ Welfare Association
(‘OGAOWA’) bearing Registration number 569/16 - Withdrawal of Additional
Support extended - Intimation - Reg,

Ref: Our earlier mails, communication and discussions on the subject since date
of commencement of maintenarnce (16 July 2017) of Olympia Grande by
OGAOWA.

Greetings!

At the outset we would like to place on record that, we as a responsible ‘developer’ of Grande
project, have always been extending support in all aspects in consideration of the wellbeing of the
community,

We wish to bring to your attention that after testing and operating 2 STP’s for one vear, the entire
operations and maintenance of Grande premises went under the ambit of Association including the
collection of maintenance charges from residents on 16! July 2017. Thereafter, at the request of
the Association, we extended additional support in the- maintenance of STP’s by engaging the agency
M/s.Clar Aqua, even though the responsibility of operation and maintenance of STPs is entirely
vested with the Association and all cost / expenses incurred on behalf of the Association requires

to be reimbursed.

Registered Office @ Mo, 1, SIDCO Indusivial Sstate, Gulndy, Chennal - 600 032,
Phone : 044 - 4386 3773 /74 /75 Fax : 91 - 44 - 4356 J289 Kmail : sades@olympiagroup.in



KSM NIRMAN )
Aunit of
OLYMPIA TECH PARK (CHENNA) PRIVATE LIMITED <
(CIN U45208TN2013PTC090266)

as may be deemed fit and necessary by the Association.

We wish to also intimate that due consents (Air and Water) have been secured for the site and all
obligations in fulfilment of the conditions of operational phase vests with the community /
Association, including further renewals of consents beyond the expiry date. (Enclosed copy of the
conserits) '

gardening, and other intended utility vests with Association, which we' have been time and again .
requesting thus far but not heeded by the Association.

Hence, we look forward to the Association taking charge of the Operation and maintenance of both
STP’s latest by 15t February 2021,

Thanking You

For KSm NIRMAN, A unit of

'-'.ti \ e G ‘:\.?_ ¢
U \ &_,&MKT _{\r;;:n 03 J b }}
Authorised Signatory Q/ /

Enclosed: As above

Copy to: The District Environment Engineer, MM Nagar.
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TANHLNADY POLLUTION CONTHOLBORRD *©
; A Category. of the Industry ;

CONSENT ORDER NO. 2005133751355 DATED: 07/12/2020,

PROCEEDINGS NO.T2/TNPCR/F.28L0MMN/RL/MMN/W/2020  DATED: 07/12/2020

SUB: Tamil Nadu Pollution Control Board - CONSENT TO OPERATE  DIRECT -M/s. KSM NIRMAN
PVT.LTD. { AMALGAMATED UNIT OF OLYMPIA TECH PARK | CHENNAL] PVTLTD.) .
SN0 2 (OLD No,39/4B1 pt), 4/ 1(01L1D No.39/4B2 and 38/2B), 4/2 (OLID No.39/41B2, 18/28). 5/1
(OLL) No. 39/4B2, 38/2A and 37%/1), 5/2 (O1.1) No.39/4B2, 382A and 37/1), 6/ 1A (OLD No 3712,
36/1 and 33/2), 6/18 (OLD No.37/2, 36/1 and 33/2), 6/1C1 (DLD No.37/2, 36/1 and 33/2). 6111
(OLID No.37/2, 36/1 and 33/2), 8/1 A (OLD No.33/2A and 36:2), 22/1 (OLD No.33/2C, 36/3 and
39/3), 23/1 (OLD No.32/1&2, 36/4&5 and 37/4&5) and 24/1 (OLD No.36/6.37/6 and 32/3) in Block
No. 15, Ward No. A (as per Patta), ISA PALLAVARAM villagePallavaram Taluk and Chengalputiu
District - Consent for the operation of the plant and discharge of sewage and/or trade effluent under
Scction 25 of the Water gf’rcvcmi:m and Contral of Pollution) Act, 1974 as amended in JU8K
(Central Act 6 of 1974) - Issued- Reg.

Rel: 1. Umit's application for CTO-Direct on 28.08,2020/ 22.11.2020
2. IR.No : F28 OMMN/RL/DEE/MMN/2020 dated 16/10/2020
3. Minutes of TSC Resolution No. 184-05 Dated 24.11,2020

CONSENT 'J'OO?!&AT!’!{!p.mhy ﬁ'r_aaﬁgl'“ijm;cr-z‘:ccnun 25 00 the Warer {_I’r#_vunﬁmi_-uﬁ:(;umml..df Pollution) Act, 1974 a5
nwnended in 1988 (Céntral Act, § 6F 1974) (Deteinafier referred ta as “The Act™) und the rules and srders made (here under to

Authorised Signatory,
Mis . KSM NIRMAN PVT.LTD, [ AMALGAMATED UNIT OF OLYMPIA TECH PARK [ CHENNAL)
PVILTD.]
§.F Na.2 (OLD No.39/4B1 p) O Mo M4BT and 3821B), 442 (OLT No 394182, 3821, 541 (OLIY No,
MHARZ, 3RA2A and 311} 32 (OLD No3WARZ, 3R2A and 3701 671A (OLD No 372, 36/1 and 33020 /1B 10OLD No 3742, 3671 and
3342). /1G] AQOLD N2, 36/1 and 3372), 641101 (OLD No.37:2, 36/1 and 33/2), 81 A (OLD No 3324 and 36:2). 22/1 (OLD
No.3372¢, 36/3 ond 3943), 234 (OLD No32/1 &2, 36/4&5 and 374485 and 24/1 (OLD No.36/6,.37/6 and 32/3) in Block Na. 15,
Ward No. A {as per Pata),
ISA PALLAVARAM Village,
Pallavaram Taluk,

Chengalpats Distiet. -

Authorising the oveupier v make discharge of sewuge and /or vade ¢lMuent

wu

This is subjeet to the provisions of the Act, the rules and the orders made thers under snd the ternas and conditions mearporaste!

under the Special and General eonditions stipulated in the Consenr Order issued carlier and subject to the special condiions annesid.

This CONSENT is valid for the period ending Mareh 31, 2071
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TANHLNADU POLLUTION CONTROL ROARD

G. Gopalakrishnan

Fur Member Secretary,
Tund! Nadu Pollution Control Board,
Chennnl

o

Authonsed Signatory,

Mrs KSM NIRMAN PVT.LTD. { AMALGAMATED UNIT OF OLYMPIA THCH PARK | CHENNAT) PVT.LTD..),
KEM NIRMAN PVT L'TD,

A Amalgamated Unit of Olympin Tech Park [ Cliennai) I'vi Ll

by Tech Park. Moo L, SIDCO Industvin) Esate , Guindy., Cliean |

Proe GOM32

Capy to:

L the Commissioner. PALLAVAPURAM-Municipality, Pollivarnm Taluk, Chengalpattu District

2o The District Enviranmenal Bngineer, Tamil Nadu Pollution Control Hoard, MARAIMALA] NAGAR.
e JCEE-Momioriag, Tamal Nadu Pollution Conrrel Bouwrd, Chennui,
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CAMILNADU POLLUTION GONTROL BOARI
SPECIAL CONDITIONS ks

This consent t© operale is valid for operating the facility for the mﬂn’ufnéhmé af products (Col. 2) at the
rate (Col. 3) menti oned below. Any change in the products and its quantity has to be hrought to the
notice of the Board and fresh consent has to be abtained. ' 1w

Quantity ]‘ Unit \ f-‘—]

Sl Description

——— T e s e e S e 1

Pmd.u_c_t_w[}etails

Residential Complex 6 Towers of Block | 100193.55 [samtRs |

A B, D E&F(EWS) of B+S+11 Floors | I
Configuration and one Club House Block of \ !
B+S+4 Floors Configuration for 744 Dwelling

| . By-Product Details e i i l i A |

---------- e

Totermediate Product Detalls FE S

g L A s e

k 1 Nil i 0 ._.,.__..._-_,____.._..__L._..... ’ B ot

This consent 1o operate 15 valid for o erating the facility with the below mentioned permitted outlets
for the discharge of sewnge/trade cffluent. Any change in the outlets and the quantity has W0 be
brought to the notice of the Board and fresh consent has 10 be obtained.

e e o et A i s i — ————
i

| Outlet No. Il)escriptitm of Outlet Maximum daily discharge Puint of disposal
| in KLD k .
fobdilshmnen e e e e et e

“Tollet Flushing -
178KLD, CMWSSB
Sawer - 185KLD,

Eiﬂuhnlmt_. T ; B Sewn ¢
Gardening - 20.0KLD.
Evaporation LosS -

[ 1, ' Treated Sewage
200KLD .. ’

TEfMuent Type : Trade Efftuent R
The effluent discharge shall not contain constituents in eacess of
hereundet.

3 !"\i'!"‘hl"\'"lf‘li‘b (BT AT R

g

i
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TAMILNADY POLLUTION CONTROL BOARD

St parameters | Unit TOLERANCE LIMITS - OUTLETS -Nos | i
i l Sewage Trade Effluent |
e L |_lo o | |
phl 5510 i
i 2 TTemperature oC -1 _ ;
! a 3, |Particle size of Suspended |- B e !
| [ S | solids R
_ [Total Suspended Solids | 3
3.0 [Towl Dissolved solids mg/l -
fingrgac) .
6. |Oil & Grease mg/l -
7. [Biochemical Oxygen mg/l 20
Demand (3 days at 270C)
8, |Chemical Oxygen Demand  [mp/l “
9, |Chlotide (as C1) me/l Ji -
i, {Sulphates (as SO4) mg/l .
11, [Total Residual Chlorine g/l - |
: 12, (Ammonical Nitrogen (as Ny |mg/l —
| 3. [Total Kjeldahl Nitrogen (as 1i1g}] -
. | ree Armnonia (us NH3)  mgdl - — ]
[ e Ash mg/! - |
Lo, Mercury (as Hy) mg/ - i .
17, {Lead (as Pb) mg/] 5 ;.
18, [Cadmiom(us Cd) _mg/l -
19, [Hexavalent Chromium (as g/l .
Crio),
|| Towl Chromium (as Cr) mg/l .
21, [Copper (as Cu) - mgdd -
| 27, |zine (as %) ' mg/l S
23, [Selenium (us Se) g/l -
24, [Nickel ¢us Ni) mg/l -
| 25, |Boron (as ) mg/l - '
26, Percent Sodium % - )
27, |Residual Sadium Carbonate |mg/) " K |
|28, Cyanide (as CN) g/l - I
L. 24, Fluoride (as F) mg/l
30, [Drssolved Phosphatesus Py mg/l i bt
| 31, |Sulphide tas 5) mg]
12, |Pesticides mp/l -
33, [Phenolic Compounds (as - {mg/l -
leaHs0H)
34, |Rudipactive materials a) mniceo w
L AIpha etiers curie/ml
35, |Rodionctive materinls ), NHero -
| Betn comtters cune/nl e : g
36 |Fecal Coliform MPN/10Um] |- 3 '

4. Al units of the sewage and Trade effluent teatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in 81 Na.3 above or o achieve the zevo liguid
ischurge of effluent as applicable,

POLLUTION PREVENTION PAYS
4
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0,

salt fromethe system which shall be reused in the process i

B T

2t
n:w-ns—-u-n-...-._-.. Q,
‘mﬁ

LT |

The occupier shall maintain the Eleciro Magnetic Flow Meters/water Melers'installed at thic inlet of
the water supply connection for each of the purposes mentioned helow (or assessing the quantity of
water used and ensuring that such meters ave easily accessible for inspection and maintenance and for
other purposes of the AL,

& Industrial Cooling, Spraying in mine pits or hoiler feed.

b. Domestie purpose.

¢ Process,

The occupier shall maintamn the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the At
Log boak for cach of the unit operations of LTP have to be maintained 10 reflect (he warking
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed 1o nssess
effluent quantity and the same shall be furnished for verification of the Board officials during
mspection., '

* The occupier shall at his own cost get the samples of effluent/surface watet/ground water collected in

and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased efflucng
discharge and result in violation of the standards mentioned in S1. No.3 above shall be reported 1o the
Member Secretary / Joint Chiel Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently hy
Post with full details of such upset condition,

The oceupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The oceupier shall be liable for action as
per provisions of the Act in case of non com pliance of any order/dircctions issued.

The oceupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.
The ocoupier shalliensure that there shall not be any discharge of effluent cither treated or untreated

into storm water drain at afty point of time.
In fhe:i cise of zero liquid discharge of effluent units, the oceupier shall adhere the following conditions
aglgid under, - IR , - '

i). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /
treated effluent on land or into any water bodies either inside or outside the premises atany point of
tifrie.

ii) The occupier shall Operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all 1imes and ensure thut the RO
permeate/Evaporator condensate shall be recyeled in the process and the final RO reject shall be

. disposed off with the reject management system ensuring zero liquid discharge of e¢fftuents i the

premises.

1ii) The occupier shall opetate and maintaip the reject managenient system effectively and recover the
Frcusahlc or shall be disposed off as 7P

sludge.

iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall siop s

praduction and operations forthwith and shall be reported Lo the Member Secretary/Joint Chief

Environmental Engineer-Monitoring and the cnnccch District/Assistant Environmental Engineer of

the Board by e-mail immediately and subsequently by Post with full details of such upsel condition.

v) The occupier shall restart the production only afler ascertaining that the Zero discharge treatment

system can perform effectively for achieving zero discharge of effluents.

Additional Conditions:

> ;
o
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; i
I. The unit shall ensure that Residents Welfare association shall apply for fresh consent to operate for il
the common utilities which inchides Sewage Treatment Plants, DG sets Organic Waste Convertor, ete sty
under lh]c Water (P&CP) Act, 1974 and Air (P&CP) Act, 1981 as per the B.P.Ms. No.65 dated e
2701 1/2019.

2. The unit shall comply with the direction of the Hon’ble NGT (87) in QA No, 53 of 2020 and
direetion of the Hon'ble High Court of Madras i WP No. 12687 of 2020 from time to fime.

3, The:unit shail comply Svith the conditions sti ulated in the Environmental Clégrance issued from
SUIAA TN vide Letter No.SEIAA/TN/E 453/EC/8(s)/145/20 L1 Dated 16:04.2013, and. vide Letter
No.SETA A-TN/F-453/KPM/8(a)/EC-145-Amdt/201 | Dated 24.02.2015." "~ o '

4. The unit shall operate and waintain the Sewage Treatment Plants af‘ﬁdiam_iﬁl.,hn'dggominutmsly- 80 08
to sutisty the standards presoribed by the Board and shall ensure that the treated sewage is utilized for
Toilet Flushing and for gardening and greenbelt development, and the remaining:shall be disposed
through Pallavaram Municipality Underground Sewernge system, e etz

3. The unit shall ensure that the EMFMs provided at the inlet & outlet of STP.-arc--muintui'ncd-pmpcrly
and shall ensure that the log books are maintained for the same. b il s

6. The unit shall ensiire that the Energy meters shall be provided to'the 8TP and are maintained
properly and shall ensure that the log books are maintained for the swme = -

7. The unit shall operate the ultra filtration system and the treated sewage miy be utilized for toilet
(ushing after meeting the required standards. :

8. The unit shall maintain the UV disinfection system provided for disinfection of the treated sewage.

9. The unit shall provide organic waste converter to handle the: biodegradable waste immediately and to
utihize the manure for gardening purposes and shall comply with all the provisions of the Soli Waste

Management Rules 2016, .

0. The unit shall comply with the provisions of the Hazardous and other wastes (M&TBM) Rules
20106,

11, The unit shall remit the Environmental compensation if any levied by the Tamil Nadu Pollution
Control Board for the non compliance of the provisions of the Water (PGECP) Aot 1974 and the Air

(P&CP) Act 1981, )

12, The unit shall not use “Use and throwaway plastics™ such as plastic sheets used for food wrapping,
spreading on dining table ete., plastic plates, plastic coated tea cups, plastic tumbler, water pouches

und packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the

industry premises. Instead unit shall encourage use of cco friendly alternative guch as banana leaf,

arecunut palm plate, stainless stoel, glass, poreelain plates/cups, cloth bag, jute bag ete.

G. Gbp&la‘kr-ish-r&anﬁ%%"n‘wm;
o, . Yor Member Secretary,
et g Tamil Nada Pollution Control Bowrd,
" ' Chennai

POLLUTION PREVENTION PAYS
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TAMILRADY POLLUTION CONTRUL BOARD :
GENERAL CONDITIONS

1, The oecupicr shall make an application along with the prescribed consent fee for grunt of renewal of

consent at least 60 days. before the date of expiry of this Consent Order along with all the required

;I p?ﬁucniurs ensuring that there is no change in Production quantity and change in sewage/Trade
- effluent, '

This Consent is issued by the Board in consideration of the particulars given in the application, Any
ch:m_gc or alteration or deviation made in aclual practice from the particulars furmished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
ol the Act and to make such variation as deemed fit for the purpose of the Act, i
i The consent conditions imposed in this order shall continue in force until revoked under Section

27(2) of the Act.
9, After the issue of this order, all the 'Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Aet, 1974 as amended stands defunct,
The ogeupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence,
fr. The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
eyuipments 1o maintain compliance,

a2

n

1 The oceupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time,

8. The oceupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

9. The solid waste such ag sweepings, wastage, package, empty containers, residues, sludge including

that from air pollution control equipments-collected within the premises of the industrial plant shall be
collected in an earmarked aren and shall be:disposedic iperly.

ok e 1, The oecupier shall golleet, treat the solid wastes hike food Maste, green waste generated from the
)y canteen and convert inlo organic compost, 0L '
1. The occupier shall segrepate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules. 2008,
12, The accupier shall maintain good house-keeping within the factory premises.
13, All pipes, valves, sewers and drains shall be leak proof. Flaor washings shall be admitted into the
trade efffuent collection system only and shall not be allowed 1o find their way in storm draing or open
T argas,
14, The oceupier shall ensure that there shall not be any diversion or by-pass of trade efMuent on land or
inlo any water sources.
_ 1s. The ocvupier shall ensure that solar Evaporation pany shall be constructed in such 4 way that the
bottom of the solar pan is at least | m above the Ground level (if applicable).
6. The oceupier shall furnish the following returns in the prescribed formats to the concerned Disieiel

olfice regularly.

) Monthly water consumption returns of cach of the purposes with water meter readings i Form-l on
or before Sth of every month. Ty

b) Yearly return on Hazardous wastes generated and accumulated for the period from Ist April 10 31st
March in Form-4 before the end of the subsequent 30th June of every year (if applicable),

¢) Yearly Environmental Statement for the period from 1st April to 318t March in Form ~V before the

end of the subsequent 30th September of every yoar(if applicable),

17, If applicable, the oceupier has to comply with the provisions of Public Liability Insurance Act, 1991 (o
provide immediate relief in the event of any hazard to human beings, other living creatfines/plants and
properties while handling and storage of hazardous substances,

18, The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

19. The issuance of this Consent does not convey any property right in either renlgcrsmml properly or any
exclusive privileges, nor does it authorize any injury to private property or Government property or

any invasion of personatrights nor any infringement of Central, State laws or regulation.

et e . L T, ey e



20,

21,

- whole or in part) the Board shall, af \“mgiﬂ&{hegwéﬂakrﬂh;géﬁw ) ?.'!T‘{ eu o n, mw o
P! .

,varied,

The occupier shall forth with keep the Board informed of iny accident of unforeseen act or event of
any poisonous, noxious pr polluting matter or emissions are being discharged into stream or well or air
as aresult of such discharge, water or ajr is being polluted,

I due to any technologicyl improvements or otherwise the Board-is of

opinion that.all of any.of the,
conditions referred to above requd; e

any of such conditions and thereu the ap

icant an
icant shall -Be:e?:}; _ Py Wi ;
% ) nagement, | hg‘r_:()c!:.u]p i-er.'.r_.n:;f the ﬂew
nder Water (Prevention and C utol of Pollution) Act, 1974, ©
der W o i ﬁaéhi ent immediately and got

In case there is any change in
munagement shall file fresh s lication
a4s amended in Form-1f a!ong;\g?ﬂf vt ents
the necessary umendment with renewal of consent order, :
In case there is any change in the name of the company alorio,
g:levun.t-dr;c-umm ts immediately and et the necessary amendm

odrd, - ' 7

The occupier shall display this consent order granted to him in E#pmmimdﬁi'ﬁince for perysal of the
inspecting Officers of this Board, g A B TR

Ui -shall inform the_-.snmc‘ﬁﬂ.’;. :
"';.fdr.gsiﬁiange of name from the

G. Gopalakrishnan:
Fﬁr ﬁlmbgr gpgrel,;r‘)',".. T
Twmil Nadu Poltution Conirol Board,
3 Chennul
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LLUTION

TAMILRADH PO

CONSENT ORDER NO, 2005233751355 DATED: 07/12/2020,

PROCEEDINGS NO.T2/INPCB/F.2810MM N/RL/MMN/A/20200 DATED: 07/12/2020

SUB: Tamil Nadu Pollution Control Board ~CONSENT TO OPERATE ~DIRECT ~M/s, KSM NIRMAN
PVT.LTD. [ AMALGAMATED UNIT OF OLYMPLA TECH PARK [ CHENNAI) PVT.LTD,,] .
§.F.No. 2 (OLD No.39/4B1 pt), 4/1(OLD No.39/4B2 and IRI2B), 4/2 (OLD No.39/4132, 38/21), 571
(OLD No. 39/4B2, 38/2A and 37/1), 5/2 (OLD No.39/4B2. 38/2A and 37710, 6/1A (OLI) No.37/2,
36/1 and 33/2), 6/1B (OLD No.37/2, 36/1 and 3312), 6/1C1 (OLD No.37/2, 36/1 and 33/2). 6/1D1
(OLD No.37/2, 36/1 and 33/2), 8/1A (OLD No.33/2A and 36/2}, 22/1 (OLD Na.33/2C. 36/3 and
39/3), 23/1 (OLI) No.32/1&2, 36/4&5 and 37448 5) and 24/) (OLD No.36/6,37/6 and 32/3) in Block
No. 15, Ward No. A (as per Patta), ISA PALLAVARAM villagePallavaram Taluk and Chengalpatty
District - Consent for operation of the plant and discharge of emissions under Section 21 of the A
(Prevention and Control of Pollution) Act. 1981 as amended in 1987 (Central Act 14 of 1941

~lssued- Reg,

Ref: 1. Unit’s application for CTO-Direct on 28.08.2020/ 22.11,2020
2. 1R.No : F.28 [OMMN/RL/DEEMMN/2020 dated 16/10/2020
3. Minutes of TSC Resolution No. [84-05 Dated 24.11.2020

i
(EEY,.

: '.'_'-.lfﬁii'srwfr"}'q."('_.‘ir"'ERA‘l"_.E_.ig__hemﬁy:mt_c_d under Section 21 oftl M{{’m%mm and Control of Pollution) Act, 1981 4s

“wmended in 1987 (Ceatral Act 14 of 1981) (hereinafier reforrod to a8 “The Aot™) and (e rules and orders made there under 1o

Authorised Signatory, :
M/s . KSM NIRMAN PYTLTD { AMALGAMATED UNIT OF OLYMPIA TECH PARK [ CHENNAL

PVT.LTD.,)

5.1 No.2 (OLD No 394181 pt), 4/1(0LD No 39482 and 3B/2B), 472 (OLD No.39MB2, 3828, 5/1 (OLD No.

39482, 38/2A and 37/1), /2 (D11 Mo 394’4!?:2, 3824 and 37/1), 6/1 A (OLID No.32/2, 36/1 and 33/2), 6/18 (OLD No.37/2. 361 and

33/2). 61C1 (OLD No, 322, 36! wnd 33/2), 64101 (OLD No.37/2, 36/ and 33/2), /1A (OLD No.332A and 362 ) 221401
Nio.33/2C, 36/3 and 39/3), 2341 (OLD No. 32/ 142, 36/4&S and 37M4& Sy and 24/1 (OLD No.36/6,37/6 and 3273) in Black No |5,

Ward No. A (as per Pulil?}. )
ISA PALLAVARAM Village.
Pallavaram Talak,

Chengalparta Digirict,

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Ares as nofified by the Government snd 10

make discharge of emigsion ftom the stacks/chimneys,

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditfons incorparated
under the Special and General conditions stipulated in the Consent Order issued carlicr and subject to the special conditions annexed

This CONSENT is valid for the period ending March 31, 2021

[ finipeti
S e
r For Member Scerelary,
Tamil Nadu Pollution Contral Ilgard,
Cheanal £

G. Gopalakrishna I St mmays
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TAMILNADU POLLUTION CONTROL BDARD

To

Authorsed Signatory,

M5 KSM NIRMAN PYT.LTI. | AMALGAMATED UNIT OF QLYMPIA TECH PARK [ CHENNAI] PYT.LTD. ],
KSM NIV AN PYT.LTD, oot ago

A Amalgamated Unit of Olympia Tech Park [ Chennai] PviLud.,
()lym;pia Tech Patk, No.1, $IDCO Indusirial Hsue , Guindy, Chennai,
Pin; 600032

Cupy to

I the Commissiongr, PALLAVAPURAM-Municipulity, Pallavoram Taluk, Chengalpatts District |

2. The District Environmental Engineer, Tamil Nudu Pollution Control Bourd, MARAIMALAL NAGAR.
3. The JCEE-Monitoring, Tamil Nudu Pollvtion Contrel Board, Chennal.

4, File
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TAWMILMADU POLLUTION CONTRO! BOARD
SPECIAL CONDITIONS

. This consent o aperate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

| 81, Description Quantity Unit |
[No. S By S ]
L Product Details R O T S ;
1. | Residential Complex with 16 Towers of Block 100193.55 ' SQMTRS |
A B, D, E &F (EWS) of B+8411 Floorg !
Configuration and one Club House Block of ' :
B+S+4 Floors Configuration for 744 Dwelling { i
Units in a total built up area of } - | |
o BY-Product Details -
ERE o
Intermediate Product Details
1, | Nl [0 !

2. This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures andfor stack. Any change in the emission source/control
mcasurcs/chanfe i stack height has to be brought (o the notice of the Bourd and fresh

consent/Amendment has 1o be obtained.
I Point source emission with stack : l
Stack | Point Emission Source Air pollution Stack height | Gaseous Discharge '
No. e | Control mgasures | from Ground |in Nm3/hr
: AP MR UM ey Leyelinm [
1 |DGSET«250KVA | Acoustic 3 850 1
Mt enclosures with
|stack
2 DG SET - 180 KVA Acoustic 3 700 '
enclosures with
stack ~ .
+3 | DG SET-160 KVA Acoustic 3 580
enclosures with
2 , - ~ stack SO }
4 " I DG SET -160 KVA Acoustic 3 580
;5 enclosures with
: : stack
1 Fugitive/Noise emission :
Sk Fugitive or Noise Emission | Type of emission Control
No.  |sources e IEASUTes —_—
1. | DG Set - 250 KVA™ + 180 | Noise Acoustic
KVA' + 160 kVA*2 Enclosure |
3a). The emission shull not contain constituents in excess of the toletance limits as Jaid down hcm-cund gri
ISI- |Parame1t_3r Unit ’Tolcrance limity Stacks i
Annexure enclosed if applicable, -

3.(b)  The Ambient Air in the industrial plant area shall not contain constituents in excess of the tlerance
limits prescribed below. :

»
-
Ly

FREAE & LI'aaai) sywryare ¢ BL e} by ALy

e e T AT T RV T T I Ty oy




3o

6,

L =

g
' TAMILNADY POLLUTION CONTROL BOARD
SL Pollutant | Time wWeighted TUnn | Tolerance Limits i
N Axeeige Industrial, Ecologically
| Residential, Sensitive Aren
Rural and other |(notified by
[ o aren Central Govt,)
l! Lo Bulphyr Diexide Annusl, | microgram/m3 50 20
(§02) : 24 hours - microgram/m3 , 80 80
r 2. INitoget Dioxide | Annual micrograny/m3 40 30
(NO2) 24 hours microgram/m3 80 80
3 Particulate Matter | Annual microgram/m3 60 60
(Size Less than | 24 hours microgram/m3 100 100
_ 10 micra M) or
i PMI0Q A
14, Particulate Matter | Annual microgran/m3 40 40
i (Size Less than |24 hours microgram/m3 60 - 60
| 2.5 micro M ) or
| Lol 1
‘5‘ Ozane (03), Annusl 8 Hours 100 100
_ -1 24 hours : 1 Hour 180 180
SLo [Pollutant Time Weighted | Unit __Tolerance Limits
No. 1 Avernge Industrial, Ecelogically
| Residential, Sensitive Aren
! ] Rural and other |(notified by
. o _ | area . |Central Govt.)
l6. f Lead (P'b) Annual microgram/m3 0.5 0.5
g 24 hours microgram/in3 1.0 ].0
s Catbon 8 Hours miligram/m3 02 02
L IMonoxide (€O} |1 Hour miligram/m3 04 (4 .
; Ammonia (NH3) | Annual microgram/m3 100 100
‘ 24 l;m_;m i microgram/im3 a 400 400
P: Benzene (CGHG} “L Annal Ti¢rogram/m3 5 5
110, 1Benzo(O) Pyrene | Anmial nanogfam/im3 01 01
f . {131‘[}")7"-‘ . ; i 3 ' -
] ~partieulate phuse
! only - il
‘Ii. Arsenic (As) Annual nanogram/m3 06 | 06
12, _|Nickel (Nt el ADDUAL nanogram/m? 20 20

The Ambient Noise Level in the indusirial plant area shall not exceed the limits prescribed below:

iLimits in L.eq,-dB(A) Il)ay Time Night Time
f_f{gsiduq{ ialArea ] 85 _ 45 )

All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in 81, No.3 above,

The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pellution control equipment or change the raw material or manufacturing process resulting in
change in guality and/or quantity of emissions without the previous written permission of the Board.
The oceupier shall maintaik log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution contro]lsystanm;to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.
The vecupier shall at his own cost get the samples of emission/airmoise levels collected and analyzed
hy the TNPC Board Laboratory once in every 6 months/onee in a year/periodically for the parameters
its preseribed,

POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

Any upset condition in any of the plants of the factory which is likely to result in ereased emissions
and result in violation of the standards mentioned in SEN0.3 shall be reported to the Member
Secretary / Jomnt Chief Banvironmental Engincer-Monitoring and the concernod District/A ssistant
Environmental Engineer of the Board by c-mail immediately and subsequently by Post with full
details of such upset condition,

The occupier shall always comply and carryout the order/directions issued by the Board m this
Consent Order and from time to time without any negligence. The occupier shall be liable for action us
per provigions of the Act in case of non compliance of any order/directions issued.

Special Additional Conditions:

The unit shall install the approved retrofil emission control device/equipment with at least 700,
Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unit shall he shift to gas based generators within the time frame preseribed in the
potification No. TNPCB/Labs/DD(LI021S1:2019 dated 10.06,2020 issued by TNPCH,

Additional Canditions;

I. The unit shall ensure that Residents Welfare association shall apply for fresh consent o operate for
the common utilities which includes Sewage Treatment Plants, DG sets Organic Waste Convertor, ete
under the Water (P&CP) Act, 1974 and Air (P&CP) Act, 1981 as per the B.P.Ms. No.65 dated
2741172019,

2. The unit shall comply with the direction of the Hon’ble NGT (SZ) in OA No. 53 of 2020 and
direction of the Honble High Court of Madras in WP No. 12687 of 2020 from lime 10 time.

3. The unit shall comply the conditions stipulated in the Environmental Clearance issued [rom
SEIAA.TN vide Letter No, SEIAA/TN/F.453/EC/8(a)/145/201 | Dated 16.04.2013 and vide Letier
No.SETAA-TN/F-453/KPM/8(a)/EC-145-Amdt/2011 Dated 24.02.2015.

4, The unit shall maintain the stacks attached to DG Sets and ensure that the emission satisfy the
Ambient Air Quality / Emission standards prescribed by the Board,

5. The unil shall continue to develop greenbelt within the premises,

G B | A
- G, Gopalakrishnan Sz,
TR e Mmbier Seerctary,
CTamil Nadu Pollution Cantrot Board,
S Chennad

o
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10.

GENERAL CONDITIONS

The oceupier shall make an application along with the preseribed consent fee for grant of renewal of
comsent al least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no chunge in production quantity and emission,

This Consent is given by the Board in consideration of the particulars given in the application. Any
change ot alteration or deviation made in actual practice from the particulars fyrnished, in the
application will also be ground for reviewtvaristion/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Acl.

After the issue of this order, all the *Consent 10 Operate’, orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 us amended stands defunct.

‘The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall

record the details of the observations and instructions issued to the unit at the time of ingpection for
adherence.

The oceupier shall provide and maintain an alternate power supply along with separate energy meter

for the Alr Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The oecupier shall provide all facilities to the Board officials for collection of saples in and around
the fuctory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising oul of the operation of the ait pollution control equipment shall also be
treated i a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control ¢ uipments, location of ingpection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate getion 1o bring down
the emission within the limits preseribed by the Board.

if applicable, the occupier has 10 comply with the provisions of Public 1iability Insurance Act, 1991 1o
provide immediate reliel in the event of any hazard to human beings, other living creatures/plants and
properties while bandling and storage of hazardous substances.

The issuance of this cénsent does not authorize or 4pprove the construction of any physical structures

or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands,

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State {aws or regulation.

The oecupier shall forth with keep the Board informed of any dccident of unforeseen act or event of
any peisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being pollutéd.

If due to any technological mprovements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as s0
varied.

In case there is any change in the constitution of the management, the occupier of the new
manugement shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-1 alongwith relevant documents of change of management immediately and get the
necessary amendment with re newal of consent order.

I case there is any change in the name of the compuny alotie, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the

Board, %
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TAMILNADU POLLUTION CONTROL BOARD

149 The oceupier shall display this consent order granted to him in o prominent place for perugal of the'
mspecting Officers of this Board. :

G. Gopalakrishnan &

e

Fur Member Secretary,
Tamll Nado Pollution Contral Board,
Chennui

T
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S Enviro services . G
) : 4
Santhome Enviro services. f
Ao p
e TS NABL (ISO / IEC 17025:2005) Accredited &
R ] i (A CONSTITUENT BOARD OF QUALITY COUNCIL OF INDIA) |
ISO 9001:2015 Certified Laboratory ot o T ortda
L4/2, East Avenue Road, (Near SBI) Korattur, Chennai-600 080 :
Ph : 044 - 42181525 | Mob: 97381530069
Email ID: santhomeenviro@gmail.com | Website www.santhorneenvirolah.in
[ ~ TEST REPORT T
| Sample. Ref No_: SASAV/184/10 Report No. 1 126/10 N RN
Customer Name:M/s.Clar Aqua Engineering Services pvt Ltd., Report Date 24.10.2020 T
Address * No.13, 2" Maln Road, Page: 1 of 1
New Colony, Chrompet,
Chennal-600 044
Sample Description . Sewage Water Recelved On 120.10.2020
Sample Drawni By/ Date  : Customer /20.10.2020 _ .
Customar's Referance  : Letter Dated on 20.10.2020 Commenced On - 20.10.2020
Sample Mark . : 8TP Treated Water -AG Completed On . 24.10.2020
Sample Location : Olympla-Grande
Sl Tolerance limits for Treated TEST METHOD
No PARAMETERS UNITS RESULTS Outlet as per CPCB ;
1| pH value at 25°C - i .51 651090 APHA 23"Edn 2077
ot 4500 H'B
2 Total Suspended Solids mg/l g0 20 1S:3025; P.17;1984:R.2012
3 | cop mol T 300 50 APHA 23"Edn 2077
5220 B )
4 | BOD at 27°C for 3 days mg/l 4.0 10 IS: 3025 P 44 1993 R, 5009
5 | Oll & Grease mgll <1.0 10 1S 3025 P 39 1991 R.2009
6 Total Nitrogen as N mg/l 3.0 10 18:3025 P 34 1988 R 2000
7 | Ammonical nitrogen as NH4 - mg/l 'BDL 50 18:3025 P.34 1988 R 2009
H e -{DL=1,0)
BDL= Below Detectable Limit; DL=Detection Limit
End of Report
for SANTHOME ENVIRO SERVICES
""" Verified & AU:ho‘rlz'- '-'By

M.Merla Frank Omer - Qu lity Manager
NOTE: 1. Tesl resulls shown In this tesl report refale only to the items tested,

2. This test report shall not be reproduce anywhere except In full and in same format without the
Approval of the laboratory

3.Unless informed by the customer the test items will not be retained for more than 10 days from
. The date of issue of test report (exceptional for Microblology and wastewatsr for which relaining lime 7 days,)




TEST REPORT - MICROBIOLOGICAL EXAMINATION

Sample Ref No. ; SASM/184/10

_ReportNo, : 126/10
Report Date' : 24,10.2020
Page; 1 of 1

Tolerance limits for
Sl PARAMETERS UNITS RESULTS Treated Outlat as per PROTOCOL
No NGT
MICROBIOLOGICAL EXAMINATION
1 Faecal Coliforms MPN / 100ml 30 100 IS'.162_2-1'981 Amd.4 RA 2009
N

End of Report

MPN- Most Probable Number,NGT= National Green Tribunal

for SANTHOME ENVIRO SERVICES

" Verified & 22: uj%:mriza&%y

M.Marla Frank Omer - Quality Manager

NOTE: 1. Test resulls shown In this test report relate only lo the items tesled.
2. This test report shall not be reproduce anywhere except in full and In same format without the
Approval of lhe laboratory
3.Unless:informed by the cugtomer the test itams will not be retained for more than 10 days from
The date of Issue of test report (exceptional for Microbiology and wastawater for which retalning time 7 days.)
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Santhome Enviro services
ABL 150] €0 7025209 ncoranes

OUNCIL OF INDIA)

ISO 9001:2015 Certified Laboratory

L4/2, East Avenu

e Road, (Near SBI) Korattur, Chennai-600 080
Ph : 044 - 42181525 / Mob: 9
Email ID: santhomeenviro@gmail.com | Website ; www.santhomeenvirolab.in

791530069

JESIREPQRT . il
|_Sampla RefNo_: SASMI/185/70 Report No. - 127710 iSei—
Customer Name:Mis.Clar Aqua Engineering Services pvt Ltd., Report Date :24.70.2020 o

Address : No.13, 2" Main Road, Page: 1 of 1
New Colony, Chrompet,
Chennal-600 044
Sample Description : Sewage Water Received On 120.10.2020
Sample Drawn By/ Date Customer /20.10,2020 .
Customer's Reference : Letter Dated on 20.10.2020 Commenced On - : 20.10.2020
Sample Mark ! UF Treated Water -A9 Completed On 1 24,10.2020
Sample Location : Olympla Grande A L
SI. : ' [ | Tolerance limits for Treated TESTMETHOD |
No PARAMETERS UNITS RESULTS Qutlet as per CPCB '
1 | pH value at 25°C - " 778 8.5t09.0 APHA 28™Edn 2017
4500 H'B
2 Total Suspended Solids mag/l <1.0 20 18:3025: P.17:1984:R 2012
3 | Cop mg/l 10.0 50 APHA 23Edn 2017 |
, 5220 B )
4 | BOD at 27°C for 3 days ‘mg/l ‘BDL 10 IS: 3025 P. 44 1883 R_ 2009
(DL=2,0)
5 | Ol & Grease mg/l <1.0 10 IS 3026 P 3G 1991 R 2009
"6 | Totel Nitogen as N mgi BOL 10 1573025 P.34 1966 R 2005 |
(DL=1.0) .
7 Ammenical nitrogen as NHz - N mg/l BDL 5.0 1S:3025 P.34 1888 R 2009 [
o I s (DLFE1.0)
BDL= Below Deteclable Limit; DL=Detection Limit AT
t ' ____End of Report
for SANTHOME ENVIRO SERVICES %

&,
<
le]
-

e Ve-rm"a-d&Authcrjz_ad-:-gy
M.Maria Frank Omer - Quality Mar

NOTE: 1.
2. This testreport shall not be ré
Approval of the laboratory

Test resulls shown In this lesi

3
|
|

report relale only 1o the ifens tested,
produce anywhere excepl In full and In same format without the

3.Unless informed by the customer the tesl items
The date of Issue of test report (exceptional

will not be retained for more

than 10 days from

or Microbiology and waslewater for which retaining time 7 days.)



Sample Ref No. © SASAN/185/10

TEST REPORT - MICROBIOLOGICAL EXAMINATION

Report No. 127710
Report Date : 24.10.2020

Page;.1 of 1
Tolerance limits for

Sl. PARAMETERS UNITS RESULTS Treated Qutlet as per PROTOCOL
No : NGT |

MICROBIOLOGICAL EXAMINATION ’
1 Faecal Coliforms MPN / 100mI Absent 100 18:11622-1981 Amd.4 RA 2009

' ___End of Report
’ MPN- Most Probable Number,NG T= National Green Tribunal

- for SANTHOME ENVIRO SERVICES

" Verified & Authoﬂzég;
M.Maria Frank Omer - Quality Manager

NOTE: 1. Test results shown In thls test report relate only to the items tested,

2. This test report shall not be reproduce anywhere except In full and in same format withoul the
Approval of the laboratory

3.Unless Informed by the customer the tgsl |

tems will not be retalned for more than 10 days from
The data of issue of test report (excepl

onal for Microblology and wastewater for which retaining time 7 days.)




Santhome Enviro services

#? '
be ¢S NABL (ISO / IEC 17025:2005) Accredited &
A (A CONSTITUENT BOARD OF QUALITY COUNCIL OF INDI1A) ', EB
ISO 8001:2015 Certified Laboratory s g
L4/2, East Avenue Road, (Near SBI) Korattur, Chennai-600 080 _ =
Ph : 044 - 42181525 / Mob: 9791530069 ‘
Email ID: santhomeenviro@gmail.com | Website : www.santhomeenvirolab.in | S
N |
TEST REPORT
Sample Ref No : SASMW/188/10 Report No. 1 128/10 -
Customer Name:M/s.Clar Aqua Engineering Services pvt Ltd., Report Date ©24.10.2020
Address : No.13, 2" Main Road, Page: 1 of 1
New Colony, Chrampet, '
Chennal-600'044 _ )
Sample Description : Sewage Water Recelved On 1 20.10.2020
Sample Drawn By/ Date  : Customer /20.10.2020 X ,
Cuslomer's Reference . Letter Dated on 20.10.2020 Commenced On 20.10.2020
Sample Mark . STP Treated Water —F1 Completed On 1 24.10.2020 -
Sample Location ; Olympia Grande
Sl ' | Tolerance limits for Treated TEST METHOD
No PARAMETERS UNITS RESULTS: | Outlet as per CPCB
1 | pHvalue at 25°C - 17,60 661000 APHA 23"Edn 12017
. 4500 H'B
2 | Total Suspended Solids mgfl 12.0 20 18:3025: P.17:1984:R 2012
3 cop mgl 410 50 APHA 23°Edn 2017
- 52208 P
4 BOD at 27°C for 3 days mafl 6.0 10 IS: 3025 P. 44 1993 R, 2009
5| O & Grease mgh <10 10 1S 3026 P.36 1997 R.2008
]
3] Total Nilrogenas N T mg/l T 10 1S:3025 P.34 1888 R.2009 |
7 | Ammonical nitrogen as NHy - N’ i Mg/l 3.0 50 | T15:3025 P 34 1988 R 2008
|

o
!
.__End of Report }

for SANTHOME ENVIRO SERVICES

 Verified & Authorized By
M.Maria Frank Omer - Quality Manager
NOTE: 1. Tastresults shown in this test report relale only lo the items tested.

2. This test report shall not be reproduce anywhere except in full and in same format without the
Approval of the laboratory

3:Unless Informed by the customer the test items will not be retained for more.than 10 days from
The date of issue of lest report (axceptional for Microblology-and wastewater for which retaining time 7 days.)




TEST REPORT - MICROBIOLOGIGAL EXAMINATION i

Sample Ref No. : SASM/186/10 ReportNo. : 128/10 i
. Report Date : 24.10.2020
Page: 1 of 1 §
Tolerance limits for
S, PARAMETERS UNITS RESULTS Treated Outlet as per PROTOCOL
No NGT
MICROBIOLOGICAL EXAMINATION
1 | Faecal Coliforms MPN /100ml 40 100 1S:1622-1981 Amd.4 RA 2009
|
End of Report

MPN- Most Probable Number NGT= National Green Tribunal
for SANTHOME ENVIRO SERVICES

Verified & Authorized By
M Maria Frank Omer - Quality Manager

NOTE: 1. Tesl results shown:in this test report relale only lo the:items tested.
2, THis test report shall not be reproduce anywhere excapt In full and in same formal without the
Approval of the laboratory
3.Unless informed by the customer the test items will not be retained for more than 10 days from
The date of issue of test report (exceptional for Microblology and wastewater for which relaining time 7 days )
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Santhome Enviro services

NABL (ISO /IEC 17025:2005) Accredited &
(A CONSTITUENT BOARD OF QUALITY COUNCIL OF INDIA)

SAS

ISO 9001:2015 Certified Laboratory

L4/2, East Avenue Road, (Near 8BI) Korattur, Chennai-600 080

Ph : 044 - 42181525 / Mob: 9791530069

Email ID; santhomeenviro@gmail.com | Website : www.santhomeenvirolab.in

-~

o ; TEST REPORT el
Sample Ref No : SASMWS7/10 Report No, 1129710
Customer Name:M/s.Clar Aqua Engineering Services pvt Ltd,, Report Date 1 24.10.2020
Address : No.13, 2" Main Road, i"age: 1cf 1
New Colony, Chrompet,
Chennai-600 044

Sample Description : Sewage ‘Water Received On 120.10.2020
Sample Drawn By/ Date  : Customer /20.10.2020 o ’
Customer's Referenice  : Latter Dated on 20,10.2020 Commenced On : 20.10.2020
Sample Mark ' UF Treated Water —F1 Completed On 1 24.10.2020
Sample Location . Olympla-Grande Al

Sl _ Tolerance limits for Treated TEST METHOD

No PARAMETERS UNITS RESULTS Qutlet as per CPCB

1 pH value at 25°C - - 7.67 65090 APHA 23"Edn 2017

4500 H'B
2 Total Suspended Solids “mglt 20 20 18:3025: P. 17:1884:R 2012
3 [ cop mghl | 200 " 50 APHA 237Ecn 2017
- : 52208

4 | BOD at27°C for 3 days gl 2.0 10 IS: 3025 P 44 1993 R. 2009 |

5 Oil & Grease mgll <1.0 10 18 3025 P.39 1991 R. 2009

<] Total Nitrogen as N mg/l 10 1S:3025 P.34 1888 R.2009

7| Ammonical nitrogen as NHq = mg/l 6.0 18:3025 P .34 1988 R.2009 |
BDL= eloW Detectable LIl BL= Dtactbn Lt .

NOTE: 1. _
2. This test report shail not be
Approval of the laboratory

3.Unless Inforined by the custo

Test resulls shown in this test report relata’only lo the ltems fasted;

reproduce anywhere except In full and in same format without the

mer [he test items wll not be retained for more than 10 days from
= The date of issue of lest report (exceptional fo: Microbiology and wastewater for which rataining lime 7 days.)



~

‘i
W
'y
6:‘
Yy 28
TEST REPORT - MICROBIOLOGICAL EXAMINATION
Sample Ref No. | SAS/W/187/10 Report No.  :129/10
Report Date : 24,10,2020
; Page: 1 of 1
Tolerance limits for
Sl, PARAMETERS - UNITS RESULTS Treated Outlot as par PROTOCOL
No NGT
MICROBIOLOGICAL EXAMINATION
1 Faecal Coliforms MPN / 100mI Absent 100 18:1622-1981 Amd.4 RA 2009
[
End of Report _*_1
MPN- Most Probable Number,NG T= National Green Tribunal e o ﬂ

for SANTHOME ENVIRO SERVICES

Verified & Authorized By
M.Maria Frank Omer - Quality Manager

-

NQTE: 1. .Tes! results shown In this test report relate only to the ilems fesled,
2. This test report shall not be reproduce anywhere except In full and in same format without the
Approval of the laboratory
3.Unless Informed by the customer the tesl items will nol be retained for more than 10 days from
The date of Issue of test raport (exceptional for Micrablology and wastewater for which ratalining fime 7 days.)
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Santhome Enviro services -
NABL (ISO / IEC 17025:2005) Accredited &

(A CONSTITUENT BOARD OF QUALITY COUNCIL OF INDIA)

| ISO 9001:2015 Certified L
L4/2, East Avenue Road,

aboratory
{Near SBI) Korattur, Chennai-600 080
Ph : 044 - 42181525 | Mob: 9791530069

Email ID: santhomeenviro@gmail.com | Website : www,santhomeenvirolab.in

Cert N0 TC-T144

=)

W |

TEST REPORT
Sample Ref No : SASW/134/11 Report'No. 100/11
- Gustomer Namé:N /s.Clar Aqua Engineering Services pvt Ltd., Report Date »23.11.2020
Address i No.13, 2™ Maln Road, Page: 1 of 1
New Colony, Chrompet,
Chennai-600 044
Sample Description . Sewage Water Received On 1 19.11.2020
Sample Drawn By/ Date  : Customer /19,11.2020 ; .
Customer's Reference  : Lotter Dated on 19.14.2020 | Gommenced On  : 1,11.2020
Sample Mark ¢ UF*Treated Water-A9 ~lxCompleted On 123.11.2020
Sample Location : Olympla Grande A
sl. i Tolerance limits for Treated TEST METHOD'
No PARAMETERS UNITS RESULTS Outlet as par CPCB
1 pH value at 25°C - 7,89 65t09.0 APHA 23"Edn :2017
- i 4500 H'B
2 | Total Suspended Solids mg/| 2.0 ! 20 1S:3025: P.17:1984:R.2012

3 | coD

wir

BDL=

Below Detectable Limit DLE.

240 £0 APHA 23™Edn 12017
5220 B
4| BOD at27°C for 3 days T 10 IS: 3025 P. 44 1993 R, 2000
5 | Oll & Grease <1.0 10 IS 3025 P.39 1891 R.2009 |
8 | Total Nitrogen as N _ BDL 10 1S:3025 P.34 1988 R 2009 |
=1.0) !
7 | Ammonical nitrogen as NH, Nidel  mgfl 50 1S:3025 P.34 1988 R.2009

APHA -American Public Health Asotlation, IS, Indianibtanidard

8iBction Limith

LAEa

NOTE: 1. Tastresults shown in this tesl report rela 3 ey :
2. Thie test report shall not be reproduce anywhére excapt'in full'and in same format without the

Approval of the laboratory )
3.Unless informed by the cuslomer the test items will not be retained for more than 10 days from
The dale of [ssue of test report (exceptional for Microblology and wastewater for which retalning tima 7 days.)

g.only to the: i




TEST REPORT - MICROBIOLOGICAL EXAMINATION 7
Report No,  :100/11
Report Date : 23.11.2020

Sample Ref No. ; SASW/134/11

I Paae: 1.0of 1
) Tolerance limits for
Sl. [ PARAMETERS UNITS RESULTS Treated Outlet as per PROTOCOL
No . NGT
' MICROBIOLOGICAL EXAMINATION ™
1 Faecal Coliforms MPN / 100mI Absent 100 1S:1622-1881 Amd.4 RA 2009
End of Report
18- Indlan Standard '

MPN- Most Probablé Number,NGT= National Graen Tribunal
for SANTHOME ENVIRO SERVIGES

NOTE: 1. Testresults shown In this test report relate only lo the Iltems tested,

2, This lest report shall not ba reproduce anywhere except in full and in sama formal without the
"Approval of the-laboratory

3.Unless Informed by the: customer tha test items will not be retaingd for more than 10-days from
The date of issue cf test report (exceptional for Microblology and wastewaler for which retaining time 7 days.)
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S Santhome Enviro services
,,-3 §48  NABL(ISO/IEC 17025:2005) Accredited &
) (A CONSTITUENT BOARD OF QUALITY COUNCIL OF INDIA)
oy ISO 9001:2015 Certified Laboratory
L4/2, East Avenue Road, (Near SBI) Korattur, Chennai-600 080 : 5
' Ph : 044 - 42181525 / Mob: 9791530069
Email ID; s-anth.ome.en.vim@gm'ail-.aom-i Website : www.santhomeenvirolab.in | SRR
TEST REPORT
Sample Ref No : SASW/133/11 Report No. : 099/11
Customer Name:M/s.Clar Aqua Engineering Services pvt Ltd., Report Date 123.11,2020
Address 1 No:13, 2™ Main Road, Page: 1 of 1
New.Colony, Chromipat,
Chennal-600 044
Sample Description : Bewage Water Recelved On 1 18.11.2020
Sample Drawn By/ Date  : Customer /19.1 1.2020 i
Customer's Reference : Letter Dated on 19,11,2020 Cemmenced On  ; 19.11.2020
Sample Mark . 8TP Treated Water —A9 Completed On 1 23.11.2020
|_Sample Location : Olympia Grande -
SI. e~ + | Telerance limits for Treated TEST METHOD
No PARAMETERS UNITS | “RESULTS Qutlet as per CPCB
1 pH value at 25°C - T 65109.0 APHA 23"Edn ;2017
| i 4500 H'B
2 | Total Suspended Solids mg/d I 450 20 18:3025: P.17:1884'R 2017
3 | cob ) Mol B0 | 50 APHA 23"Edn 30717
52208 :

4 | BOD at 27°C for 3 days | g/l IS: 3025 P. 44 1993 R, 2000

5 Oll & Grease IS 3025 P.39 1991 R.2009

8 | Tolal Nirogen as N T mah 1S:3025 P.34 1988 R.2009
7| Ammonical nitrogen as NFs =N |~ mgh 720 50 1513025 P34 1688 R 2008
| APHA -Amorican Public Hoalth Assosiation, 1S~ TndlaniSTarda
+or SANTHO g
.:i’- ) ¥
i g et -
e Venred&ﬁ\ksﬁi‘?&;; @
T Matia Frank Omer - GURIY MARGEERCS ]
NOTE: 1. Test results shown in this tesf report relatgjonly. to thelltems testad), 77
2. This test report-shall not be reproduce ar;t)d\_laﬁ‘éfre_'ﬁxcapt;m;[ulh r)?#__:jq.-sama format without the
Approval.of the laboratory I S £

8.Unless informed by the customer the test i will not ba rétéined for more than 10 days from
The date of issue of test report {exceplional for Microblology and wastewaler for which retdining time 7 days.)
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TEST REPORT - MICROBIOLOGICAL EXAMINATION

Sample Ref No. : SASAW/133/11

Report No, ;099711

Report Date : 23,11.2020

Page: 1 of 1

Tolerance limits for

Sl PARAMETERS UNITS RESULTS Treated Outlet as per PROTOCOL
No NGT
MICROBIOLOGICAL EXAMINATION
1 Faecal Coliforms MPN / 100m| 20 100 IS:1622-1881 Amd.4 RA 2009
End of Report
IS- indian Standard

MPN- Most Probable Number,NGT= National Gieen Tribunal

for SANTHOME ENVIRO SERVICES

NOTE! 1. Testresults shown |

Approval of the laboratory

3.Unless informed by the customer the tast |t
The dale of issue of lest report (excapti

n this test report ralate only to tha Items fested.
2. This test report'shall hot berepraduce anywhere except in full and in same format without the

ems will nol be retalned for more than 10 days from
onal for Microblology and wastewater for which relaining time 7 days.)




Santhome Enviro services

NABL (ISO / IEC 17025:2005] Accredited &
(A CONSTITUENT BOARD OF QUALITY COUNCIL OF INDIA)
| ISO 9001:2015 Certified Laboratory
L4/2, East Avenue Road, (Near SBI) Korattur, Chennai-600 080
Ph : 044 - 42181525 | Mob: 9791530069

XY 2%h

L /NABL
Cert No.TC-T144

Email ID: santhomeenviro@gmail.com | Website : www.s

anthomeenvirolab.in

Lisgcat cenvirirg |

| S

TEST REPORT
Sample Ref No : SASAW/135/11 Report No. 1 101/11
Customer Name:M/s.Ciar Aqua Englneering Services pvt Ltd., Report Date 1 23.11.2020
Address : No.13, 2" Main Road, Page: 1 of 1
New Colony, Chrompat,
Chennal-800 044 !
Sample Description f gawaga Water . | Recelved On £ 18.11.2020
Sample Drawn By/ Date  » Customer /19,11,2020 il y
Customer's 'Refetgan'ee + Letter Dated on 19.11.2020 .| Gommenced On  : 16.11.2020
Sample Mark : STP Treated Water ~F1 " | Completed On :28.11.2020 -
Sample Location . Olympla Grande
Sl . Tolerance limits for Treated TEST METHOD
No PARAMETERS UNITS RESULTS Outlet as per CPCB
1| pH velue at 25°C - 6.5t09.0 APHA 23"Edn :2017

7480

4500 H'8

2| Tolal Suspended Solids = 20 [$:3026: P.17:1964 R 2012

3 [ oD a0 APHA 23"Edn 12017
5220 B

4 | BOD at 27°C for 3 days 10 IS: 3025 P 44 1993 R. 2009

5O & Grease 10 S 3026 P30 1991 R.2000

6 [ Total NitrogenasN

18:3025 P.34 1988 R.2009

7 Ammonical nitrogen as NHy 7

1S:3025 P.34 1988 R.2009

Report

rizedaroy: -
M.Maria‘Frank Omer s Quality’Manager
1. Test results shown In this test report relafe only {o the kéms tesled,
2. This test report shall not be reproduce arfywhere excepl In full and in same format without the
Approval of the laboratory
3.Unless informed by the customer the test items will not be retalned for more than 10 days«from
The date of Issue of test report (exceptional for Microblology and wastewater for which relaining time 7 days.)

NOTE:;
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TE_ST REPORT - MICROBIOLOGICAL EXAMINATION —‘
Sample Ref No. : SASM/135/11 " | ReportNo. : 101/11
Report: Date :23.11.2020
] Page: 1 of 1
_ _ Tolerance limits for
sl PARAMETERS UNITS RESULTS Treated Outlet as por PROTOCOL
No NGT |
MICROBIOLOGIGAL EXAMINATION
1 Faecal Coliforms MPN / 100ml 50 100 18:1622-1881 Amd.4 RA-2000

End of Report

IS- Indlan Standard ) N
MPN- Most Probabla Numbar.NGT= National Green Tribunal
for SANTHOME ENVIRO SERVICES

Vériﬂed &u qurizEd By

M.Maria Frank Omer - Quality Manager

NOTE: 1. Test results shown in this test report relate only to the items tesled,

2. This test report shall not be reproduce anywhere except in full and In same format without the
Approval of the laboratory

3.Unless Informed by the customer the test items will not be retained for more than 10 days from
The date of Issue of test repor (exceptional for Micrablology and wastewater for vhich retaining fime 7 days.)
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Sh Santhome Enviro services
e 18 NABL (ISO /IEC 17025:2005) Accredited &
e 0/ (A CONSTITUENT BOARD OF QUALITY COUNCIL OF INDIA)
ISO 9001:2015 Certified Laboratory
L.4/2, East Avenue Road, (Near SBI) Korattur, Chennai-600 080

Cert Nu.TC-7144

Ph : 044 - 42181525 / Mob: 9791530069
Email ID: santhomeenviro@gmail.com. | Website : www.santhomeenvirolab.in iy
TEST REPORT
Sample Ref No : SASW/136/11 Report No. £ 102/11
Customer Name:M/s.Clar Agua Engineering Services pvt Ltd., Report Date 1 23.11.2020
. Address i No.13; 2™ Maln'Road, Page: 1 of 1
NewColony; Chrompet,
Chennal-600 044
Sample Description : Sewage Water Recelved On $18.11.2020
Sample Drawn By/ Date  : Customer /19.11,2020 .
Customer's Reference ! Letter Dated on 19.11.2020 Commenced On ' . 19.11.2020
Sample Mark ' UF Treated Water —F1 - .Completed On :23,11.2020
Sample Location : Olympla Grande A ko : '
Sl L‘“ _ Tolerance limits for Treated TEST METHOD
No PARAMETERS UNITS 1. RES] . Qutlet as per CPCB :
1 | pH value at 25°C - 8.5108.0 APHA 23"Edn 2017
4500 H'B L
2 Total Suspended Solids mg/l 20 1§:3025: P.17:1984:R.2012
3 CcoD mg/l 50 APHA 23"™Edn :2017
, 5220 B
4 | BOD at27°C for 3 days 10. IS: 3025 P. 44 1893 R. 2009
5 | OV& Grease B e 15 3025 P39 1997 R 2009
6 | Total Nirogen as N A ™ 1$:3025 P 34 1668 R 2009
7 | Ammonical nitrogen as NH, - N I 18:3025 P.34 1988 R.2009
BOL= Below Detectable Limit; DLs Betashisn Limic

AFPHA -American Public Health Associafion, IS-

Indlah
7

‘]»'

M.Mari Quiality:Man Vo
NOTE: 1. Test resulls shown In this test report reldta oply fo the ifemslastad, W
2. This test report shall not be reproduce anywhere'except/in:full and'In sama format wi e

Approval of the laboratory .
3.Unless informed by the customer the test items will not be relained for more than 10 days i?orr_1
The date of issue of lest report (excaptional for Microblology and wastewater for which retaining time 7 days,)
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TEST REPORT - MICROBIOLOGICAL EXAMINATION

Sample Ref No. : SASMW/138/77 ReportNo. 1102711 T
Report Date : 23,11.2020
Page: 1 of 1
_ Tolerance limits for
3‘:. PARAMETERS UNITS RESULTS Treated Outlet as per PROTOCOL
(4]

| NGT
MICROBIQLOGICAL EXAMINATION

1

Fagcal Coliforms MPN / 100m! Absent 100

18:1622-1981 Amd.4 RA 2009

End of Report

IS- Indlan Standard

MPN- Most Probable Number,NGT= Natlonal Grean Tribunal

for SANTHOME ENVIRG SERVICES

Verified & Authorized By
M.Marla Frank Omer - Quallty Manage

NOTE: 1. Test resuits shown in this test report relate only lo the ltems tested,

2. This test report shall not be reproduce anywhere excepl in full and in same formal without the
Approval of the taboratory '

3.Unless Informed by the customer the test ltoms will not be retained for more than 10 days from
Tha date of issye of test report (exceplional for Microbiology and wastewater for which retaining time 7 days.)




& Santhome Enviro services

@
&4 o Ei G ;
: 079 NABL (ISO/IEC 17025:2005) Accredited &
. (A CONSTITUENT BOARD OF QUALITY COUNCIL OF INDIA)
ISO 9001:2015 Certified Laboratory
L4/2, East Avenue Road, (Near SBI) Korattur, Chennai-600 080 eI
Ph : 044 - 42181525 / Mob: 9791530069 j
Email ID: santhomeenviro@gmail.com | Website : www.santhomeenvirolab.in L |
TEST REPORT i
Sample Ref No | SAS/\W/263/12 Report No. 22712
Customer Name:M/s.Clar Aqua Engineering Services pvt Ltd., Report Date :02.01.2021
Address : No.13, 2" Main Road, . | Page: 1 0f 1
New Colony, Chrompet,
Chennai-600 044 il
Sample Descﬂpélon : Sewage Wgter Received On 1 28.12.2020 !
Sample Drawn By/Date  : Customer /28.12.2020 .
Customer's Reference : Letter Dated on 28.12.2020 Commenced On  : 28.12.2020
Sample Mark : 8TP Treated Water —-A9 Completed On 1 02.01.2021
Sample Location : Olympla Grande
Sl ) Tolerance limits for Treated TEST METHOD
No PARAMETERS UNITS |« RE Qutlet as per CPCB ) .
1| pH value at 26°C - e T 6.5t09.0 APHA 23"Edn ;2017
4500 H'B
2 | Total Suspended Solids mg/l 20 1S:3025: P.17:1984:R.2012
3 | COD mgll 50 APHA 23%Edn 2017
| 52208 ' i
4 BOD at 27°C for 3 days ma/l 4.0 10 1S: 3025 P. 44 1883 R. 2009 I
§ | Oil & Grease mal R 10 18 3026 P.39 1991 R.2009
6 | Total Nittogen as N Womal 8O & |- o 105 1$:3025 P,34 1988 R.2000
7| Ammonical nitrogen as NH«-N ;| mg/i 3.0 T 5.0 1S:3025 P .34 1088 R 2009 |

APHA -American Public Health Association, IS- Indian Standard
i " End of Réport

k. for §, ]‘H )ME ENVIRO s-.E_nges-':’-.:;_-

/etified & Authofized By )
.M.Maria Frank Omer - Quality. Manager
NOTE: 1. Test results shown in this test report relate only ‘o the items tested. S —
2, This test report shall not be reproduce ‘anywhere exceplijn:full and In sarpie format without the

Approval of the laboratory g gy -
3.Unless informed by the customer the lasl‘:i(‘%ﬂ i'will not ba'retained'for more than 10 days from
Thae date of issue of test report (exceplic ‘ﬁrror Microbiology and wastewater for which retaining ime 7 days.)

v
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TEST REPORT - MICROBIOLOGICAL EXAMINATION

[Samp!e Ref No. : SAS/W/263/12

ReportNo,  227/12
Report Date :02.01.2021

-

Page: 1 of 1 |
Tolerance limits for .
Sl PARAMETERS UNITS RESULTS Treated Outlet as por PROTOCOL
Ne NGT
MICROBIOLOGICAL EXAMINATION R
1 | Faecal Coliforms MPN / 100ml 40 100 1$:1622-1981 Amd.4 RA 2000
- End of Report

IS- Indian Standard

MPN- Most Probable Number,NGT= Natlonal Green Tribunal

for SANTHOME ENVIRO SERVICES

NN
Verified & AuthoriZed By

M.Maria Frank Omer - Quality Manag

-

NOTE: 1. Test results shown in this test report ralate only to the ltems tested.

2, This test report:shall-not be re

Approval of the laboratory

3.Unless informed by the customer tha test tems will
The date of issue of test report (exceptional for

produce anywhere except In full and in same format withou! the

not be ratained for more than 10 days from
Microbiology and wastewater for which retaining time 7 days.)




NABL (ISO / IEC 17025:2005) Accredited &
(A CONSTITUENT BOARD OF QUALITY COUNCIL OF INDIA)
ISO 8001:2015 Certified Laboratory
L4/2, East Avenue Road, (Near SBI) Korattur, Chennai-600 080
Ph : 044 - 42181525 / Mob: 9791530069

Email ID: santhomeenviro@gmail.com | Website : www.santhomeenvirolab.in

“:% Santhome Enviro services
SAY

!; TEST REPORT b
Sample Ref No : SASIW/264/12 ' Report No. 1 228/12 ]
Customer Name:M/s.Clar Aqua Engineering Services pvt Ltd., Report Date :02.01.2021 ‘{
Address  :No.13, 2" Maln Road, Page: 1 of 1 *

New Colony, Chrompet,
Chennai-600 044 T

Sample Description : Sewage Waler Received On :28.12.2020 0 ,
Sample Drawn By/ Date  : Customer /28,12.2020 .

Customer's Reference : Letter Dated on 28.12,2020 Commenced On - : 28.12.2020 ‘
Sample Mark ' UF Treated Water -Ag . | Completed On :02.01.2021 _ -
Sampie Location : Olympia Grande i R i .

Sl. I ~ ), Tolerance limits for Treated TEST METHOD
No PARAMETERS UNITS .. RESULTS | Outlet as per CPCB 2 |
1 | pH value af 25°C . - 784 ; 6.5t09.0 APHA 23"Edn 12017
s 4500 H'B

2 | Total Suspended Solids 20 18:3025: P.17,1984:R 2012 |
3 |cop 50 APHA 23"Edn:2017 |
4| 'BOD at27°C for 3 days 10 1S: 3025 P. 44 1993 R, '2009"_1
5 | Oil & Grease 10 1S 3025 P.39 1691 R 2009 |

6 Total Nitrogen as N

10 4. 1S:3026 P.34 1988 R.2005 |

7 Ammonical nitrogen as NH; -

50 15:3025 P34 1988 R 2000 |

BDL= Below Dstectable Limit; DL~

| APHA -American Public Health As&oc
[

M.Maria Frank Omer .- Quality Manager

NOTE: 1. Test resulls shown In this test report ralate orilyto tha llems tésted,
2. This tesl report shall not be reproduce anywhare except in full and in same format withaut the
Approval of the laberatory
3.Unless informed by the customer the test items will not be retained for more than 10 days from
The date of Issue of test report (exceplicnal for Microbiology and wastewater for which retaining time 7 days.)
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: TEST REPORT - MICROBIOLOGICAL EXAMINATION '
Sample Ref No, | SAS/W/264/12 Report No. :228/12
Report Date : 02.01.2021
Page: 10of 1
Tolerance limits for
Sl PARAMETERS UNITS RESULTS Treated Outlet as per PROTOCOL.
No ; ; __NGT
; MICROBJOLOGICAL EXAMINATION
1 Faecal Coliforms MPN /7 100ml Absent 100 15:1622-1981 Amd.4 RA 2009

End of Report

|S- Indian Standard

MPN- Most Probable Number,NGT= National Green Tribunal

for SANTHOME ENVIRO SERVICES

Verified & Authertzed By
M.Maria Frank Omer - Quality Manag

NOTE: 1. Test results shown In this test report relate only to the items tested.
2. This test report shall not be reproduce anywhere except in full and in same format without the
Approval of the laboratory
3,Unless informed by the customer the test iterns will not be retained for more than 10 days from
The date of issue. of test report (exceptional for Microbiology end wastewater for which retaining time 7 days.)




NABL (ISO / IEC 17025:2005) Accredited &
(A CONSTITUENT BOARD OF QUALITY COUNCIL OF INDIA)
ISO 9001:2015 Certified Laboratory

"i Santhome Enviro services
SAS

Cert No. T'C-T144

L.4/2, East Avenue Road, (Near SBI) Korattur, Chennai-600 080 ;
-Ph : 044 - 42181525 / Mob: 9791530069
Email ID: santhomeenviro@gmail.com | Website : www.santhomeenvirolab.in i
TEST REPORT ) ]
Sample Ref No : SASA\V/265/12 _ Report No, :229/12
Customer Name:M/s.Clar Aqua Engineering Services pvt Ltd,, Report Date + 02.01.2021
Address : No:13, 2" Main Road, Page: 1 of 1

New Colony, Chrompat,
Chennal-800 044

Sample Description : Sewage Water Recelved On :28.12.2020 (3
Sampla Drawn By/ Date  : Customer /28.12.2020 :
Customer's Reference : Letter Dated on 28.12.2020 Commenced On  : 28.12.2020
Sample Mark . 8TP Treated Water —F 1 " Completed On 1 02.01.2021
Sample Location . Olymplia Grande : .
sl i . ‘i Tolerance limits for Treated TEST METHOD
No PARAMETERS UNITS ¥ RESULT 3001 Outlet as per CPCB -
1| pH value at 25°C - ragi8d 6.5109.0 APHA 23"Edn 2017
i ' 4500 H'B
2 Total Suspended Solids mg/l 20 15:3025: P.17,1984:R 2012 |
3 | cop ' 50 APHA 23°Edn 2017
5220 B
4 | BOD at 27°C for 3 days 10 1S: 3025 P. 44 1893 R. 2009
5 | ONG Grease =10 1S 3025 P39 1991 R2009 |
6 | Total Nitrogen as N | mei [ 70 = TS 1S:3025 P 34 1688 R.zoos"‘.
7| Ammonical nitrogen as NHg ~ N.__ | mg/l . Y ' 5.0 15:3025 P .34 1688 R.2009
A il : ’ s
APHA -American Public Health Associ %WIS- Indlan $
galth AsgeIaBn, 15: i

oI SANTHO

NOTE: 1. Test rasults.shown In this test report refaté only'to the ltems tgsted, I
2. Thistest report-shall rot'be reproduce anywidre except in full and In same format without the |
‘Approval of the laboratory e
3.Unless Informed by the customer the test items will not be retained for more than 10 days from
The date of issue of test report (exceptional for Microbiology and wastewater for which retaining time 7 days.)




ol o

TEST RE-P.QR.T'-;.'M[QRQBI.O.L,OGIGAL EXAMINATION

Sample Ref No. : SASMW/265/13

Report No. 1 220/12
Report Date : 02.01.2020

Page: 1 of 1 |
Tolerance Iimits for
SlI. PARAMETERS UNITS RESULTS Treated QOutlet as per PROTOCOL
No ; NGT

MICROBIOLOG I.C.AL_ EXAMINATION

—1

1 Faecal Coliforms MPN /100m| 70 100

End of Report

15:1622-1981 Amd.4 RA 2009

!
=

IS- Indlan Standard

MPN- Most Probable Number,NGT= National Green Tribunal

for SANTHOME ENVIRO SERVICE

0 Y

NOTE: 1. Test results shown in this test report relate only to the items tested,
2. This'test report shall not be reproduce anywhare except in full and in same format without the
‘Appraval of the laboratory

3.Unless informed:b

The date of iss

U

e 0

f

y the customer the test items will not ba retained for more than 10 days from

test report (exceptional for Microbiclogy and wastewater for which retaining time 7 days.)



Santhome Enviro services

NABL (ISO / IEC 17025:2005) Accredited &
(A CONSTITUENT 'BOARD OF QUALITY COUNCIL OF INDIA)
ISO 9001:2015 Certified Laboratory
L4/2, East Avenue Road, (Near SBI) Korattur, Chennai-600 080

Ph: 044 - 42181525 / Mob: 9791530069
Email ID: santhomsonviro@gmail.oom- | Website : www.santhomeenvirolab.in

. g |
* 'a‘::%
vé W 5AS

h F TEST REPORT

f
|_Sample Ref No_: SAS/W/265/12 Report No. 1229/12 -
Customer Name:M/s.Clar aqua Engineering Services pvt Lid,, Report Date 102,01.2027 _"w]
Address i No3, 2" Main Road, Page: 1 of 1
New Colony, Chrompat,
__Chennal-00 044
Sample Description : Sewage Water Received On :28,12.2020 R G
Sample Drawn By/ Date ~ : Customer /28,12.2020 _ |
Customer's Reference  Letter Dated on 28.12,2020 Commenced On 28'12'202.0 ‘
Sampls Mark : STP Treated Water —F 1 Completed On 1 02.01.2021 | '
Sample Location : Olympla Grande 4 !
5 Sl . g “'Tolerance limits for Treated TEST METHOD
No PARAMETERS UNITS 1% RESULTSi:H . Outletas per CPCB -
1| pH value at 25°C . TTN.84 4 8.5109.0 APHA 237Edn 2017 —']
KL o 4500 H'B .
2 Total Suspended Solids 20 15:3025; P.17:1984'R 2012 i
3 |coD 50 APHA 237Edn 12017 |
. 52208 ) '
| 4 | BOD at27°C for 3 days 10 IS: 3025 P. 44 1993 R, 2009 |
| , !
5 | Ol & Grease 10 IS 3025 P 39 1997 R 2009 |
| 6 | Total Nitrogen as N 10 1S:3025 P34 1988 R.2009
7| Ammonical witrogen a8 NFls <N T 5.0 1S:3025 P.34 1988 R 2005

et

~ Verified & Authow By " NW

M‘Marlg'.fﬁfaqu-IOme%Juallf' !

<,
W
%

Mggsgaf

(.

cugi |

T ic:
NOTE; 1. Test rasults shown In this test report relate only'to the items {dsted.

2. This test report-shall not be reproduce anywhare except in full and In same format without the

Approval of the laboratory

3.Unless Informed by the customer the test items will not be retainad for more than 10 days from
The date of issue of test report (exceplional for Microbiology and wastewater for which retaining time 7 days,)




(Ac

| L4/2, East Avenue Road, (Near SBI) Korattur, Chennai-600 080

G Santhome Enviro serpices

NABL (1ISO/ IEC 17025:2005) Accredited &

ONSTITUENT BOARD OF QUALITY COUNCIL OF IN DIA)
ISO 9001:2015% Certified Laboratory

Ph : 044 - 42181525 / Mob: 9791530069

thameenviro@gmail.com | Website - www.santhomeenvirolab.in

Report No, 123012

1
TEST REPORT N J :
Sample RefNo _: SAS/VZ66/13 .

Customer Name:M/s,Clar Aqua Engineering Services pvt Ltd,, Report Dats 1 02.01.2027 D
Address * No.13, 2" Main Road, Page: 1 of 1
New Colony, Chrompet,
Chennai-600 044 —_—
Sample Deseription ' Sewage Waler Received On 128.12,2020
Sample Drawn By/ Date Custo_marl28.1-2:2020 ' ,
Customer's Reference  Letter Dated. on 28,12.2020 Commenced On 28'12‘202q
Sample Mark ' UF Treated Water 1 Completed On . 02,01.2021
Sample Location : Olympia Graride . N
SI. - Tolerance limits for Treatad TEST METHOD [
No PARAMETERS UNITS RESULTS Qutlet as per CPCB ikt )|
1 PH value at 25°C - - 7.76 6.5100.0 APHA 23%Edn 2017 )
Lity 4800H'B
2 Total Suspended Solids mgi R CH) k ' 20 1S:3025; P.17:1984:R.2012 '
3 [cop T Ty 50 APHA 23"Edn 13017 4}
52208 - |
4 | BOD &t 27°C for 3 days mgi 3.0 10 IS: 3025 P 44 1993 R 2005
5 | Oil& Grease mg/l sto 10 IS 3025 P.39 1961 R2609
6 | Tofal Nitogen as N mgl & | O T 53025 P 34 T8 Rt —
DL=1.0) : EYSR | Y.
7 | Ammonical nitrogen as NHq « T 1S:3025 P.34 1988 R 2005 If

BDL= Below Detectablo Limit; DL=

Datection Limit ™, =

i 2

3

APHA -American Public Heal(; Ass

NOTE: 1, Tes! rasults shown

oclatlon, IS- Indian Standarq
End of Report

for SANTHOME ENVIRG SEF VICES "éﬂ-\no SR

R 5

Verified & A holiriz y 'SQ"
M Maria Frank Omer - Quality Manager
In this test report relate only lo the items lested,

2. This test eport shall not be reproduce anywhere except In full and in sameg format withouf'the
Approval of the laboratory

3.Unless informed by the customer the test items will not be retained for mora than 10 days from
The date of issue of test report (exceptional for Microblology and waslewater for which retaining time 7 days,)




7
s ré:jg,l,lxj
ROA No. 841/2020-24
| Name and ' f
address of the Board
| sender SO ;
Nature and Sdample quantity | 2.5L
number of :
\'M/ samples : |
: Date and Time | 9.12.2020 4 Date and Time of | 10.12.2020 10.00
of Sample Sample receipt at. | am
Collection _ _ ai
- Point of { 1] Treated Se
| collection 12 '
5
(kg DEE Code no | SSKD 28 |
g _ | Tested as per APHA
+2b-gode No e A s 22™ Edition 2012
Parameters Sl Unit _ |
1 |pH@?25°C | No. | 766 | Electrometric method
N : : — -
2 | Total Suspended Solids @ 105° C | mg/L 21% | Gravimetric method
3 |EOD@27°C3days mg/L | 2‘0,«*’"_' DO meter method
. ] ] « Open Refl ethod
4 lcop | mgiL. 249 o Open Reflux m
5 | Phosphate as Pos ' mag/L 4.5 | Ascorbic Acid method
& Total Nitrogen.as N f mg/l '3U J Cclorimetric method

%é;csentl iTOfficer Lab)"/




OLYMPIA GRANDE APARTMENT OWNERS’ (:2
WELFARE ASSOCIATION, PALLAVARAM =2

Registration No. : 569/2016
- No.328, G.S.T. Road, Pallavaram, Chennai - 43.
Email ID : ogaowa2016@gmail.com Website : http://www.ogaowa.com

February 20, 2021

The Managing Director The President

M/s. KSM Nirman Pvt Ltd M/s. KSM Nirman Pvt Ltd

(Olympia Infratech Park Chennai Pvt Ltd) (Olympia Infratech Park Chennai Pvt Ltd)
No.1, SIDCO Industrial Estate No.1, SIDCO Industrial Estate

Guindy, Chennai— 600032 Guindy, Chennai - 600032

Dear Sir,

Sub : Supply-of Drinking Water — Reg.

Ref: 1. Our Letter dated 06/02/2017, 05/06/2017 & 07/01/2019
2. The Deputy Secretary, Government of Tamilnadu letter no: 4434/Na. Ni. 4(1)/2017-1, dt.15.03.2017
3. The Engineering Director Lr. No.CMWSSB/Co-ordination/Pallavaram/2017 dated 14.03.2017

We would like to inform you that almost all the apartments have been occupied inside Olympia Grande premises.
We have been requesting you to provide drinking water connection from the public distribution pipeline and
sump as well as connection to the individual house since many years. '

Drinking water connection is the basic amenity and requirement for any project and it is the primary responsibility
of developer to provide the drinking water system and ensure the customer interest.

The RERA Act, 2016 mandates the developer in “Sec 2(w) external development works includes roads and road
systems landscaping, water supply, seweage and drainage systems, electricity supply transformer, sub-station,
solid waste management and disposal or any other work which may have to be executed in the periphery of, or
outside, a project for its benefit, as may be provided under the local laws” and Sec 2 (zb) "internal development
works" means roads, footpaths, water supply, sewers, drains, parks, tree planting, street lighting, provision for
community buildings and for treatment and disposal of sewage and sullage water, solid waste management and
disposal, water conservation, energy management, fire protectioh and fire safety requirements, social
infrastructure such as educational health and other public amenities or any other work in a project for its benefit,
as per sanctioned plans”.

We, all the 745 families are suffering severely due to want of drinking water and incurring expenses towards

buying water. You have to fulfil the promise to the allottees at the time of buying the apartments and comply the
RERA Act provisions as well as municipal laws.

“Service to Humanity is Sefvfce to God”



OLYMPIA GRANDE APARTMENT OWNERS’
- WELFARE ASSOCIATION, PALLAVARAM

Registration No. : 569/2016 128

No.328, G.S.T. Road, Pallavaram, Chennai - 43.
Email ID - 0ogaowa2016@gmail.com Website : http://www.ogaowa.com

You are not maintaining both STP plants'and produce recycling water inorder to comply environmental laws and
thus residents incur Rs.12,000/- expenses every day since 2017. It is your prima ry responsibility to operate the

sewage treatment plants as per the PCB normsand produce recycling water at the earliest.

Kindly'look into this genuine request and complete the pending work from your side towards providing drinking

water connection from the public distribution system to the individual apartment.
Thanks and Regards

Yours faithfully
For Olympia Grande Apartment Owners’ Welfare Association

A s JD

Dr. H Narayanamurthi S Chandrasekar
President Chief Secretary

,M e < Sote
.Ramanathan S.Sathyanarayanan

Vice President Joint Secretary Asst. Treasurer

Py WRE s
'____" .r- .-»——-];—’w"’_’ % -
I.Vinayagamoorthi Dr.H.Sankaran B.Gopalakrishnan
Secretary — Maintenance Engineering Secretary - Club/Recreation Secretary — Administration

\

Mevife Dos
Monika Das S.Balaji
Secretary — IT & Communication Secretary — Legal & PR

“ Service to Humanity is Service to God”




BEFORE THE NATIONAL GREEN
TRIBUNAL SITTING AT SOUTHERN
BENCH

Application No.53 of 2020

Between
Olympia Grande Apartment Owners
WelfareAssociation, Pallavaram

Registration No.569/2016,
Represented by its Secretary
Mr.S.Chandrasekar,

No0.328, GST Road, Pallavaram,
Chennai — 600 043.

Email ID :ogaowa2016@gmail.com
Phone No. 9381011008

_ ... Applicant
AND

1. M/s.KSM Nirman Private Ltd.,
Represented by its Managing Director,
No.1, SIDCO Industrial Estate,
Guindy,
Chennai - 600 032.
Email ID :sales@olympiagroup.in
Phone No. 044 — 4356 3773 and two
others.

... Respondents

CONVENIENCE TYPED SET

M/s. HARI RADHAKRISHNAN
[Ms.1235/2007]

G. DERRICK SAM [Ms.1216/2007]

G. VIJAYABALAN [Ms.2044 /2000]

N. AHILANDEESWARI[Ms.1228/2007]

V.C. AKSHAYA [Ms. 3676/2017]

COUNSEL FOR THE APPLICANT



